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LOK SABHA DEBATES

LOK SABHA

Thursday, December 22, 1994/Pausa 1, 1916 (Saka)

The Lok Sabha met at
Eleven of The Clock

(MR. Speaker In the Chair)

OBITUARY REFERENCES
[Enghsh]
MR. SPEAKER: Hon. Members, it is my sad duty to
sinform the House of the passing away of two of our

former colleagues, namely, Sarvashri Chitta Ranjan Ray
and Uddaraju Raman.

Shri Chitta Ranjan Ray was a member of Fourth Lok
Sabha during 1967—78 representing Joynagar Parhamen-
tary Constituency of West Bengal.

Shri Chitta Ranjan Ray was an active social and
political worker. A popular leader of labour movement of
his area, he worked tirelessly for the benefit of working
class.*

He took keen interest in the proceedings of the
House.

Shri Chitta Ranjan Ray passed away on 3 November,
1994 at Calcutta.

Shri Uddaraju Raman was a member of Second Lok
Sabha during 1957—62 representing Narsapur Parliamen-
tary Constituency of Andhra Pradesh.

A freedom fighter, Shri Uddaraju Raman took active
part in the Namak Satyagraha and was imprisoned at
Calcutta in 1933.

A well known social and political worker, he was
actively involved in the Kisan Movement and became a
popular Kisan leader of Andhra Pradesh. He was the
treasurer of Andhra Pradesh Ryots Sangham in 1952—56
and also served as the Secretary of Sabari Project Ryots
Association and later rose to become the President of .All
India Kisan Sabha. He was the pioneer of the youith
movement in West Godavari district of Andhra Pradesh.
He worked relentlessly for the welfare of the down-
trodden - people and strove for propagation of widow re-
marriage and fought against prevalent social evils lilce
untouchability and Parda system.

Shri Uddaraju Raman passed away on 27 November,
1994 at Hyderabad at the age of 82 years.

We deeply moum the loss of these friends and | am
sure, the House will join me in conveying our condolences
to the bereaved families.

The House may now stand in silence for a shor
while as a mark of respect {0 the deceased.

11.03 Hrs.
The Members then-stood in silence for a short while.
(Interruption)

[Translation]

SHRI RAM VILAS PASWAN (Rosera): Mr. Speaker,
Sir, We have gwven notice regarding A.T.R. ....(Interrup-
tions)

[Enghsh]

MR. SPEAKER: This is not going on record. (inter-
ruptions)....

MR. SPEAKER: Fust of all, | would like to express
my gratefulness to the Members for yielding. ....(Interrup-
tions)

SHRI SRIKANTA JENA (Cuttak): Sir, we have no
quarrel with you ...(Interruptions). We have the highest
respect and regard for you.

MR. SPEAKER: | think you have very forcefully
demonstrated your feelings on this topic. ....(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE (Dumdum):
Without any success up 1o now.

MR. SPEAKER: We have some very important busi-

ness and nothing is more important for the Parliament
than to pass the Bills and the Budget. ....(Interruptions)

SHRI SRIKANTA JENA. How can this Government
do it?

SHRI RAM VILAS PASWAN: Corruption is the mbst
important issue.

MR. SPEAKER: You have very wisely cooperated in
transacting the legislative business. Only a bit of financial
business is remaining. ....(Interruptions)

SHRI SAIFUDDIN CHOUDHURY (Katwa): We want
to cooperale with you, but we want action, Sir. {Interrup-
tions) We are agreed to extend the House. (Interruptions)
But he should take action against corrupt Ministers first.

SHRI RAM VILAS PASWAN: Sir, he must take action
against the corrupt Ministers. ....(Interruptions)

SHRI SAIFUDDIN CHOUDHURY: Action first, and
then we will take up other business.

MR. SPEAKER: And very wisely, all of you on the
floor of the House, In the presence of Members here,
agreed to see that the financial business is completed.
...(Interruptions)

SHRI RAM VILAS PASWAN: They must first take
action, Sir. ....(Interruptions)

MR. SPEAKER: May | plead that we should not give
up our right to control the purse strings held by the
Government and exercise that right. if that right is not
exercised, they will find methods of findings funds for this
purpose which is not good for us. Morsover
....(Interruptions)

SHRI NIRMAL KANT! CHATTERJEE: That is what
we are doing, Sir.

SHR!I RAM VILAS PASWAN: We are doing our duty,
Sir. ....{Interruptions)

MR. SPEAKER: Moreover, the Gian Prakash

“*Not recorded



tse Report is before you. The Action Taken Report is
before you. ....(Interruptions)

SHRI NIRMAL KANT! CHATTERJEE: Gian Prakash
Commiitea Report is not before us. ....(Interruptions)

MR. SPEAKER” And you have a right to point out from
the Report itseif that no action Is taken. You have also a
duty to sep that those people who are really responsible
for embezziem#ht of thousands of crores of rupees are
aiso booked and if you do not do that, it would not be
proper. ....(Interruptions)

MR. SPEAKER: | will allow you if the reply is allowed
1 be given from this side. Otherwise, only one side portion
should not come. ....(Interruptions)

SHRI NIRMAL KANT! CHATTERJEE: 'You give us the
Gian Prakgsh Committee Report. It is not before us.
-..(Interruptions)

SEVERAL HON. MEMBERS: We want action.
..{interruptions)

SHRI INDRAJIT GUPTA (Midnapore): Mr. Speaker,
Sir, may | make a submission?

MR. SPEAKER: | like very much to hear you and the
other senior leaders. But the Government side should be
allowed to reply.

.{Interruptions)

MR. SREAKER: The House stands adjourned to meet

again at 12 o'clock.

WRITTEN ANSWERS TO QUE:STIONS

{Transiation)]
Cess on Petroleum

*221. SHRI NITISH KUMAR:
DR. MUMTAZ ANSARL: -

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to stat/t‘. -

(a) whether the Government levy cess on petroleum
in the country;

(b) if so, thy rates at which it is charged aind the total
income accrued by the end of March, 1894;

(¢) whther the Government have utiiised the funds so
muu for the development ef the indigenous oll

(d) if so, the details of the projects on which the
-money has besn spent during 1081-82, 1692-93 and
1983-84 separately; and

(o) the balance at credit in the fund in the month of

Mareh of sach of those years?

7, THE OF STATE OF THE MINISTRY OF
PETROLE AND NATURAL GAS (CAIPT. SATISH
KUMAR SHARMA): (5). Yoo, Sir.

(b) The cess is prastnlly being lovied on indigenous
crude oll at a raje of Rs. MR per lonne. The 1wt eollection
of the Governmert from e sewsi ape the emd of 199394
{RE) amounied to M. 2MITE sofis,

DECEMBER 22, 1504
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(¢) The funds‘ made available so far have been
ulilised for the development of the Oil Industry.

(d) The details are given in the enclosed Statement /
& I

(e) Tiae information is given in the enclosed Statement /Il,

STATEMENT- (Rs./crores)

Amount

Sl.  Organisation
No.

1991-92

1. (AL
2. BRPL.
3. ‘CRL.

Project

LPG Project ph. Il at Bijapur 77.00
Refining Expansion projects 19.69

Capacity Expn. Proj.  13.00
Addt. LPG sphere Proj. 12.76
Addl. Crude Tankage
Proj. 10.93
Process Optimisation
Proj. 040 43.01
Captive Power Plant 2.7
Expl. Research Proj. 0.16
Aromatics Ph. il 0.15
Feedstock for petro-
chem. 1.40
Polibutenes Proj. 1.50
Lube Expansior; Hexane,
Ret. optimisation; sewage
water tertiary treatment 33.94
Cauvery Distillation Unit
Revamping of Steam &
Power:
System; Aromalics
Working Capital Loan 55.00
Engine oil Dispersant, Ph. IV
Engine oil Detergent, Ph. IV-
A
Expn. & Integration of Plants
Utilities  System; Extreme  11.97
Pressure
Additives; EOD
Expansion Ph. IV-B
Revamping of Zinc Di-organo
Di-Theophosphate Unit
"~ Revamping of EOD manufac-
turing Facilities;
Expansion of blending plant
Emergency flare system R&D
Ph. lli;. Mechanical Testing
Laboratory-Ph. liI;
Pilot Plant Expansion
Ph, il

Marketing
Basin

CNG commercialisation 1.48
Noida Office Complex 0.70
Housing/Office at Korba 1.00
New SMS Plant 3.00
Explosive Accessory Plant 118
Shape charges plant 3.31
Housing office complex 0.20

4. MAR.L

5. LiL

6. IBP Co. term.-Cauvery  0.50




5 Written Answers PAUSA 1, 1818 (SAKA) Wiittsn Answers 8
(Rs. crores) (Rs. crores)
Sl..  Organisation Project Amount Sl.  Organisation Project Amount
No. No.
1BP Co. Epichlor Lydrin MTBE 0.50 7. OlL To meet the deficit in financ-  16.50
(contd.) Nitrobanzene/Aniline 0.50 _ ing plan_activilies M"d
Defence related pfojects 0.50 activities’ h"uﬂ aurvey a
Detonating chord 0.27 expl. driling
Methanol 1.00 8. B.RP.L. Refinery _Expansion Projects 15.65
New scheme for engineering  3.60 9. LIL Extreme press. additives
7. Balmer-l.awrie Working Capital Loan 10.00 {incl. MTBE cracker Revamp-
Polybutene proj. at Cochin 4.10 ing of engine oil detergent 2.58
Investment in ICLC, Calcutta  1.34 manufacturing facilities;
Building 9, Quick Park 0.75 expansion of Blending Plant
Rear office building complex 0.35 R&D Ph. I, Mechanical
8. Biecco-Lawne Voluntary Retirement  0.78 Testing Laboratory, Ph. il
Scheme 2.89 10. Biscco Lawrie Diversification into manufac-
Working Capital Loan ture of Vaccum Circuit Break- 1.50
Diversification & Modemisa- or and Modemisation
tion scheme .0.30 Voluntary Retirement 0.60
; Scheme 0.86
ook e cuon s
e orking Capital Loan ' 1. LPCL. IPCL’s Plastic Crate Scheme  1.20
11. B.PC.L. Working Capital Loan 100.00 Working Capital Loan 100.00
12. IPCL Working Capital Loan 100.00 12. Various Replacement of inefficient  0.21
13. Various Working Capital Loan 0.46 Organisations boiler scheme
Organisations Total: 706.20
Total: 1029.83
1993-94
g 1. MRL. Lube Expensign - . .  256.00
1892-33 Revamping of steam-4& ' -
1. MR.L. Lube Expansion, Ref. optim- 334.93 Power system
isation Cauvery Distilldtion QGas Sweetening & LPG
Unit, Revamping of steam separation Unit
and power system. Aromatics
2. GALL UP Petrochemical Complex 100.00 Bridge Loan 100.00
(ur) 2. CR.L. Capacity Expansien Ppoject 11540
3. iBP Co. Ltd. Cauvery Basin Marketng 3. HPCL. LPG import facili. at Manga-  9.00
Term; APTs at Wadala/ lore
Sewai, Lucknow & Cherlapal- 71.10 LPG Bottl. Plant-Delhi 4.21
i, SMS Plants, shaped Hydrant Refuelling facil. San-
charges proj., 0"9"‘“""9 ta Cruz 290
related projects. New Te/m. at Mangalore 1.00
4 CAL Ca Expansion Pro 25.84 Lube Base stock augmenta-
Fm., p..w\m!:z tion facilities at Bombay Re- 16.81
5. Baimer-Lawrie Valerex 20/26 its. plastic MINAS—Bombn, Reli
y nery
Bembay Ester Project 1.0 Sulphur Recovery, Unit- 1551
Functional Additives, Madras  0.58 Visakh Rel.
Invesiment in Equity Finance 13.39
of Baimer Lawrle (UK) e . NAL Preliminary/enabling work  50.00
6 HPLC.  LPG Bo. Plant &t 358 5. Balmer-Lawrie Marine/Spt. containers 4.00
Co. Grease, lubricants & 313
Lubs Oil Pipeline, Bombay 6.50 specialities,
BPCL Booster station 3.50 industrial Wubricants/ 748
Efffuent trestment facilities to 1.00 Functional Additives.
finery - 265 Baimar Lawrie 3
APT P, i ot Vieskh Refinery LK)




Wnitten Answers DECEMBER 22, 1994 Wniten Answers 8
(Rs./crore) Si.  Organisation Project Amount
No. of grant
Si. Organisation Project Amount paid
No.
3. Oil Industry Safety Directorate 1.00
Manufactunng of high 2.02 4. Oil & Natural Gas Commission 0.71
performance greases, blendd 5. Indian Petrochemicals Corpn. Ltd.
ols & sulphurised fats at (a) Piastic Crates 0.60
Taloja, Bombay (b) PPOT Scheme 2.41 3.01
6. Roorkee University 0.15
7. Indian School of Mines, Dhanbad 0.20
Modernisation & Upgradation 2.64 8. Petrochemicals Data Services 0.53
of grease and container units 9. Indian Institute of Petroleum 0.15
6. IBP Co. Lid. Cauvery Basin Marketing 18.00 Total: 11.28
Term. APTs-Wadala/Sewar,
Lucknow, Cherapali En- 1. Pelroleum Co 1?%-?:9 ch 555
gineering-high vaccum . proj., - rewoleum Lonservation Heseal ’
SMS plants. Association
2. Centre for High Technology 2.53
7. ON.GC. Bridge Loan 150.00 3. Ol Industry Safely Directorate 1.20
8. ONGC. Vietnam Project. 105.00 4. Indian Petrochemicals Corpn. Lid.
Videsh Lid. PPOT Scheme 1.50
) o 5. Indian School of Mines, Dhanbad 0.65
9. Biecco-Lawne Diversification & Modemisa-  0.70 6. Petrochemicals Data Services 0.19
Co. tion scheme 7. Directorate General of Hydrocarbons 0.60
Voluntary Retirement 1.37 —_—
Scheme Total: 12.22
Woring Capital Loan 1.22
10. BP.CL  Working Capital Loan 31.19 STATEMENT-I (Rs/ crores)
11, Various Replacement of inefficient  0.07 Position of closing balance as on 31st March
Organisations boilers scheme
Total: 915.82 1991-92  1992-93  1993-94
STATEMENT-I Closing Balance 373.80 471.43 198.17
Grants [Enghsh]
1991-92 (Rs.+trores)
Gas Flaring
Si. Name of the Institution Amount of
No. grant paid *222. SHRI SOMJIBHAI DAMOR: Will the Minister of
S be pleased to state:
1. Petroleum Conservation Research 4.00 PETROLEUM AND NATURAL GA P
Association (a) the detalls of the gas fields which are being
2. Centre for High Technology 188 commercally exploited at present;
3. Oil Industry Safety Directorate 1.00
4. Oil & Natural Gas Commission 0.74 (b) the machanism and the technical requirements for
5. Oil India Limited 0.39 the prevention of gas flaring at Bombay High;
6. Indian Petrochemicals Corpn. Lid. 1.42
7. Roorkee University 0.09 (c) the quantum of Gas being flared there at present;
8. Indian School of Mines, Dhanbad 0.20 and
Total: 8.72 (d) the reasons for extending gas flaring prevention
period from 1995 to 19987
Sl.  Organisation Project Amount THE MINISTER OF STATE OF THE MINISTRY OF
No. of grant PETROLEUM AND NATURAL GAS (CAPT. SATISH
Pald  KUMAR SHARMA): (a) Bombay High, Bassein, Gandhar
and a number of smaller fields In the Westem offshore,
1992-93 (Rs/crore) Gujarat, KG and Cauvery Basins and the North-East are
1. Petroleum Conservation Research 4.05 being commercially exploited.
Association
2. Centre for High Technology, 1.48 (b) Gas flaring is planned to be reduced to the
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technical minimum level by setting up additional
facilites for compression and transport

(c) 242 MMSCMD was flared in Bombay High in
1993-94

(d) The essential components of the gas flanng
project being handied by ONGC are likely o be com-
pleted in 1995
[Translation]

Welfare Schemes
*223 SHRI TE!NARAYAN SINGH
SHRIMAT| SHEELA GAUTAM
will the Minister of WELFARE be pleased to
state
(a) whether
targets relating

the Government had fixed some
to welfare schemes for Scheduled

PAUSA 1, 1816 (SAKA)
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Castes, Scheduled Trbes handicapped and weeker
sactions for 1993-94,

(b) f so, the detais thereof,

(c) whether these
fully,

(d) if so, the details thereof,

targets have been achieved

(e) if not, the reasons therefor, and

(f) the targets fixed by the Government in this
regard for 1994-95?

THE MINISTER OF WELFARE (SHR! SITARAM
KESRI) (a) yes, Sir

(b) to (f) A statement is enclosed

STATEMENT
Statement showing targets and achievements relating to varous welfare schemes for welfare of SC/ST Handicap
ped and Weaker Sections

16983 94

1994 95

] Scheme R for
No Financial Physical shortial Fin Physical
if any target target
Target  Achievement Target _ Actvevement
W 12) () (4) {5} 18} Fed) {B). M
Scheduied Caste Dcvelopment
1 8CA 1o SCP 24700 27200 2525 2324 27400 2878
lakh (tamiles) Lakh Lakh
(lamikies)
2 Assistance to  Scheduled Casfes 2200 23 [} 5§32 Information 18 awafied 2200 550
Oev Corpn (beneti fokh  from thves siates fakh
clates)
3 National SCs & STs 2100 2100 5000 6164 40 00 25000
Finance & Dev
Corpn
4 National Scheme of Liberstion & 7320 7097 36 988 23070 New Scheme 7300 150 000
Rehabiitation of Scavengers (tehab) {rehab) picking up (rehab)
gradually
106917 31 309 000
(Traimng) (Training) (Training)
5 Post Matric Scholar 40 74 40 1830000 1675483 Target are fixed by 9635 16 43 000
adding 10% to the
esrior  yoars target
the fgures of
sclusl  achievement
are  jeceved  later
Hence the difterence
[ } Pre Matric  Scholarship for  children 1400 561 2,80 000 1689839 The Scheme was re- 10 000 205 000
ol thoss engaged in unclean occu (Scholarsiup) (Scholarship) vised waet 25294 {Scholarship)
pations viz Scavenging fing etc and the States were
fequested 10 furnish
fevised proposals n
ight of the revised
scheme and  they
were not in & pos
fion to ore
the closs of fnancie)
yoar
7 SC Giie Hostel 600 600 200 (Hostels) 213 6.20 84 (
10 500 19453 4200 (Iumnn‘
(inmates)
[ ] o® Hostels 600 (] 230 101 Tagets were set as 620 84 (Hostele)
o (Hostals) 7020 per previous yews 4200 (hnlmk
12 000 when larger number
(inmates) of hostels were prop~
ossc/sanctioned  but ‘
only pan funds were
feloss: od becsuse
of n- adequae
s e 8
not
o 100504 tare wed
no backiog of hostels
b e
plavious  yoars  for

|
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M (@ L) (3] (8) ) @ ® ]
° Book Banks for SC/ST students 360 3.3 40,000 93,20  inadequate propossls 380 20,000
wom the StaleaUTs
10 Coaching & Alled Scheme 200 174 8,000 10,000 200 8,080
1" Grantin-sid Scheme 7.80 7.80 208(NGOs) 8.00 -
12 PCR & Atrocives 8.00 708 - — - 800 —
193 Ressarchung & Traiming 0.80 017 25(Gludies) As the cost of & 0% 2 {sludies)
2(Trg Prog) search project pro- 2 (Trg Prog.)
11 (ssminars) wvided under exieting
(1060) scheme s
only upto Rs 1.80
iakhs seversl omi-
nent ressarch institu-
tions do not send
proposais for all indis
study The rewsion of
Resowrch & Train
ng Scheme » under
consideration of the
Ministry of Wettare
14 Upgradation of Merit 088 018 1000 334 Due © the acheme 100 1000
not belng imple-
mented by majrity
of Siates/UTs
16 Special Edcnal Dev 600 - Finai, Targets will be fixed after modaiies of the schems is 050 -
. worked out,
16 National Overseeds Scholarships ore 200 30 (Wards) 0 (Awards) - 18 30 warde
SCHEDULED TRIBES DEVELOPMENT
7 Special Central Assistance tor Tri- 296 00 20483 9 lakh ST 10 42 lakh 27500 10 12 lskh
bal Sub-Plan tamilies ST iamilles ST familes
8 Granta under First Proviso 10 Article 7800 7500 7500
27 (1) of the Consttuion
19 Gits Hostels for STs 300 284 74 Hoatels 82 Hostele For want of propoe- 306 80 Hostels
e from UTs
20 Boys Hostels for STs 300 270 74 Hostels 53 Hosiele 305 60 Hostels
21 Ashvam Schools in Tribal Sub-Plan 2.5 288 80 schools 84 Schools (in- 250 60 Schools
Area cuding na
phiwe  cOne-
fruction ol
41 schools)
2 Hessarch & Traning
{i§ Grants 1o Trnbal Research In- 120 1.20 14 instts 14 instls 130 14 insttutes
slitutes & Award of Research & &
Fellowship 25 F e 24 Fellowship
() Supporing Projects of All India 018 0168 10 New Orgne 8 New Orpns 020 10 New Orgns
or inter State Naiure for STe
2 Ald to Vol Orgns for STs 400 403 80 orgns 88 orgns 478 80 orgns
4 Grantin aid to Stale Trbal De- 3% 360 10 TOCCa 9 TDCCs 380 10 TDCCe
welopment Cooperative Corpora-
tions for MFP operations
25 Edd Compiex in Low Literacy Poc- 128 1.25 10 complexes 23 complexes 185 33 Complexes
kets for Dev of ST Guis kracy m Including
Tribsl Areas 28 sot up
in 8304
2 Vocatonal Training in Tnbal Areas 190 190 13 centres 15 centres 240 34 contres
inchuing
2 ot wp
n 1002-89
& 199304,
HINDI-CAPPED WELFARE DIVISION
b1 A to vol 4 770 1040 £ )i ] -— 1040
tons for the disabled
2 Assistance 10 Voluntary orgamss- L 040 10 - o4
Sone for Rehabiitation of Leprosy
Cured Peraons
» Assistance 0 Voluntary Organiss- 080 031 [ ] - 040

Sons for Persons with Cerebral Pal-
oy snd Mental Retardation for Man-
power Deveiopment
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[{H] @ ® ) ® © m ® o
30. Ade and Appiiances for the D~ 10.00 10.00 - - 10.00
sbied Persons
3t Estabhshment & Dev. of Special 1.50 0.10 7 — 1.80
Schoois for Handicappeds.
MINORITIES AND BACKWARD CLASSES DEVELOPMENT:
32,  Scheme of Pre-Examination Coach- 6.50 0.80 1800 1300 - 1.50 4000
ing for Weaker Sections Based on i
Eoonomic Critena
33,  Nationa! Backward Classes Fi 100.00 106.08 -— 78,200 - 100.00 80.00
nance and Deveiopment Corpora-
fion.
SOCIAL DEFENCE AND CHILD WELFARE.
34, Assitance 10 Voluntary Orgarnss- 3,00 3.08 128 19 Nit 5.8 ' 419
tiong for Programmes relating % (O Age Homes)
Aged. 12 182
(Dsy Care Centres) !
1u )]
(Moblle  Medioare Units)
a5, Weltare of Street Children 300 1.1 - 38 centrea  Inadequata no. of 4.10 89 osnines
(11,400 o proposals.
dren)
38.  Scheme of Prevention and Control 5.00 1.10 22,000 32,000 Non-receipt of ade- 300 22,000
of Jovenle Social Maladustment inmates inmales  quate no. of prepes- inmnates
o, ik of eompiote
Infarmasancdioey-
monis
[Enghsh] international Watch Qroup Report on Kashmir

Tripartite Agresment

*224. SHRI D. VENKATESWARA RAO:
SHRI BOLLA BULLI RAMAIAH:

Will the Minister cf COAL be pleased to state:

(a) whether a tripartite agreement has been signed by
the Union Government, the Govemment of Andhra
Pradesh and the Singareni Collieries Company Limited for
the Eighth Five Year Plan;

(b) if so, the main features of the agreement; and

(c) the time by which the agreement is likely to be
implemented?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P. A. SANGMA): (a) Yes, Sir.

(b) The Tnpartiie Agreement Signed on 24.9.1994
between Government of india, Government of Andhra
Pradesh and Singareni Collieries Company Lid. inter-alia
provides for financial assistance 1o the company by the
Government of India and the Govermment of Andhra
Pradesh during annual plans 1990-91 and 1991-82 and the
Eighth Plan period, proportion of equity holding between
the two Qovernments, management structure, and an
undertaking on the part of the Tompany to produce
26.27 millon tonnes of coal during the terminal year of the
8th Plan,

{c) The agreement is under impiementation and com-
mitments upto 1993-94 have already been met by the
regpective parties.

*225. SHRI MOHAN RAWALE:
SHRI R. SURENDER REDDY:

Will the Minister of HOME AFFAIRS be plagsed o
State:

(a) whether the attention of the @overnment has been
drawn to the Report of the Intemational Human Rights
Walch Group accusing Kashmir militanis and thelr suppor-
ters for violation of intemnational humanitarian laws;

(b) if sc, the details thereof;

(c) whether the Government have utilised ar propese
to utilise these obsarvations I, support of Kashmir esse in
the intemational fora; and

(d) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS (BWA! 4.B.
CHAVAN): (a) to (d). Human Rights WatotvARMS Pro-
jects, in its report tiled “INDIA: Arms and Abuses in indian
Punjab and Kashmir'' has observed, inter alla that diffusion
of advanced small arms and weapuns to the militants by
the Pakistan inter-Services Intelligence (ISI) through the
‘Afghan Pipeline’ has seriously affected the human rights
situation In Punjab and Kashmir, i has observed fu:
that many of thase weapons transferred by Pakistan
Afghan Mujahideen have re-surfaced in the hands
militants in Punjab and Kashmir, which has led to sericus
violations of international laws of war including

as§



15 Wrilten Answers

involvement of the Pakistan Government and the ISl in the
provision of weapons and military training to the militants in
Jammu and Kashmir.

The Government has consistently been bringing to the
notice of the international community evidence of direct
involvement of Pakistan in sponsoring terrorism in the
Indian States of Jammu & Kashmir and Punjab. The above
report has only corroborated once again the assertions, we
have been making in this regard. The finding of the repor
would appropriately be used in projecting the truth about
Pakistan: involvement in providing direct military assistance
to the terronsts in Kashmir, as also to counter the
disinformation and propaganda campaign being conducted
by them. Recently, on 4 October, 1994 our delegation to
the UN General Assembly has made use of the said report
in exercising India’s right of reply to Pakistani Foreign
Minister’'s speech.

Foreign Based Oil Companies

*226. SHRI V. SREENIVASA PRASAD:
SHRI INDRAJIT GUPTA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to State:

(a) whether any foreign-based oil companies have
located their business operation for the purpose of market-
ing in the country;

(b) whether a large number of such companies are
bringing their own products in different shapes and selling
them out to Indian consumers without establishing man-
ufacturing units;

(c) if so, the details thereof;

(d) whether the Government have issued any guideli-
nes In this regard; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) Yes, Sir.

(b) and (c). At present, marketing of all major pet-
roleum products is done by the Public Sector Oil Com-
panies. However, Government has deregulated lubricants
market, decanalised certain other petroleum products and
permitted import and markeling of kerosene, LPG and
LSHS under Parallel Marketing System.

Some of the multinational companies have formed
joint venture companies with Indian Public Sector and
private companies for the manufacture and marketing of
lubricants and establishment of infrastructure for the para-
llel marketing of SKO & LPG.

(d) and (e). Foreign companies can get themselves
registered in India either independently or form JVCs with
Indian companies and can import and market certain
petroleum products in accordance with the existing import-
export policy and other applicable rules and regulations.
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[Translation]
Irrigation

“227. SHRI GUMAN MAL LODHA:
SHRI JAGMEET SINGH BRAR:

Will the Minister of WATER RESOURCES be pleased
to State:

(a) the target fixed for irrigation in the country at the
end of 1993-94;

(b) whether this target has been achieved;
(c) if not, the reasons therefor;

(d) the actual irrigation capacily created and the area
of land irrigated at the end of 1993-94; and

(e) the total expenditure incurred for achieving the
targets fixed during the last three years and the current
financial year?

THE MINISTER OF WATER RESOURCES AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). For the year 1993-94,
target of 269 million hectares of additional irrigation poten-
tial through Major & Medium and Minor irrigation schemes
has been fixed against which the likely achievement is 2.04
milhion hectares.

(c) The major reasons for not achieving the targets are
resource constraints an low priority assigned to the sector
in terms of financial outlays by some states.

(d) At the end of 1993-94 irrigation potential created
land its utiisation through Major & Medium and Minor
wrigation schemes were estimated at 85.05 and 76.27
milion hectares.

(e) Expenditure incurred/outlays in ‘Major & Medium

and Minor irrigation schemes during the last three years
and the current year are as under:

Year Total expenditure incurred/
outlays
(Rs. in crores)

1991-92 3668.32

1992-93 4041.91

1993-94 4338.89

(Revised outlays) 5698.46
1994-95
(Outlays)

[English]
Oil and Natural Gas

‘228. SHRI PHOOL CHAND VERMA:
DR. K.D. JESWANI:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to State:

(a) the areas in the country in which the Government
propose to explore oil and natural gas in the near future;

(b) the estimated quantity of oil and natural gas being
produced every day,

(c) the likely production of oil and natural gas at the
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end of 1994; and

(d) the extent to which it is estimated to be increased
by the end of 1995?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) Exploration for hydrocarbons will
be continued in the various sedimentary basins of the
country namely Cambay, Upper Assam, Assam-Arakan
fold belt, Tripura, Kutch-Saurashtra, Cauvery, Krishna-
Godavari, Ganga Valley, Rajasthan, Bengal, Vindhyan,
Satpura, South Rewa in the onland part and Bombay
Offshore, Kutch-Saurashtra, Kerala-Konkan, Cauvery,
Krishna-Godavari, North East Coast basins in offshore
part. Some frontier areas will also explored such as deep
waters, Gondwana sediments, Deccan syneclise etc.

(b) During the period April-November, 1994, oil pro-
duction in the country averaged at 85,983 tonnes per day
and natural gas at 53.48 million cubic meters per day.

(¢) and (d). Estimated oil production in the country
during the years 1994-95 and 1995-96 is expected to be of
the order of 32.30 MMt and 38.37 MMt and expected
natural gas production of the order of 57.10 MMSCMD and
69.26 MMSCMD respectively.

[Translation]

Restricted Areas

*229. SHRI RAMESHWAR PATIDAR: Will the Minister
of HOME AFFAIRS be pleased to State:

(a) the places in various States declared as restricted
areas under the Foreigners (Restricted Area) Order; 1963;

{b) whether the number of tourists visiting tourist spots
in these areas has declined over the years;

(c) whether the State Govemments have requested
the Union Govemment to withdraw/amend the above
mentioned order; and

(d) if so, the reaction thereto?

THE MINISTER OF HOME AFFAIRS (SHRI S.B.
CHAVAN): (a) The whole of Assam, Meghalaya, Tripura,
entire area in Sikkim from the Southem border of Sikkim
upto the inneriine, and the entire Union Territory of
Andaman & Nicobar Islands have been declared as
Restricted Areas under the Foreigners (Restricted Areas)
Order, 1963.

{b) Intormation about the tourists visiting areas
covered by the Forsigners (Restricted Areas) Order, 1863
is not maintained.

(c) Yes, Sir.
(d) All aspects of the issue are being considered.
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[Enghish]
Demand and production of Lubricants

*230. SHRI SHYAM BIHARI MISRA: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the domestic production of jubricants against the
present demands;

(b) the manner in which the gap between production
and demand is being met; and

(c) the steps taken/proposed to be taken by the
Government to reduce the import of lubricants?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b). The demand for lubricants
during the year 1993-94 was 913 TMT, out of which 700
TMT was marketed by the public sector oil companies and
213 TMT by private sector companies. The production of
Lube Base Stock Qil in the country during 1983—04 was
about 490 TMT. The rest of the requirement of LOBS and
finished lubricants is met by imports.

(c) In order to reduce import of lube base oils, the
Government have cleared the expansion projects of the
existing lube refineries.

Welfare of Mentally Retarded

*231. SHRI C.P. MUDALAGIRIYAPPA:
SHRI RAM PRASAD SINGH:

Will the Minister of WELFARE be pleased to state:

(a) whether the World Conference on menta! retarda-
tion was recently held in New Delhi;

(b) if so, the detalls thereof,

(c) the main suggestions put forward and decisions
taken in the Conference;

(d) the details of assistance provided by the Union
Government to the State Governments for the implementa-
tion of the schemes for the mentally retarded during 1992-
93, 1993-94 and 1994-95 and the amount yearmarked for
1995-96, State-wise; and

(e) the steps proposed to be taken by the Govem-
ment to ensure that maximum benefits of these schemes
reach the beneficiaries, especially those in rural areas?

THE MINISTER OF WELFARE (SHRI SITA RAM
KESRI): (a) Yes, Sir.

(b) The World Congress was heid under the aegis of
International league of Societies for persons with Mental
Handicap (ILSMH) and was organised by the National
Forum for the Welfare of the Mentally Handicapped in
collaboration with the Thakur V. Hari Prasad Institute of
Research and Rehabilitation, Hyderabad. The World Con-
gress was held in Vigyan Bhavan, New Delhi from 2027
November, 1994 and was altended by several experts,
professionals, dignitories and NGOs from India and abroad
and world bodies. The World Congress focused attention
on the protection and developmental rehabilitation of the
mentally handicapped.
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(c) The declaration adopted by the World Congress on
the rights of people with mental handicap and their families
is given in the enclosed Statement |,

(d) The Ministry of Welfare gives financial assistance
to voluntary organisations and not to the State Govem-
ments. The two schemes i.e. Assistance to Voluntary
Organisations for the Disabled for providing education,
training and rehabilitation to the handicapped persons
including mentally handicapped and the Scheme of Assist-
ance to Organisations for the Persons with Cerebral Palsy
and Mental Retardation for running training courses for
teachers in the areas of cerebral palsy and mental retarda-
tion are in operation. The Scheme-wise and State-wise
detalls of the assistance given to voluntary organisations
for the disabled including mentally retarded during 1992-
93, 1993-94 and 1994-95 are given in the enclosed
Statement Il . The funds are not earmarked Statewise.
However, financial assistance is given on the basis of
proposals received from voluntary organisations with the
recommendations of the concemed State Governments.

(e) Voluntary Organisations are encouraged to take up
rehabilitation projects in rural areas. As a special incentive,
the quantum of assistance under Assistance to Organisa-
tions for the disabled has been increased from 90% to
95% for providing rehabiliiation services in the rural areas.

STATEMENT-

The Delht Declaration on the nghts of people with
mental handicap and their families.

1. People with Mental handicap have the same
Human Rights as all other people. They have tco
long been denied these rights.

2. People with mental handicap remain particularly
vulnerable to discrimination; discrimination on ac-
count of disability is compounded by all other
kinds of discrimination in relation to gender, class,
race, cuiture, religion, age and sexuality.

3. Tne time has come for people with mental hand-
icap and their families to be guaranteed their
rights and to be given due respect and equal
status in all societies.

4. Families are the main source of support and
learning. They in tum need community suppor.
Much more needs to be done to improve public
understanding of the needs and strengths of
people with mental handicap and their families.
Schools, the media and institutions responsibie for
the training of professional staff have a key role to
play in disseminating the knowledge we already
have. They and their families must be at the
centre of policy and decision-making that affect
their lives.

5. Local National Governments have crucial role in
planning, mobilising and resourcing appropriate
sorvices to support the Individual, family, and
community members with disability.

6. Support must begin when the disability is first
identified and must be life-long. People with men-
tal handicap and their families need access to all
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the ordinary saervices available to other citizens.
These include primary heaith care, education,
housing, work opportunities, recreation, and the
opportunity to form relationchips including sexual
relationships.

7. Only when people with mental handicap and their
families are given all through appropriate support,
will society to be able to benefit from the positive
contribution they can make through full participa-
tion in the life of the community.

8. Organisations of families, disabled people them-
selves, their families and profassionals must work
in close partnership with local, national and inter-
national bodies. The individual person with m~ntal
handicap and his or her family must be at the
heart of the partnership.

9. The United Nations has now given a lead to u.e
world by publishing STANDARD RULES ON
EQUALISATION OF OPPORTUNITIES FOR DIS-
ABLED PERSONS. We call on all Goveri.nents to
disseminate and implement these Rules, in part-
nership with Organisations of disabled persons.

10. This being the International Year of the Family,
the XI World Congress rededicates itself to em-
powering families and Communities to enable
every individual especially the young child to
realise her/his full developmental potential. We
have a moral obligation to act now, to be practical,
to work in our local communities to creata one
inclusivo community for all World-wide.

STATEMENT-Il

Amount released to Voluntary Orgamsations under the
‘Scheme of Assistance to Organisation for the Disabled’
and Manpower Development for Cerebral Palsy & Mental
Retarcdation upto 30th November, 1994.

S.No. Name of the State 1992-93 1993-94 1994-95

(Rs. in lakhs)
1 2 3 4 5
1. Andhra Pradesh 135.03 163.76 81.2
2. Kamataka 124.09 122,17 621
3. Kerala 7271 7519 307
4. Madhya Pradesh 595 15.61 78
5. Manipur 8.37 8.40 4.20
6. Meghalaya 3.24 298 ——
7. Rajasthan 18.16 22.74 1137
8. Uttar Pradesh 122.00 154.01 78.05
9. Dolhi 102.96 113.09 54.12
10. Asgam .1 3.01 1.22
1. Goa 508 4.04 201
12. Gujarat 1920 2242 1112
13. West Bengal 96.54 15200 13.54
14, Maharashtra 11212 70.88 75.08
15. Bihar 4565 2705 25.12
16. Haryana 10.19 12,65 5.71
17. Jammu & Kashmir 500 348 -—
18. Punjab 13.05 742 374
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1 2 3 4 5

19.  Orissa 1584 1097 542
20.  Chandigarh 112 116 055
21.  Tripura 079 311 205
22.  Tamil Nadu 53.28 69.66 40.33

871.48 1076.58 5t5.41

Flood Control

*232. SHRI UDDHAB BARMAN: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Brahmaputra Board has prepared
some master plans for the flood control of the nvers
Brahmaputra and Barak aiongwith their tributanes;

(b) if so, the details thereof;

(c) whether the Union Govemment have taken any
steps to execute these pians;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF WATER RESOURCES AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI VIDYA-
CHARAN SHUKLA): (a) Yes, Sir.

(b) The Master Plans in three parts identify short term
and long term measures for flood management., Part-l
covers the main stem of Brahmaputra, Pari-ll covers Barak
and its tributaries. Par-lll covers 38 tributaries of
Brahmaputra and 8 rivers of Tripura.

{c) and (d). These Master Plans have been sent to the
North Eastern States and Central agencies for preparation
of detailed schemes.

(e) Does not arise.

LPG and Crude from Cauvery Baain

*233. SHRI KT. VANDAYAR: Wil the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the total production of LPG and crude from the
Cauvey Basin, both on-shore and off-shore;

{b) whether some more specific areas have been
identified as rich in crude and gas;

(c) if so, the total estimate of reserves in the sector;
{d) the proposed investment to be made in this sector;

{e) whether any foreign oil companies have been
given any specific areas for seismic survey and explora-
tion; and

PAUSA 1, 1918 (SAKA)

Writton Answers 22

(f) if so, the details alongwith the modalities involved
in giving tenders to private drill owners, both india and
foreign?

THE MINISTER OF STATE (INDEPENDENT
CHARGE) OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR SHARMA): (a)
The quantity of crude oil produced in Cauvery Basin
onshore during this year (April-October 1994) was 0.221
million tonnes. No exploration/production is going on in
the Cauvery offshore basin. There is no LPG Plant in the
area.

(b) A number of oil and gas bearing areas have besn
ndentfied in the Cauvery basin.

(c) The total geological reserves of ol and oil equiva-
lent of gas estimated from these areas are 55.85 million
tonnes.

{(d) The proposed investment dunng 1994-95 in the
Cauvery Onshore is Rs. 132.44 crores.

(e) and (f). Government has approved two biocks for
award in Cauvery offshore basin under Fourth and Fifth
Round of Exploration Bidding respectively to the conortium
of HOEC India-Tata petrodvne India-Vaaico, USA, subject
to finalisation of Production sharing contract, No block from
Cauvery Basin has been offered under two Rounds of
spsculative saismic survey. The critena adopted for selec-
tion of successful bidders for awarding exploration blocks
is based on various technical and financial parameters,

[Translation]

National Water Management Project

*234. DR. AMRIT LAL KALIDAS PATEL: Will the
Minister of WATER RESOURCES be pleased to state:

(a) the broad details of the sub-plans sanctioned
under the National Water Management Project by the
Union Government during the last three years, State-wise;

(b) the cuiturable command areas likely to be covered
under the sub-plans;

(c) the estimated expenditure likely to be incurred
thereon; and

(d) the time by which these sub-plans are iikely to be
implemented?

THE MINISTER OF WATER RESOURCES AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI VIDY-
ACHARAN SHUKLA): (a) to (d). A Statements is attached.
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STATEMENT

Details of Statewise Irrigation Projects cleared by the Umon Government under the World Bank assisted National Water
management Project (NWMP) during the period from 01.04.1994 till date

State S.  Name of Sub-project Culturable Estimated Date of Scheduled
No. Command Cost clearance date of
Areas {Rs. in completion
(thousand Lakhs)
hectare)
(1) @ © 4) 5 (6) @)
Andhra Pradesh 1. Kamool Canal 31.38 894 02.03.92 - 31.03.95
2. Tungabhadra 13.31 332 -02.03.92 31.03.95
3.  Nizam Sagar 93.62 230 02.03.92 - 31.03.95
Sub Total 138.31 3531
Gujarat 1.  Dharoi 12.98 505 21.01.93 31.03.96
‘2. Meshow 6.88 248 23.01.93 31.03.96
3. Sasoi 4.07 107 28.07.94 31.03.96
4, Patadungari 5.07 129 28.07.94 31.03.96
5. Gondali 1.42 46 28.07.94 31.03.96
6. Jojawa 6.75 174 28.07.94 31.03.96
7. Malan 3.38 116 28.07.94 31.03.96
8. Hiran 2.63 90 28.07.94 31.03.96
9.  Kharoo 1.30 54 28.07.94 31.03.96
Sub-Total 44.48 1469
Haryana 1.  improvement of Water
Management of Exist- 340.00 12200 23.06.92 31.03.95
ing Imigation System
Sub-Total 340.00 12200
Kerala 1. Vazhani 4.31 115 24.08.92 31.03.95
2. Poochi 16.00 369 24.08.92 31.03.95
Sub-Total 20.31 484
Karnataka 1. Shandi Sagar 2.89 70 23.06.92 02.95
2. Tunga 9.32 232 23.06.92 03.96
3.  Anjanapura 6.74 114 23.06.92 03.96
4, Ambligola 3.20 67 23.06.92 03.96
5. lyyankera 1.57 49 22.09.93 03.96
6. New Madga 2.01 64 22.,09.93 03.96
7. Condi 4.60 144 22.09.93 03.96
8. Raya 4.27 136 22.09.93 03.96
9. Gokak 7.53 240 22.09.93 03.96
10. Distributory No. 12 of
Right Bank High Leve!
Canal
Tungabhadra 3.60 115 22.09.93 03.96

11. Distributory No. 13 of

Right Bank High Level

Canal

Tungabhadra 10.27 328 22.09.93 03.96
12. Distributory No. 14 of

Right Bank High Level

Canal )

Tungabhadra 14.16 452 22.09.93 03.96
13. Distributory No. 15 of

Right Bank High Level

Canal

Tungabhadra 6.91 220 22.09.93 03.96
14, Distributory No. 31 of

Left Bank High Level .

Canal

Tungabhadra 21.15 558 22.09.93 03.96
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(1) 2 3 @) (5) (6) 7
15.  Distributory No. 55 of Leit
Bank High Level Canal
Tungabhadra 733 228 22.09.93 03.96
16.  Distributory No. 78 of Left
Bank High Level Canal
Tungabhadra 28.93 924 22.09.93 03.96
17.  Distributory No. 85 of Left
Bank High Level Canal
Tungabhadra 11.35 362 22,09.93 03.96
18. Distributory No. 89 of
Right Bank High Level
Canal
Tungabhadra 15.934 481 22.09.93 03.96
19.  Distriburary No. 98 of Left
Bank High Level Canal
Tungabhadra 13.52 413 22.09.93 03.96
20 Madak Masur 285 1l 28.07.94 03.96
Sub-Total 177.34 5318
Madhya Pradesh 1. Kunda 1.00 37 14.05.91 03.95
2. Sakalca 235 64 14.05.91 Compieted
3. Segwal 1.20 36 14.05.91 -do-
4. Sonekhedi 112 34 14.05.91 03.95
5. Kharung 60.00 16884 14.05.91 08.96
6. Ganguligara 4.09 126 14.05.91 06.96
7. Morwan 4.00 98 30.05.81
8. Morwan 148 51 26.08.91 03.95
9. Gagan 3.56 105 26.08.91 03.95
10. Moia 8.90 220 26.08.91 03.98
11.  Aoda 2.61 84 03.03.92 03.95
12. Paronch 41.00 1330 21.01.83 08.87
Tawa
Sub-Total 131.32 3859
Orissa 1. Saland: 10.00 299 19.12.91 03.88
2. Derjang 8.95 178 19.12.91 03.98
3. Salda 8.44 253 19.12.91 03.98
4. Dhanej 3.83 115 19.12.91 03.98
5. Rushikulya 12.62 378 03.03.92 03.98
6. Mahanadi 03.88
03.98
7 Delta-t 10.22 306 26.06.92 03.98
8. Hirakund 24.12 544 21.01.93 03.88
Sub-Total 109.70 3404
Rajasthan 1. Buchara 2.02 79 26.07.94 03.97
2. Dheel 6.58 219 28.07.94 03.88
3. Gudha 10.39 450 28.07.894 03.98
4. Jetpura 3.73 123 28.07.94 03.98
5. Nand Samand 7.88 242 26.07.94 03.97
8. Oraj 9.26 414 28.07.94 03.07
7. Sainihal 3.27 127 28.07.94 03.97
8. Umajd Sagar 297 134 28.07.94 03.97
Sub-Total 46.10 1788
Tamil Nadu 1. Tholudur 1481 494 26.08.91 0397
2. Thirukoijur 14.34 494 26.08.91 03.97
3. Krishnagiri 5.70 143 26.08.91 03.96
4. Aliyar 20.67 517 26.08.91 03.07
5. Chitar 9.64 241 26.08.92 0395
6.  Manjsla 217 54 23.06.93 0398
1. Pilavukkal 3.68 91 21.01.93 03.97
Sub-Tolal 71.08 2034
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- 2 @3 @ 5 (6 ™
Uttar Pradesh 1.  Sharda Canal 454.00 1520 30.05.91 03.98

2 Lower Ganga 1035.00 4840 30.05.91 03.98
Canal
Sub-Total 1489.00 6360 * -
Grand-Total 2567.65 40452
[Enghsh] The project has now been transferred to Dr. Ambedkar

Writings of Dr. Ambedkar

*235. SHRI HAIUI VILAS PASWAN: Will the Minister of
WELFARE be pleased to state:

(a) the detalls of the project for publication of the
writings of Dr. B.R. Ambedkar in various regional
languages;

(b) the progress made in this regard so far;

(c) the fime by which these publications were scheduled
to be brought out initially;

(d) whether the work is likely to be completed by that
time;

(e) if not, the reasons therefor; and
() the steps taken to complete the work expeditiously?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): (a) Detalls of the Project: The Government has
undertaken a prestigious project of Translation and
Publication of Writings and Speeches of Baba Saheb Dr.
B.R. Ambedkar in Hindi and various regional fanguages as
one of the special schemes emanating from the Centenary
Celebrations of Baba Sahob Dr. B.R. Ambedkar.

Translation in regional languages is to be made from the
English volumes of Baba Saheb’'s Writings and Speeches
as brought out by the Government of Maharashtra. initially
# was decided to translate end publish Baba Saheb's
Writings arid Speeches in Hindi and 8 other Indian
languages, namely, Punjabi, Gujarati, Oriya, Bengal,
Malayalam, Tamil, Telugu and Kannada. On 6th
December, 1994, it has also been decided lo transiate and
publish Baba Saheb's Writings and Spesches in Urdu and
Assamese languages.

The cost of the project as estimated irfitially is about
Rs. 4.00 crores which is likely to exceed due 1o addition of
new languages (Urdu and Assamess) and also due to
increase in the number of English volumes being brought
out by the Government of Maharashira. It may be
mentioned that at the time of formulation of the Project,
only 10 volumes in English were expected to be brought
out by the Government of Maharashtra. The number in
English volumes is likely to go upto 17. 13 volumes in
English have already been published by the Government of
Maharashtra.

This work was initially allotted to Publications Division,
Minigtry of information and Broadcasting in March, 1892,

Foundation, an organisation under the aegis of the Ministry
of Welfare, w.e.f. September 1993,

Dr. Ambedkar Foundation has been implementing this
project with the help of the State Governments and also in
association with the translation experis. The translators,
etc. are being paid at the Sahitya Akademy rates.

(b) Progress made In this regard eo far: While being
implemented by the Publications Division, the following
publications were brought out by it:

Language No. of Volumes No. of English
published Vols. covered.
Hindi 1 1
Tamil 1 12
Guijarati 1 12

After the transfer of the project to Dr. Ambedkar
Foundation, 12 more volumes have been published in
different languages as detailed below:

Lauguage No. of volumes No. of English
published Vois. covered
Hinel 5 2-12
Tamil 4 1-12
Punjabi 2 1
Gujarati 1 2

Thus 2-12 english vokﬁhavo been published in Hindi,
two English velumes amil and one English velume
each in Punjabi and Gujarati.

(The progress of transiation and publication in various
languages is detailed below:

Hindi: The transiation work on remaining 7-1/2 English
Volumes is nearing completion, which will be published in
14 volumes as Foundation is making smaller volumes i.e. 2
volumes on an average of one English volume.

Tamil: The transiation work of English volume i is
compliete and ready for printing.

Punjabi: The work on English volumes Ii, {ll and IV is
almost compiste. The work on English Volumes V o Vill is
in progress.
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Gujaratr  The Translatun work of all the English
volurnes Is nearing completion Arrangemenis are being
made for engaging the printing press

Bengali Volume | has been lranslated and vetted and
1s ready for printing

Translation of other volumes 1s in piogress

Onya Half of 1st Erglish volume has been tianslated
and vetted and ready for pnnting Tianslation of other
volumes 1S In progrzss

Malyalam On the recommendation of the State
Government, the State Institute of Languages has been
entrusted the job The wrok of translation wil begin soon

Kannada The State Government of Karnataka has
already transiated and published three volumes and he
tourth volume 1s under pnnt The translation work of the
remaining six volumes s also complcte and 15 being
vetted

Telugu The State Government of Andhra Pradesh
have already published 8 volumss and the work in 1espect
of 1emainng voluemes IS In progress

(c) to (f) !mtally, the prokect was scheduled to be
comple ted by 31st December 1994 But due to increase in
the volume of work as mentioned above, and the woik
being of a very sensitive nature invoiving correspondence
with the State Governments selection of rehable
translators and prinling agencies, it may take a little moie
time to complete the whols project

The implement *tion of the schrme is, however, being
monitored closely axd regulatly vith all the agencies
including the State Governments with a view to step up
transiation and publication of the temaining volumes

Women Literacy in Tribal Areas

‘236 SHRI RAJENDRA AGNIHOTRI Will the Minister
of WELTARL be pleased to state
(a) whether a new scheme of Educational Complexes in
Low Literacy Pockets for development of women literacy In
tnbal areas has been launched from 1993-94,

{b) if so, the broad details thereof,

(c) the places where these schemes have been
launched,

(d) the number of persons benefited by the scheme so
far and those likely to be benefited during the Eighth Five
Year Plan, State-wise,

(e) the expenditure incurred by the Unmion Government
on this scheme so far, and

(f) the financial assistance provided to the State
Govermments for this purpose during the current year,
State/UT-wise?

THE MINISTER OF WELFARE (SHR! SITARAM
KESRI) (a). Yes, Si.

(b) The Central Sector Scheme of Educational
Complex in Low Literacy pockets for Development of Girls
Literacy in Tnibal Areas i1s beign implemented through Non-
Governmental organisations with the support of the State
Government concemex. it covers 48 districts in 8 States,
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namety, Andhra Pradesh, Bihar, Gujarat, Madhya Pradesh,
Orissa, Rajasthan, Uttar Pradesh and Arunachal Pradesh,
where the rate of literacy among the Scheduled Tribe
women was less than 2% as per 1981 Census, and also
Pnmitive Tribal Groups with very low female literacy The
Ministry of Welfare provides centpercent cost for setting up
of the Educational Comolex and the State Government's
role I1s to identify relrable and interest NGOs and to allot
land free of cost for such complexes

(¢) The hst of places for which funds have been
sanctioned for launching such educational complexes is
given In the enclosed Statement-}

(d) The number of ST girl students to be covered
under the complexes so far sanctioned 1s 1500 The total
number of ST girl students hkely to be benefitted under the
schema In the Eighth Plan period 1s approximately 2500
inclusive of 1500 mentioned above The actual State-wise
number of beneficiares would depend on the receipt of
complete proposals through different State Governments.

() Dunng 1993-94 and 1994-95, grant-in-aid
sanctioned to Voluntary Organisations under the scheme [s
as under —

Rs 125 crores
Rs 0 58 crores

1993-94
1994-95 (so far)

(f) The Central Sector Scheme of Educational
Complex in Low Litaracy Pockets for Development of Girls’
Literacy in Tribal Areas does not enwisage any financial
assistance to the State Governments However, assistance
i1s given directly to Non-Governmentali Organisations
recommended by State Governments This year, a total
amount of Rs 0 58 crores has so far been sanctioned to
different Non-Governmental Organisations 1n  different
States Details are given in the enclosed. Statement-il.

STATEMENT-|

Details of GPANT IN-AID to voluntary Orgamnisations under

the scheme of Educational Complex in Low Literacy™for

Development of Scheduled Tribe Girls dunng 1993 94 and
1994-95

S Name of the Organisation
No

1 ANDHRA PRADESH
(1) SAMSKAR, (Society for Rehabilitation of the
Socially Abondoned) Nizamabad District
2 GUJARAT
(2) Sushilaben Manilal Sanghvi Memorial Trust,
Nitpar Rapar, Districl Kutch
(3) Gram Swaraj Sangh, Nilpar, Distnct Kutch
(4) Shree Sarvodaya Ashram, Sanal, District
Banaskantha
(5) Sarvodaya Kendta, Anurgadh Taluka at
Amirgadh, Distnct Banaskantha
3 KERALA
(6) Kerala Sakshartha
Waynard Distt.

Samiti, Kendra (PTG)
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MADHYA PRADESH

(7) Kasturba Vanvasi Kanya Ashram at Varia in
Khargaon Dist (at West Nimar District).

(8) Rural Development Service Society, Pushpa
Social Centre, Paisen District.

(9) Savya Sanchi Centre for Urban & Rural
Development, Sidhi District.

(10) M.P. Saharia Sewa Sangh, Gwalior, Rajgarh
District.

(11) Deendayal Research Inst. Delhi, Complex in
Satna Dist.

(12) Navyuvak Kalvan & Gram Vikas Samiti, Panna
Dist.

(13) Bheel Seva Sangh, Jhabua Dist.

MAHARASHTRA
(14) Gram Bal Shiksha Kendra, Thane (PTQ), Thane
Dist.

ORISSA

(15) Kasturba Gram Seva Centre Organisation by
Kasturba Qandhi National Memorial Trust,
Utkal, Rayagada Dist.

(16) Jankalyan Samiti, Darlipur, Bhubaneswar,
Koraput Dist.

(17) Agragammee, District Rayagada at
Tentulekhunti.

(18) Servant of India Society, AVPO Rayagada Dist.

(19) Sarvodaya Samiti, Koraput Dist.

(20) Seva Samaj, QGunupur, P.O. Gunupur,
Rayagada Dist.

(21) OSCARD (Organisaiton for Social Change &
Rural Development) Malkangiri Dist, Orissa.

(22) Bana Bharti, At/PO Dist. Koraput Pin-Code-
764020.

(23) Institute of Engineering & Management, At
Goudoguda, Village of Koraput Dist. Orissa.

(24) Councll of Cultural Growth & Cultural Relations,
Maniguda Block, Dist Rayagada (Undevided
Koraput Dist. Orissa).

(25) Bright Career Academy, Moipariquda Block of
Koraput, Orissa.

(26) Boi-Pariguda Kshetra Samiti, Boi-pariguda
Block of Koraput Dist.

RAJASTHAN

(27) Rajasthan Vanvasi Kalyan Parishad, Udaipur
Dist.

(26) Rajasthan Vidyapeeth Lok Shikshan Partisthan,
Pratapnagar, Udaipur District.

(29) Gramin Mahila” Avm Bal Vikas Samiti, Qaon
Sop Tehsil Nadeti, Zilla Waimadhopur.

(30) Zila Yuva Meena Samaj Sansthan, Bhilwara
District.
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Amount sanctioned to the Voluntary Organisations during
1994-95 under the Central Sector Scheme of Educational
Complex in Low Literacy Pockets for Development of

Scheduled Tribe

Women.

S.No. Name of the

Organisation

Amount (Rs). Complex

10

1.

12

Bheel
Block
Jhabua,
Pradesh (New)
OSCARD, (Organisaiton
for Social Change &
Rural Development),
Malkangiri Dist. Orissa
(New).

Bana Bharati, AVPO
Dist. Koraput, Pin Code
760020. (New)

Institute of Engineering &
Management, at
Goudoguda Village,
Koraput Dist. Orissa
(New).
Council  of
Gorwth & Cultural
Relations, Maniguda
Block District, Rayagada,
Orissa. (New).

Bright Career Academy,
AVPO Jeypore, District
Koraput, Orissa (New).
Deendayal Research
Institute, Satna Dist,
Madhya Pradesh (Old).
Jankalyan Samiti,
Darlipur, Koraput Orissa
(Old).

Kasturba Gram Seva
Centre Organised by
Kasturba Gandhi
National Memorial Trust,
Utkal Rayagada, Dist.

Sarvodaya Samiti,
Koraput Dist.  Orissa
(Oid)

Gramin Mahila Avm Bal
Vikas Samiti, Gaon Sop
Tehsil  Nadoti, Zilla
Sawai Madhopur, (Old)

Boi-Bariguda  Kshetra
Samiti, Koraput Dist.
Orissa (New).

Total

Seva Sangh,
Rama, Dist.
Madhya

Cuitural

4,59,0004

4,59,000~

4,59,000/~

4,59,000~

4,59,0004

4,59,000/~

6,23,384+

7.38,800~

1,95,5114

2,43,200/

8,29,5834

4,60,0004

58,43,478/
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Advertisements on T.V.

*237. SHRI SHRAVAN KUMAR PATEL: Will the
Minister of INFORMATION & BROADCASTING be
pleased to state:

(a) whether the advertisements on Doordarshan and
its different channels are subjected to censorship;

(b) if so, the details thereof;

(c) whether different commercial advertisements are
subjected to review from time to time as per norms;

(d) if so, the details thersof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHR! K.P.
SINGH DEO): (a) to (e) All advertisements carried on the
different channels of Doordarshan are previewed by it
before telecast to ensure compliance with the provisions
of the Code for Commercial Advertising on Doordarshan.
The provisions of this code are reviewed from time to
time.

Water Storage Capacity

*238. SHRI K. RAMAMURTHEE TINDIVANAM: Will
the Minister of WATER RESOURCES be pleased to
state:

(a) whether the Union Government have identified
the lakes and reservoirs in the country whose storage
capacity is not being utilised fully;
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(b) if so, the detaills thereof State/Union Terntory-
wise;

(c) the steps taken by the Union Government in this
regard; and

(d) the financial assistance provided by the Union
Government for this purpose during the last three years,
State/Union Territory-wise?

THE MINISTER OF WATER RESOURCES AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a) to (d) Central Water
Commission has been monitoring the storage build-up in
62 important major reservoirs spread all over the
country., Whenever the situation warrants, Central Water
Commission advises the States concerned to draw up
plans accordingly for optimal use of available water to
maximise benefits. The statement showing the details of
maximum storage build-up dunng the current monsoon
season as percentage of designed live storage tor these
62 reservoirs I1s attached.

In most reservoir projects large carry over capacities
are provided so that excess waters of a wet year can be
storage for use during a subsequent dry year. The
reservoirs are, therefore, not expected to be filled to the
full capacity every years. In this context the capacity
utihsation 1s considered satisfactory. There 1s no proposal
under consideration for providing financial assistance for
this purpose.

STATEMENT
Weekly Report on 62 important Reservoirs of india—week ending 16.9.1994
S. Name of Reservoir  State Live Capacity at Full Maximum Live This year Capacity
No. reservoir Level (Billion Capacity dunng the as percentage of
cubic metres) current season live Capacity at Full
(Billion cubic Reservoir Level
metres)

1 2 3 4 5 6
1, Srisailam Andhra Pradesh 8.288 8.288 100
2. Nagarjuna Sagar Andhra pradesh 6.841 6.841 100
3. Sriram Sagar Andhra Pradesh 2.300 1.953 85
4. Somasila Andhra Pradesh 1,994 0.810 -1
5. Tenu Ghat Bihar 0.821 0.323 39
6. Maithon Bihar 0.571 0.571 100
7. Panchet Hill Bihar 0.223 0.223 100
8. Konar Bihar 0.275 0.211 77
9. Tilalya Bihar 0.319 0.189 59
10.  Ukai Qujarat 7.100 7.089 100
11.  Sabarmali Gujarat 0.778 0.759 28

. 12. Kadana Gujarat 1.472 1.370 93
13.  Shetrunji Gujarat 0.343 0.218 64

152370
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1 2 3 4 5 (]
14. Bhadar Gujarat 0.199 0.199 100
15. Gobind Sagar Himdchal Pradesh 6.655 6.400 86
16. Pong Dam Himachal Pradesh 7.119 6.158 87
17. Krishnaraja Sagar Karnataka 1.163 1.144 08
18. Tungabhadra Karnataka 3.276 3.240 89
19. Ghataprabha Kamataka 1.391 1.386 100
20. Bhadra Karnataka 1.785 1.774 89
21. LUinganarnakki Karnataka 4.294 4,294 100
22. Narayanpur Kamataka 0.863 0.575 87
23. Malaprabha Karnataka 0.872 0.941 97
24. Kabini Karnataka 0.275 0.274 100
25. Hemavathy Karnataka 1.013 0.991 98
26. Harang Karnataka 0.220 0.215 98
27. Supa Karnataka 4.120 4.096 99
28. Kallada Kerala 0.507 0.427 84
29. Idamalayar Kerala 1.018 1.018 100
30. tdukki Kerala 1.460 1.187 81
31. Qandhi Sagar Madhya Pradesh 6.827 6.496 95
32. Tawa Madhya Pradesh 1.944 1.760 91
33. Mahanadi Madhya Pradesh 0.767 0.764 100
34. Jayakwad Maharashtra 21714 2.037 94
35. Koyana Maharashtra 2.6877 2.578 96
36. Bhima Maharashtra 1.517 1.336 88
37. lIsapur Maharashtra 0.985 0.436 45
38. Mula Maharashtra 0.608 0.607 100
39. Yeldari Maharashtra 0.809 0.081 10
40, Girna Maharashtra 0.524 0.515 98
41. Khadakvasia Maharashtra 0.056 0.053 95
42. Hirakud Onssa 5378 5.216 97
43. Balimela Qrissa 2676 2.667 100
44, Salanadi Onssa 0.558 0.488 87
45. Rengali Orissa 3.432 3.214 94
46. Machkund Orissa 0.893 0.870 87
47. Upper Kolab Orissa 0.935 0.829 89
48. Mahi Baja) Sagar Rajasthan 1.833 1.718 94
49. Jhakam Rajasthan 0.132 0.132 100
50. Rana Pratap Sagar Rajasthan 1.573 1.245 79
51. Lower Bhawani Tamil Nadu 0.929 0.752 81
52. Mettur Tamil Nadu 2.647 1967 74
53. Vaigai Tamil Nadu 0.194 0.083 43
54, Parambikulam Tamil Nadu 0.380 0.378 99
55. Aliyar Tamil Nadu 0.085 0.092 97
56. Sholayar Tamil Nadu 0.143 0.143 100




k14 Wntien Answers PAUSA 1, 1916 (SAKA) Wiitten Answers 38
1 2 3 4 5 6
57. Gumti Tripura 0.312 0.126 40
58. Matatila Uttar Pradesh 0.707 0.684 97
§9. Ramganga Uttar Pradesh 2198 1.381 83
80. Rihand Uttar Pradesh 8.967 08.950 100
61. Mayurakshi West Bengal 0.547 0.497 N
62. Kangsabati West Bengal 0.914 0.733 80

Total for 62 Reservoirs 121.961 111.162 91

Crude Oll

*239. DR. KRUPASINDHU BHO!: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government have a proposal to
increase the crude ol out-put in the next three years;

(b) if so, the target set therefor;

(c) the new areas identified for the exploration of
crude oil; and

(d) the measures being adopted to achieve the
target?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) Yes, Sir. Against the
target of 32.30 million tonnes of indigenous crude oil
production dunng 1984-95, the expected production for
the years 1995-96 and 1996-97 is 38.37 million tonnes
and 44.45 milion tonnes, respectively.

(¢) and (d) Government have approved an
Accelerated Exploration Programme to be implemented
during 1994—97 at an eslimated cost of Rs. 8500 crores.
The components of this programme are:—

(i) Deep water exploration,
(i) National Seismic Programme
(iif} Exploration in frontier areas.

(iv) Acquisition of reserves/acreages abroad.
{Translation]

irrigation Projects
*240. SHRI GIRDHARI LAL BHARGAVA: Will the

Minister of WATER RESOURCES be pleased to state:

(a) whether some States have forwarded imigation
projects to the Union Government seeking the world Bank
assistance;

(b) if so, the details thereof, State-wise;

{(c) the reaction of the Union Government thereto;
and

(d) the detalls of irrigation projects already funded
with the World Bank assistance, State-wise?

THE MINISTER OF WATER RESOURCES AND

MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a) Yes, Sir.

(b) Statement-l is enciosed.

(c) These project proposals have been sent to
Ministry of Finance for posing to the World Bank.

(d) The details are shown in the enclosed State-
ment Il

STATEMENT+
Sl. Name of the Project State Estimated cost
No. {(Rs. in crores)
1. M.P. Major Irrigation Project (Rani Avanti Bai Sagar Project Madhya Pradesh 865.44
and Raj Ghat Canal Project)
2. Narmada Canal Project Rajasthan 467.53
3.  Water Resources Consolidation Project. -Rejasthan 1973.00
4.  AP. Irrgation-lll Project Andhra Pradesh 1540.00
§.  Subernarekha Multipurpose Project Bihar 1429.00
6.  Subernarekha Irrigation Project Orissa 715.00
7.  Water Resources Congolidation Project. Orissa $70.00
8. Water Resources Consolidation Project Tamil Nadu 1102.846
9.  Minor Irrigation Project Gujarat 85.08
10. National Hydrology Project Multistate 482.16
11. Multistate 1380.00

National Water Management Project.
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STATEMENT-II
Sl Name of the | State Date of Credit clos- Amounl ~  Uliisation
No. agreement ing dats.  assistance as on
(US % 31.10.94
million) (US §
o million)
1. Upper krishna Irrigation Project Phase. Il Kamataka 16.6.09 31.12.1986 207.500 114.943
2. Maharashtra composite  Irrigation Maharashtra 5.1205 31.12.1996 182.620 92.620
Project- 111
3. Punjablrigation & Drainage Project. Punjab 9.2.1990  31.3.1998 155.670 53.935
4. ?ﬂ@nal \-.mte.-r Management Project Mullistate 15.5.1987  31.3.1885 127.270 120.847
9 Dam Salety Assue o & Rehabilitation  Multistate 10.6.1991 30.9.1997 154.370 14.850
Project
{Enghshj STATEMENTA

four by Minister

2325. SHRI BASUDEB ACHARIA: Will the Minister of

HOME AFFAIRS be pleased lo slate:

(a) the number of days during this financial year the
Minister want on tour within the country and oulside,

separately;

(b} tha =

(c) the expenses incurred in respect of each such

tlour,

(d) whether the expenses were bome by the Central

Government budget, and

such tours;

(e) it not, the source of the funds?

THE MINISTER OF HOME AFFAIRS (SHRI S.B.

Information regarding Home Minister's official visit within
the country during the financial year 1994-95 (upto 20-12-

CHAVYAN): (a) stalemenis | and Il showing lhe places

visited by the Home Minister wiinin and outside the country

during the currenl Financial Year are enclosed.

(b) lo (e): As these lours were oflicial, expendilure was

me! trom central Government Budgel.

19594)
Sl  Dates Places Mo of
days
1. 16l 10 4th Apxl, 1994 MNanded, Parbhanl, Nanded 4
2 14th to 17th April, 1584 Madras, Kanchipuram, 4
Bombay
3. 22nd 1o 24th Aprl, 1994  Bombay 3
4. Bh May to Bth May, 1934 Ganglok 3
5 14h © 15t May, 1994 Banglons 2
8. 18h May, 1964 Jammu, FRajaur,  Mendar 1
Jarmimu
7.  2ist to 24th June, 1994  Guwahati, Shillong, llanagar, 4
Guwahat
8  2nd %o 4th July, 1994 Bangakie 3
9. Bth 1o 11th July, 1994 Hyderabad,  Secunderabad, 4
Nanded, Hyderabad
10, 18th to 24th July, 1994 Bombay §
11, 20th 1o 22nd Auguat, 1984 Latw, Nanded 3
12, 16th to 18th Sepl. 1994 Bombay 3
13.  Z2nd Seplember, 1694 Manssar, NSG Campus 1
14, 26th Sepl 10 18l ocl. 1994 Aurangabad, Paithan, 5
Aurangabad, Nanoed,
Bangiore
15, 12th Oclober, 1594 Bombay i
18, 4th 10 6ih Nov., 1994 Nanded Solapur, Pandhapur, 3
Tuljapur, Urmege, Solapur,
17.  18th 10 20th Nov., 1964 Bombay, Nanded, Asht 3
18, 21th to 24th Nov., 1894  Nagpur, Bombay Z
18. 250 10 27th Nov., 1994 MNanded, Shidhon, Kuniw, 3
Mukhed Nanded
20.  2nd W0 4th Dec., 1994 Nanded, Kandhat, Goratha, 4
Dharmabad, Aursngabad
21, 18ih December, 1994 Ajmer :

Toual
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STATEMENT Nl
S. Name of the Minister Countries Visited Period Purpose of visit
No.
1. Shr S.B. Chavan Bulgana and Romania 26.5.04 o 2.6.94 As a member of the delegation
(8 days) accompanying the President of
India on his State visit to sign the
MOU/Agreement on combating
terrorism, Crime etc. with the
Qovts. of Bulgana and Romania
2 —do~— Russian Federation 28.8.94 10 3.8.94 To pay an official wisit to the
(68 days) Russian Federation
3 ~—do— UK. and Canada 20.10.94 to 30.10.84 To seek cooperation of U.K. and

(11 days) Canada in combating terronsm,
ilegal traffic of drugs and
narcotics efc . and to sign Mutual
Legal Assistance Treaty with
Government of Canada.

Total : 25 days

Tour by Minister

2326. SHRI PURNA CHANDRA MALIK Will the Minister
of COAL be pleased to state.

(a) the number of days during this financial year the
Minister went on tour within the country and outside,
separately;

(b) the details of such tours;

(c) the expenses incurred in respect of each such tour;

(d) whether the expenses were bome by the Central
Govemnment budget, and

(e) if not, the source of the funds?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA): (a) Minister of State for Coal had
undertaken tour for 103 days including the dates of
departure and return to Headquarter during April, 1994, till
middie of December, 1994, out of which 84 days tour was
undertaken during Apni—August, 1994 and tour of 19 days
was undertaken during September-mid December, 1984
period. All these tours were undertaken within the country.
However, Shri Ajt Panja, Minister has proceeded to United
Kingdom for medical treatment with effect from 26th
August, 1994, .

(b) The tours undertaken within the country were for
discussions, reviews, and for attending other official
functions relating to the Coal Industty and covered places
like Calcutta, Bhubaneshwar, Hyderabad, Ramagundam,
Guwahatl, Neyveli, Ranchi and mines like Kotadih (ECL)
and Simsang (NEC), etc.

(c) to (e) A sum of Rs. 1.77 lakhs approximately have
been spent for these tours in respect of air fare which have
been met either from Coal India Limited or from the Central
budget. Besides Coal India aircraft was also used on some
occasions, as and when felt necessary.

Tour by Minister

2327. SHRI HANNAN MOLLAH.
SHRIK AMAL DATTA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleassd to state:

(a) the number of days during this financial year the
Minister went on tour within the country and outside,
separately;

(b) details of such tours;

(c) the expenses incurred in respect of each such
tour;
(d) whether the expenses were bome by the Central
Government budget; and

(o) if not, the source of the funds?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPTT. SATISH
KUMAR SHARMA): (a) to (e) The required information In
respect of tours on official purposes is given beiow:

S.No.Name of the Expenditure(Rs.) Duration
Country/Place
Outside india
1. UK. (London) 1,05,031.00 05.04.1994 to
14.04.1994.
2. Norway 97,595.00 28.05.1984 to
(Stavanger) 02.08.1994.
3. China 91,461.00 26.06.1984 to
04.07.1954.
4. Oman and UK. 95,884.00 25.00.1994 o
(Oman and 01.10.1994.
London)
Within India
5. Bombay 7.708.00 14.05.1964 to
15.05.1964.

Expenditure on itsms 1 to 4 above has been bome by
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Central Government and on item 5 has besn bomne by oil
and Natural Gas Corporation.

Tour by Minister

2328. DR. ASIM BALA: Wil the Minister of
INFORMATION AND BROADCASTING be pieased to
state:

(a) the number of days during this financial year the
Minister went on tour within the country and outside,
ssparately;

(b) details of such tours;

DECEMBER 22, 1994

(c) the expenses incurred in respect of each such

(d) whether the expenses were bome by the Central
Government budget; and

(o) if not, the source of the funds?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEOQ): (a) to (c). A statement is attached.

(d) Yes, Sir.
(e) Does not arise.

STATEMENT
Tour within the country
8. Date Place(s) visited No. of days on Air fare paid
No. ’ Tour (Rs.)

1 2 3 4 5
1. 2494 10 44.94 Delhi-Raipur-Jagdalpur-Vizag-Madras-Dethi 9738
2 6.494 to 7.4.94 Delhi-Calcutta Guwahati-Delhi 5959

5959
3. 10.4.94 to 11.4.94 Delhi-Calcutta- 2 5859
Guwahati-Calcutta-Dethi 5959
4 13.4:94 to 15.4.94 Delhi-Bhubaneswar 2 7616
- Bhubaneswar-Dethi
5. 16.4.94 to 17.4.94 Delhi-Guwalior-Delhi 2 By State Gowt.
h Helicopter /
. Train
» «
29.4.94 to 1.5.94 Delhi-Ratlam-Ahmedabad Baroda-Delhi 2410
6.4.94 to 8.5.94 Delhi-Bangalore-Coimbatore 4787
Madras-Delhi 7709
8. 14.5.94 to 17.5.94 Delhi-Cochin-Kavaratti 4 4756
Cochin-Bombay-Delhi 1725
8. 19.5.94 to 20.5.94 Dethi-Nainitai-Delhi By car
10. 21.5.94 to 26.5.94 Delhi-Calcutta- 7358
Bhubaneswar-Delhi
11. 9.7.94 to 11.7.94 Delhi-Bhubaneswar 1 6125
Calcutta-Delhi
12, 23.7.94 to 25.7.94 Dethi-Bhubaneswar 1 8173
Calcutta-Delhi
13. 29.7.94 to 31.7.94 Delhi-Jabalpur-Bhopal- 2 By Stste Govt.
Deihi Aircraft
14, 4.8.94 to 6.8.94 Delhi-Chandigarh-Delhi 1 By Train
15. 18.8.94 to 21.8.94 Dethi-Calcutta-Bhubaneswar 3 10975
Calcutta-Delhi
18. 26.8.94 to 28.8.94 Delhi-Caicutta-Dethi 2 8242
17. 28.8.94 to 29.8.94 Delhi-Mathura-Dethi 1 By Car
18. 31.8.94 to 2.9.94 Delhi-Bhubaneswar-Delhi 2 10182
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1 2 3 - T4 7T T8
19 3994 Delhi-Hissar-Delt 1 By State Govt
Aurcraft
20 4994 Delhi-Rewan-Delhi 1 By Car
21 8994 to 12994 Delhi-Bombay-Pune- 3 6736
Bombay-Delh
22 15994 to 17994 Delhi-Cochin-Trivendrum 3 19441
Madras-Calcutta-Delh
-x 22994 to 269 94 Delhi-Howrah-Bhubaneswar 4 4797
Delhi
24 12 10 94 to Delhi-Bhubaneswar Dethi 2 10192
141094
25 151094 Dethi-Bhubaneswar-Delhi 1 10192
26 211094 to Delhi-Calcutta- 6 4797
26 1094 Bhubaneswar-Delhi
27 41194 to 111194 Delhi-Calcutta- 7 5696
Bhubaneswar-Delhi
28 181194 to Delhi-Bhubaneswar-Delhi 1
191194
201194 to Delhi-Bangalore-Delhi 1
211194
22 11 94 to Delhi-Bhubaneswar-Delh 2
23 11 94
31 261194 to 21294 Delhi-Bubaneswar-Calcutta-Guwahati-Culcutta- 7 30 000
Bhubaneswar-Delhi
32 51294 to 61294 Delhi-Madras-Bombay-Delh 2
Total
ol 80 2,05,498
Tour Outside the Country
25694 to 9794 UK and USA 14 101,090
2 11094 to 111094 Japan 10 87775
Total
24 1,88,865
LPG Dealers Selection of distnbutors 1s underway through the O

2329 DR SUDHIR RAY Will the Minster of
PETROLEUM AND NATURAL GAS be pleased to state

(a) whether the Govemment have appointed any new
LPG dealers in West Bengal for I0C, BPC and HPC
recently,

(b) if so, the details of the places where such dealers
have been appointed,

(c) f not, the reasons therefor, and

(d) the steps proposed to be taken to appoint such
dealers in the State?

THE MINISTER OF STATE OF THE MINISTRY OF
PERTROLEUM AND NATURAL GAS (CAPT SATISH
KUMAR SHARMA) (a) and (b) 34 LPG distributorships
(I0C-25 HPC-8 and BPC-3) have been included in the
crent LPG marketing- plan 1992-94 for West Bengal

Selection Board It takes about 1-2 years for
commissioning of a distnbutorship from the date of
advertisement

Joint Ventures

2330 PROF RAM KAPSE Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state

(a) whether Government of India and China have
agreed to set up joint ol exploration and production
ventures in China, India and other countnes, and

(b) if so, the broad features of the agreement?

THE MINISTER OF STATE OF THE MINISTRY OF
PERTROLEUM AND NATURAL GAS (CAPT SATISH
KUMAR SHARMA) (a) to (d) Jncha and Chmna have

agreed to cooperate in the development of the petroleum
sector including heavy oill production, seismic survey,
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dniing, oil/gas production and its processing as well as
petroleum equipment manufacturing, design, engineering
and construction of oll/gas pipeline, refinenes etc

Arrest of Sples

2331 SHRi JANARDAN MISRA
SHRI ARVIND TRIVEDI

Wit the Ministes of HOME AFFAIRS be pleased to
state

(a) whether several spies alongwith a woman have
been arrested the country during the last three months
(b) if so, the objectionable matenal seized from them

(c) whether the Government have taken any action
against them so far,

{d) if so the details thereof and
(e) it not the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT) (a) Yes Sir

(b) to (e) It will not be in public interest to disclose
further details in the matter

Recruitment of Himachal Pradesh Youths by ISt

2332 SHRI ATAL BIHARI VAJPAYEE Will the
Minister of HOME AFFAIRS be pleased to state

(a) whether the attention of the Government has been
drawn to the news-item captioned ‘ISI bid to recrut HP
youths through Madarsas appearing in the Indian Express
on August 22, 1994

(b) if so the reaction of the Government therelo

(c) whether any enquiry has made by the
Goveinment in this regard

(d) if so, the details thereof, and

(e) the corrective steps taken by the Government to
check the activities of 1S1?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT) (a) Yes, Sir

(b} to (e) 32 Madarsas are functioning in Himachal
Pradesh However no instance of imparting training in
fundamentalist activites or preaching the concepts of
miitancy or carrying out ant-india propoganda by these
institutions has come to notice

Darjeeling Accession to India

2333 SHRI CHITTA BASU
SHR! BIR SINGH MAHATO

Will the Minister of HOME AFFAIRS be pleased to
state

(a) whether attention of the Government has been
drawn o the news-item captioned “Darjeeling still not a
part of India appearing In the Asian Age on September
3 1994,
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(b) if so, the reaction of the Union Government thereto,
and

(c) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTER OF
HOME AFFAIRS (SHRI RAJESH PILOT) (a) yes Sir

(b) and (c) Darjeeling i1s an integral part of India and
there is no dispute on this

Dnilling Activities in West Bengal

2334 SHRI HANNAN MOLLAH
PROF SUSANTA CHAKRABORTY
SHRI SUDHIR GIRI!
PROF MALINI BHATTACHARYA

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased lo state

(a) whether UNGC s cutting down dnlling activities in
West Bengal and

(b) f so, the details thereo! and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT SATISH
KUMAR SHARMA) (a) No Sir

{b) Does Not arise

[Transiation]

Collaboration with Foreign Companies

2335 SHRI VILLAS MUTTEMWAR Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
slate

(a) whether attention of the Government has been
drawn to the news-item appearnng in Navabharat Times
dated August 16 1994 in which it has been mentioned
that oIl and natural gas companies of public sector have
been co-operating with foreign companies in respect of
their sales instead of holding a compeution with them,

(b) if so, the facts thereof,
(c) the reaction of the Government thereto, and
(d) the effects thereof on public sector companies?

THE MINISTER OF STATE 'OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT SATISH
KUMAR SHARMA) (a) to (d) In view of hberalisation of
markeling of certain pertroleum products, the Government
Ol Companies have formed the following Joint Venture
Companies for manufacture and marketing of lubncants—

1 10C & Mobil (Indo-Mobil)
2 BPC & Shell (Bharat-Shell)
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3 IBP & Caltex (IBP--Caltex Limited)
4 |0C, Baimer Lawne & Nyco
5 Balmer Lawne & Fuchs

Bharat Shell have imported 7250 MTs of LPG with
the assistance of Bharat Petroleum Corporation Limited
IBP-Caltex have also planned to enter into the marketing
of LPG and to develop port faclities iIndan Oil
Corporation Limited has further entered into a MOU with
Mobil for development of import faciity at Haldia Similarly
Hindustan Petroleum Corporation Limited 1s discussing
with certain Private Sector Parties including some foreign
companies to form Joint Venture Company for
development of infrastructure the Public Sector Oil
Companies have signed MOUs with 71 parties for import
of kerosene and with 11 parties for import of LPG and
allowed them to use thewr facilities for import of these
products

Such tie-ups with foreign multinationals have been
entered into with a view to obtaining the best possible
technology and capital inflow in the respective fields With
these tie-ups the PSUs will be in a position to more
effectively compete with the foreign companies which
would also be entering into the country in areas which
have been hberalised The benifit of the business by
these JVCs will also accrue to the PSUs

Bhojpur State

2336 SHRI PANKAJ CHOWDHARY Wil the
Minister of HOME AFFAIRS be pleased to state

(a) whether Bhojpur Krantt Parishad has been
demanding for creaton of a separate Bhopur State
compnsing of Gorakhpur, Banaras Dwision of Uttar
Pradesh and some districts of West Bihar, and

(b) if so the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI PM SAYEED) (a) No such
demand has been received by the Government of India

(b) Does not anse
Payment of Import Duty

2337 SHRI RAMASHRAY PRASAD SINGH Will the
Minister of COAL be pleased to state

(a) whether the Coal India Limited has imported
container belt made up of vulcanized rubber in July 1992,

(b) it so, the details thereof,

(c) whether any excess payment on account of
imposition of wrong rate of import duty has been made
and

{d) if so, the reasons thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF
THE MINISTRY OF STATE OF THE MINISTRY OF
COAL (SHRI PA SANGMA) (a) and (b) No Sir
However, Coal india Limited imported 2300 metres of
steel cord belting with 11 sets of splicing kits and one set
of twols from Germany at a cost of DM 1640230 FOB

PAUSA 1 1916 (SAKA)

Wrilten Answers 50

German Port in July 1992 (shipment in July 1992 and
entry at Calcutta Port on 4 8 1992)

(c) and (d) At the time of clearance of 2300 metres of
beltings from Calcutta customs/Calcutta Port auxiliary
customs duty and counterveiling customs duty at the rate
of 45% and 30% respectively were charged and pad
against the rates of 30% and 20% respectively payable
as per customs notfication No 125/92 As a result
thereof excess customs duty to the extent of Rs
6596 204 00 was pad Coal India Limited has lodged
duty claim on Calcutta customs for refund of the above
excess customs duty in November 1993 and are pursuing
the matter with customs authonty for refund

[Enqiish]
Irrigation Capacity

2336 SHRI MANJAY LAL Wil the Minister of
WATER RESOURCES be pleased to state

(a) the total hectares of land in respect of which
additional irngation capacity has been generated durng
the last two years and current year til date

(b) the total expenditure incurred thereon

(c) the total hectares of unirmgated cultivable land In
the country

(d) whether the Union Government have fixed any
target for imgation for the remaining cultivable land

(e) if so the steps taken/proposed to achieve the
target

(f) whether the Government have formulated any
scherhe to invite private investment in wngation sector,
and

(g) if so the detais thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI P K
THUNGON) (a) and (b) The achievement dunng the last
two years and targets for the current year of additional
ingation potential through Major & Medium and Minor
Irngation schemes and expenditure incurred thereon are
as under —

Year Addl Imgation Outlays/expenditure
Pot Created (Rs in crores)
(in million hectares)

1982-93 192 4041 91

1993-94 204 4338 89
(Anticipated) (Revised outlay)

1994-95 277 5698 46
(Targets) (Approved outiays)

(c) As per the latest informaticon available in the
‘Land Use Statisics of 1990-91 brought out by the
Ministry of Agnculture of the total cultivable area
estimated at 184 35 mulion hectares, not irngated area
was about 47 43 milion hectares leaving 136 92 million
hectares area as unirgated
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(d) The Eighth Plan (1892-97) has fixed a target to
create additional imigation potential of 15.8 million
hectares.

(e) The strategy to achieve the target inter-alia include
(i) priority to completion of on-going major and medium
projects, (ii) greater user participation in major and medium
irrigation projects, (iii) speedy completion of large number
of ongoing surface water minor irrigation schemes and (iv)
conjunctive use of surface and ground water.

(f) and (g). There is no proposal for privatisation of
major and medium imrigation projects which are capital
intensive. But the work of maintenance of system and
distribution of water at the’ teitiary level and recovery of
water-rates is proposed to be entrusted to the water users
associations and coopertaives.

Coal Mangement Institute

2339. SHRI RAM PRASAD SINGH: Will the Minister
of COAL be pieased to state:

(a) whether the attention of the Govemment has been
drawn to the news item captioned ‘‘karaz lekar ghee pee
raha hai Coal India” appearing in the ‘Navbharat Times’
dated November 11, 1994;

(b) whether one more Coal Management Institute is
proposed to be set up under Coal India Limited;

(c) whether the Coal India Limited has been paying
Income Tax and bonus to its employees;

(d) if not, the reasons therefor; and

, (e) the cormrective steps taken/proposed by
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
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MINISTER OF STATE OF THE MINISTERY OF COAL
(SHRI P.A. SANGMA): (a) Relevant news item appearing
in the Patna edition of Navbharat Times dated 15.11.94
has been seen.

(b) Yes, Sir.

(c) Coal India Limited and its subsidiaries have been
paying quarterly attendance bonus as well as annual
productionvproductivity bonus to their employees. For
1993-94, pending finalisation of the agreement for annual
bonus, advance payment almost equal to the bonus for
1992-93 has bseen paid. incomie tax is also being paid
wherever due.

(d) and (e). Do not arise in view of (c) above.
Tour by Minister

2340. SHRI SUDHIR GIRI: Will the Minister of
WATER RESOURCES be pleased to state:

(a) the number of days during this financial year the
Minister went on tour within the country and outside,
separately;

(b) the detalls of such tours;

(c) the expenses incurred in respect of each such
tour;

(d) whether the expenses were bome by the Central
Government budget; and

(e) if not, the source of the funds?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI P.K.
THUNGON): (a) to (c). A Statement is enclosed.

(d) Yes, Sir.

(e) Does not arise.

STATEMENT

Details of the tours undertaken by Minister of Water Reésources and Parliamentary Affairs during the current financial
year and expenditure incurred thereupon.

(Amount in Rupees)

Sl Place ot visit Period of tours Expenditure incurred (as per Dbilis
No. including transit received)
period

1 2 3 4
A. Tours—Domestic

1.  Kurukshetra 1.4.94 Bill not yet settied
2. Bombay 74.94 7,708.00

3.  Jaipur 10.4.94 1,704.00

4,  Amvitsar 13.4.94 Bill not yet settied
5. Madras 17.4.94 10,249.00

6.  Patna, Monghyr, Calcutta 24.4.94 2,614.00

7. Chandigarh 8.5.94 Bill nat yet settied
8. Bhiwani 25.5.94 Bill not yet settied
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1 2 o _'{_“ B 4
9 Bhopal 26594 Bill not yet settled
10 Kapur 28594 to
29594 Bill not yet settied
1 Damoh, Pathana Khajuraho 1694 to
4694 Bili not yet settled
12 Guwahatt 5694t0
6694 8 846 00
13 Raipur 16 6 94 to
20694 10,976 00
14 Aurangabad, Bombay 21694 1,007 00
15 Bombay, Mangalore, Mamipal, Tnvendrum 29694 to
30694 482700
16 Raipur, Bhopal 379 to
5794 274400
17 Bilaspur Raipur 15794 10
17794 274400
18 Khurja 18794 Bill not yet settled
19 Bhopa! Pathana 22794 to
23794 Bill not yet settled
20 Nagpur, Raipur 6894 to
7894 3,279 00
21 Lucknow, Faizabad, Ratpur 13894 to
158 94 4,741 00
22 Raipur 29894 1to
2994 6,558 00
23 Varanasi Chandauli 3994 to
4994 2 065 00
24 Sarasawa, Hathnikud, Barrage 6994 Bill not yet settled
25 Khajuraho Pathana 8994to
11994 3176 00
26 Pune 12994 to
13994 10,284 00
27 Raipur 14994 to
18994 6,558 00
28 Kanpur, Kannau 26994 Bill not yet settled
29 Raipur 141094 to
1910 94 3,176 00
30 Bombay 2210 94 3,854 00
k)| Khajuraho, Pathana 21194 to
51194 15,024 00
32 Rapur 81194to
1011 94 Bill not yet settied
33 Raipur 221194 to
241194 Bill not yet settled
B8 Tours—abroad
1 Tokyo, Hiroshima, Hongkong 3099410 Bill not yet settied
121094
2 Tel Aviv, Cairo, Dubai 121194 10
20 11 94 Bill not yet settled
3.  Mexico city 28.11.94 to
51294 Bill not yet settied
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[Translation]

Supply of Coal
2341. SHRI LALIT ORAON: Will the Minister of COAL
be pleased to state:

(a) whether attention of the Government has been
drawn to the news item captioned ‘FCI Ko Koele Ki Apoorti
mein Bhari Ghotala’ appearing in ‘Hindustan' (Patna
Edition) dated October 22, 1994;

(b) it so, whether the Government have also received
complaints in this regard;

(c) the reaction of the Government thereto; and
{d) the corrective steps taken in the matter?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA) (a) Yes, Sr.

(b) to (d). According to the information recewved from
Coal India Limited (CIL), one rake consisting of 44 boxes
was placed in the Liberty-Victory siding of Bastacola
Colliery of Bharat Coking Coal Limited (BCCL). This rake
was meant for Paricha thermal power station of Uttar
Pradesh State Electricity Board (UPSEB) but was diverted
by Railways to the Fertilizers Corporation of India, Sindn
Unit. Samples from this rake were drawn by Coal
Controller. the analysis of these samples would from the
basis for payment of coal supplied to consumers.

However, a complaint was registered the local police
regarding poor quality of coal supplied in the raxe based
on which the Asstt. Manager of the Colliery concerned and
four stall members connected with the loading operation
were arrested. A criminal case of fraud was also registered
against a number of employees of Bastacolia Area of
BCCL. According to the information received from CIL, the
arrasted employees were later released on bail by Patna
High Court (Ranchi Bench). The matter is presently sub-
judice.

{English]
Flaring of Natural Gaa

2342. SHRI AMAL DATTA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether fiaring of natural gas is taking place in the
various petroleum fields;

(b) if so, the field-wise estimate of the amount flared;

(c) whether the Govemment have taken any steps to
utilise the natural gas being flared up?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA) (a) Yes, Sir.

{b) The region wise flaring of gas in 1993-84 was as
follows:

MMSCMD
Waestem offshore . 2.42
Gujarat 0.70
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MMSCMD

Southem India 0.20
North-East 1.95

(c) The steps taken to utilise gas which is currently
flared include the identification of consumers for isclated
fields and setting up of the required facilities for
compression and transportation.

Akashvani

2343. SHRI N. J. RATHVA: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Government have formulated any
scheme to strengthen the extemnal services of Akashvani;
and

{b) if so, the detaus tHereof?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K. P.
SINGH DEOQ) (a) and (b). Yes, Sir. The scheme includes
upgradation of the power of some of the existing
transmitters being used for this purpose as well as the
setting up of additicna! i~ msmitters duking the Eighth Plan
period.

Employment to Members of Affected Families

2344. SHRI RAJNATH SONKAR SHASTRI: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether land was acquired in Varanasi for
construction of sub LPG plant in the past and an
assurance was given that one member from each of the
families whose land has been acquired will be given
employment;

(b) it so, the number of families whose land was
acquired and out of them how many families were given
employment; and

(c) the reasons for not giving employment in the
remaining cases?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA) (a) While acquiring and for construction
of LPG plant at Varanasi, no assurance was given by
Indian Oil Corporation Limited to the land lossers for
providing employment. However, Digtrict Magistrate,
Varanasi was advised by I0C that one eligible member
from each family of land loosers will be considered for
employment subject to the candidate meeting eligibility
norms for recruitment, availability of vacancies and
recommendation  through  concerned  employment
exchange.

(b) and (c). The land was acquired from 71 families.
Out of 32 names sponsored by District Administration only
20 names were sponsored by employment exchange, of
which 18 candidates have been provided employment. As
regards remaining two, one was underaged and the other
was the second member of an affected family against
which one member was already provided employment.
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Oilflelds to Forelgn Compaines

2345 SHRI JITENDRA NATH DAS Wil the Minister
of PETROLEUM AND NATURAL GAS be pleased to

state
(a) whether some potential

olfields have been

opened to the foreign comapanies, and
{b) ¥ so, the detals of the companies and the

reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT SATISH

KUMAR SHARMA) (a) Yes S

(b) Government of India has approved the award of
contracts for development of 13 small sized and 5
medium sized oil/gas fields as per details given below

Small sized fields
Name of company/consortium

Gujarat State Petrochemicals
Corporation Ltd
(GSPCL)—Ahmedabad, Niko
Resources Canada

Selan Exploration Tech Litd New
Delhi

Larsen & Toubro, Bombay-—Josht

Technologies USA
Interhink Geofizika Baroda

Hindustan Ol Exploration
Company (HOEC)
Baroda—Moasbacher Energy Co
USA, Petrodyne inc USA

HOEC Baroda, QGSPCL,
Ahmedabad—Petrodyne inc USA

Medium Sized fields
Enron, USA-Reliance
Industnes India

Videocon Petroleum Lid India,
Command Petroleum (india) Pty
Ltd and Rawva Oil (Singapore)
Ple Ltd

Compagine Qeofinanciere France
Enpro Services India

Fleld

Hazira, Cambay,
Bhandut, Matar and
Sabarmati
(Contracts signed)

Indrora, Bakrol &
Lohar

Dholka, Wavel
Baola

PY-1

Asjol

Md and South
Tapti, Mukta and
Panna

Ravva
(contract signed)

Kharsang

The main reasons for offenng these fields to pnvate

compaines are

— to augment oil/gas production by quickly putting

these fields on production

— to develop fields with low reserves or fields which
have depleted and require enhanced oil recovery

processes

— to upgrade the technology through State-of-the Art
technology which foreign companies mught bnng

along with them

— to attract private investment since some fields
require considerable investment for development
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so that these resources of national ol companies
could be'utihsed in other pnonty areas
Investment of Old Industry Development Board's
Funds

2346 SHRI P KUMARASAMY
SHRI RAM KAPSE
SHRI GUMAN MAL LODHA
SHRI NITISH KUMAR

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to stated

(a) whether the Central Bureau of Investigation has
completed inquiry into the alleged irregulanties in
investment of the Oil Industry Development Board's funds
duning the first half of 1992,

(b) if so the finding thereof, and

(c) the action taken/proposed to be taken aganst
those found guilty?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT SATISH
KUMAR SHARMA) (a) to (c) Investigation has been
conducted by the CB! into the alleged irregularities in the
investment of the OIDB s funds with the Syndicate Bank
The matter i1s under scrutiny by the CBI

Hiegal Wildlife Skin Trade

2347 SHRI SANAT KUMAR MANDAL Wil the
Minister of HOME AFFAIRS be pleased to stated

(a) whether the Delhi Police has recently busted a
racket of illegal wildife skin,

(b) f so, whether any
conducted in this regard,

(c) if so, the outcome thereof, and

(d) the steps taken to prevent the smuggling of these
skins out of the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI PM SAYEED) (a) Yes, Sir

(b) and (c) Dunng the month of November, 1994 and
December, 1994 (upto 15-12-94), four cases one each at
police station Vinay Nagar, Keshav Puram and two at
Police Station Mandir Marg respectively under section
50() (c) Wildife Protection Act have been registered and
four persons arrested 11 leopard skins, 16 Lion skins, 3.2
Kg leopard bones and 5 fake lon skins worth about
rupees one crore twenty two lakhs were recovered from
the possession of those arrested In addition to these four
cases, four other cases, one In January, 94, two in
February, 1994 and one in July, 1994 regarding seizure of
wildife products like Snake skins leopards and tiger skins
and lion paws were also registered at Police Station
Kamla Market, Gokulpun, Bara Hindu Rao and Shakarpur
respectively

(d) The intelligence system has been strengthened.
Division/beat staff have been geared up to curve such
cnmes.

investigation has been
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Indlan Institute of Mass Communication

2348. DR. K.D. JESWANI: Will the Minister of
INFORMATION & BROADCASTING be pleased to state:

(a) the locations of the Indian Institute of Mass
Communication in the country; and

{b) the places where the branches of Indian Institute

. of Mass Communication are likely to be opened, State/

Union Territory-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO): (a) Apart from the Indian Institute of Mass
Communication at New Delhi, one branch of the Institute is
located at Dhenkanal, Orissa. The branch of the Institute at
Kottayam, Kerala is being operationalised shortly.

(b) The other places where branches of the Institute
are propose to be set up, subject to availabiity of resources
are Jhabua in Madhya Pradesh and Dimapur in Nagaland.

NSFDC

2349. DR. JAYANTA RONGPIL: Will the Minister of
WELFARE be pleased to state:

(a) the number of projects alongwith the amount of
loan/assistance sanctioned by the National Scheduled
Castes and Scheduled Tribes Finance and Development
Corporation during each of last three years and the current
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year, State-wise;

(b) the details of projects of assisted in the North-
Eastern States;

(c) the number of applications from Assam under
consideration of NSFDC at present; and

(d) the steps taken by NSFDC to increase its role in
the tribal and hilly districts of Assam?

THE MINISTER OF WELFARE (SHRI .SITARAM
KESRI): (a) Details are given in the enclosed Statements |
and Il

(b) Details of projects asgisted in the North-Eastern
States are given in the enclosed Statement-lil.

(c) Three applications from Assam are under process
with NSFDC at present.

(d) NSFDC interacts regularly with the State level
channelising agencies in the State of Assam to increase its
role in the State. NSFDC is providing financial assistance
through Assam Plains Tribes Development Corporation for
the Tribal members. Two Schemes Java Citronella have
been sanctioned to Tribal Cooperative Marketing
Development Federation of India Ltd. (TRIFED) for
providing iIncome on sustained basis to the Tribal members
in hilly areas.

STATEMENT-l

(Rs. in lakhs)
1991-92 1992-93 1993-94
Sl State/UT No. of Project NSFDC No. of Project NSFDC No. of Project NSFDC's
Scheme Cost  Share Scheme Cost Share Scheme Cost Share
(1) @) (3) O] (5) (6) ] (8) (9) (10) (11)
1. Assam 09 105.74 75.43 28 740.45 408.61 03 30.43 15.84
2. Andhra Pradesh 01 26.50 19.50 04 114360 593.90
3. Arunachal Pradesh — _ —_— —_— — —_ 01 2.58 1.50
4, A & N lIsland 01 23.21 13.45 _— — —_ —_— — —_
5. Bihar 04 34947 233.95 05 772.30 439.00 05 19892 111.15
-6.  Chandigarh - - — 03 111.65 67.38 —_ - -
7. Delhi 01 205.00 11250 09 74120 349.17 - _ —_—
8.  Gujarat —_ — -— 08 867.00 491,50 09 732.25 41942
9. Goa 03 7.96 3.35 08 23.15 12.71 01 1.48 0.73
10. Haryana 01 90.00 53.00 02 49.00 34.25 01 21.40 10.80
11.  Himachal Pradesh 03 297.70 202.76 03 209.98 75.27 —_ -— —_—
12. Jammu & Kashmir —_ —_ - 02 67.50 47.25 02 46.15 32.30
13. Karnataka ‘07 664.72 136.23 26 1143.96 560.48 10 385.31 44,57
14.  Kerala 01 46.90 23.00 12 1276.00 741.72 - —_ -
15.  Mizoram 12 159.04 93.20 34 253.26 131.87 04 12.02 6.35
16.  Manipur 03 60.44 31.04 25 31362 169.76 01 21.00 10.50
17.  Madhya Pradesh 04 44555 218.40 09 2555.05 1118.17 01 100.00 46.25
18.  Maharashtra 02 10.60 6.26 24 1603.96 850.71 05 201,70 118.45
19.  Meghalaya —_ -— - - - - 02 12.72 7.26
* 20, Nagaland 09 35.68 22.64 4 34233 134.50 07 19.19 10.33
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(1) @ (3 (4) (5) (6) ] ® (9) (10} (11)
21. Onssa 13 555.25 276.76 15 1613.62 919.36 —_ - -
22. Punjab 01 406.00 284.20 04 101396 526.99 —_ —_— -—
23. Pondicherry o1 19.80 14.85 -— _— —_— 05 25.55 1533
24, Rajasthan 06 31.33 1592 09 31087 165.32 19 498.10 237.55
25. Tripura 02 2234 1118 21 22547 111.41 - - —
26. Tamil Nadu 03 15733  67.95 05 411060 965.77 —_ —_ -
27. Uttar Pradesh 03 472.06 321.69 01 57000 285.00 04 605.30 379.20
28. Waest Bengal 07 25626 16545 08 588.80 296.06 06 47.12  20.60
Total 97 443890 2402.71 297 20717.33 9526.64 86 298215 1488.13
STATEMENT-H STATEMENTII
f t
Detail of Statewse aanctions S.No. State No. of Project NSFDC's No. of
(RS. in Iakhs) pl‘O]OCl ws‘ Shafe Blan?“'
ciaries
S.No. State/UTs No. of Cost of NSFCDs
Schemes Schemes Share
1. Assam 50 118236  694.57 4811
1. Assam 8 154.40 81.29
2 Andhra Pradesh 2 184.15 94.49 2 Arunachal 2 4.33 240 7
3. Awunachal - 0.00 0.00 Pradesh
Pradesh
4 A & N Island - 0.00 0.00 3. Manipur 29  395.06 211.30 493
5. Bihar —_ 0.00 0.00
6. Chandigarh 2 87.39 49.85 4, Mizoram 53 533.67 314.72 1180
7. Dethi 1 19.68 14.40
8. Gujarat 4 217.25 123.85 5. Meghalya 3 21.01 11.81 25
9. Goa 1 0.60 0.30
10.  Haryana - 0.00 0.00 6. Nagaland 68 51840  240.31 673
1. Himachal 10 322.18 174.30
Pradesh
7. 7 1 .
12 JaK _ 0.00 0.00 Tnpura 2 382.61 209.94 499
13. Karnatka 1 970.00 69.00
14, Kerala 5 307.50 188.50
15.  Mizoram - 0.00 0.00 BPCL Action Pian
16.  Manipur - 0.00 0.00
17. M X X
8 M':hy‘ s:""“h 13 525"2 124.00 2350. SHRI RAM KAPSE: Wil the Minister of
»  Maharashira 3 70656 41179  pETROLEUM AND NATURAL GAS be pleased to state:
19.  Meghalaya 1 8.29 4.65
20.  Nagaland 8 121.26 7284 (a) whether the Bharat Petroleum Corporation Limited
21.  Orissa - 0.00 0.00 (BPCL) has prepared an Action Plan for next five years;
22. Punjab -— 0.00 0.00 and
23.  Pondicherry — 0.00 0.00
24.  Rajasthan 14 40719  279.1 (b) it so, the details thereol?
25.  Tripura —_— 0.00 0.00
26.  Tamil Nadu 1 396.60 89.20 THE MINISTER OF STATE OF THE MINISTRY OF
27. Uttar Pradesh 5 695.00 382.88 PETROLEUM & NATURAL GAS (CAPT. SATISH KUMAR
28.  West Bengal 7 23.45 729  SHARMA): (a) Yes, Sir.
86 4846.70 2176.25 {b) Major projects proposed to be undertaken by

BPCL are given below:
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Projects

Estimated investment

Likely date of completion

(Rs. in crores)

1. Bombay-Manmad product Pipeline 398.62
2. Cochin-Karur Product Pipeline 493.80
3. Central India Refinery (CIR) to Kanpur 509.60
Product Pipeline
4. HSD Desulphuristation Unit 350.00
5. Lead Free Gasoline for Bombay (MTBE) 32.70
6. Additional Product Tankage 93.37
7. Import facifities of LPG at Nhava-Sheva  63.00
8. New LPG bottling plants 96.00
9. Marketing Terminal at Sikka 603.30
10. Product Terminal at CIR 391.43

Joint Venture Projects:

(i) JVC with M/S Oman Qil Co. (Central 551.00*
India Refinery Project)

(1) JVC with IBP (Numaligarh Refinery) 275.00°

(m) JVC with M/S Shell for mktg. of 63.70°
lubricants, etc.

(iv) JVC with GGCL for infrastructure100.00*

faciities for import of Petroleum Products.

36 months from date of Govt, approval
36 months from date of Govt. approval.
-do-

March 1998

Nov. 1995

June 1997

48 months from the date of Gowt.
approval

June 1997

42 months from the date of Gowt.
approval

42 months from the date of Govt.
approval

~do-

-do-
December, 1996

March, 1997

*Represents BPCL's share of equity.
Istamic Encyclopaedia

2351. SHRI RAM NAIK: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Union Government have advised the
Government of Kerala to proceed against the publication
and ban the book entitled Islamic encyclopaedia brought
out by a publisher in Kozhikode; and

(b) if so, the action taken by State Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) and (b). The
Central Government had written to the State Government
of Kerala advising them to take appropriate action against
the publisher of the Islamic Encyclopaedia. The State
Government has issued orders for forfeiture of the book.
A raid has been conducted at the office of the Publishers
and seized many copies of the book. A case has been
registered against the publisher under Section 124A,
153A, 1538 of I.P.C. and Section 2 of the Criminal Law
Amendment Act, 1961.

Theft of LPG Cylinders
2352. SHRI JAGAT VIR SINGH DRONA: Will the

Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the attention of the Govemment has
been drawn to the news item appearing in the 'Daily
Jagran' dated August 28, 1894 of Kanpur about theft of
LPG cylinders from the Indian Bottling plant, Panaki in
Uttar Pradesh;

(b) if so, the facts thereof;
(c) whether any inquiry was conducted in this regard;

(d) if so, the findings thereof, and

(e) the corrective steps taken proposed in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM & NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) Yes, Si.

(b) to (e). A FIR under Section 380 of IPC has been
lodged with the Police Station, Panki (Kanpur) and the
case is under investigation. Security has been tightened.

[Translation)
Oil Production

2353. SHRI SURENDRA PAL PATHAK: Wit the
Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) the names of the various foreign oil companies
associated with for increasing oil production activities in
the country with a view to facilitate their capital investment
and to obtain their technology and management
techniques for oil production;

(b) whether the Government propose to put a limit to
the activities of public sector oil companies in tha country
as a result thereof, and

(c) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM & NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) The foreign oil companies which are
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members of the consorium which has signed a production
sharing contract for the development of the Ravva field are
command Petroleum (India) Pte Ltd Austraha and Ravva
ol (Singapore) Pte Litd Singapore, Niko Resources
Canada in joint venture with Gujarat State Petrochemicals
Corporation, Ahmedabad, has signed contracts with the
Government for development of five small sized fields in
Gujarat
{b) No, Sir

{c) Does not anse
Foreign Intiltrators
2354 SHRI LAKSHMAN SINGH

SHRI SYED SHAHABUDDIN

Wil the Minister of HOME AFFAIRS be pleased to
state

(a) the number of foreign infiltrators intercepted on

PAUSA 1 1916 (SAKA)
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Indo Bangladesh horder during the penod for 1993-94 with
break-up, sector-wise

(b) the number of infiltrators who were pushed back
into Bangladesh

(c) the number of infitrators who were formally
handed over to Bangladesh authonties, and

(d) the number of infiltrators who were handed over to
the local police for prosecution?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRt PM SAYEED) (a) lo (d) The
relevant information i1s given in the enclosed statement

STATEMENT

Year State Total Pushed back  Handed ove_rwl;— Handed over
intercepted Bangladesh Rifles to Police

1993 W/Bengal 29940 21418 5750 2763
Assam 1281 1087 37 157

Meghalaya 395 45 2 348

Mizoram 8 0 0 8

Trnipura 773 187 1 585

Total 32397 22737 5799 "~ aset

1984 (up to Oct) W/Bengal 19755 15527 N 1173 36;5
Assam 807 732 32 103

Meghalaya 349 59 67 223

Mizoram 3 0 0 3

Tnpura 1169 761 15 393

Total 22143 17079 1287 T amm

{English]
Soil Erosion

2355 SHRI MULLAPPALLY RAMCHANDRAN Will
the Minister of WATER RESOURCES be pleased to state

(a) whether the Union Government have conducted
any study to determine the extent and effects of land
erosion in catchment areas,

{b) i so, the outcome thereof, and

(c) the steps taken/proposed to cheek the soil erosion
in catchment areas?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI PK
THUNGON). (a) and (b) The extent of land erosion in the
catchment area of the country is estimated through a

23%

prionty de-lineation suryey by All India Soil and Land Use
Organisaton under the Ministry of Agrcuiture The total
area surveyed upto 1993-94 covering 44 catchments of the
country 1s 97 1 million hectares Out of this, 259 milion
hectares has been :dentified as cntical area having very
tigh and high erosion

(c) Two Centrally Sponsored Schemes of (a) Soil
Conservation in the catchment of River Valley Projects and
(b) Integrated Watershed Management in the Flood Prone
Rivers are being implemented n 37 catchments of the
country spreadover in 18 States Under these schemes,
cntically eroded water-sheds identified by all india Soil and
Land Use organisation are treated with appropriate soil and
water conservation measures Till 1993-94 under the
schemes, an area about 355 lakh hectares has been
treated with an expenditure of about Rs 662 crore The
guidelines for treatment of lands likely to be affected due to
construction of River Valley Projects circulated by
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the Central Water Commussion lay down suggested
measures of treatment for (i) land affected due to
submergence and (i) land affected due to project activities
It also indicates suggested measures for treatment of sub-
watershed in the direct draining areas. It has also been
suggested that cost in respect of the treatment of (a) land
affected due to submergence, (b) land affected due to
project activities, and (c) direct draining areas extending
upto 2,500 hectares will be charged to the concerned
projects.

Deliberations on Old People

2356 SHRI CHANDRESH PATEL Will the Minister of
WELFARE be pleased to state

(a) whether deliberations on old people and ther
problems were held at a international level for the first ime
in 1987,

(b) if so, the details thereof,

(c) the details of representatives who participated in
conference on behalf of India,

(d) the deliberations and resolutions made by them on
behalf of india,

(e) the decisions taken and resolutions, passed in the
conference,

(f) whether the Government propose to convene such
a conference In the near future, and

(g) f so, the details thereof?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI) (a) No, Sir However, an International Conference
on Health Policy Ethics and Human values was held In
New Delhi in December, 1986 in which a Round Table
discussion was held on “Care of the Elderly”

(b) The Conference recommended that in order to
focus the needs and problems of the aged and to direct,
guide, coordinate and moriutor the national efforts to
provide full economics social and healthy secunty, the
State should adopt a National Policy for the aged

(c) to (e) Representatives were from Indian Council of
Medical Research, Medical Council of India, International
Medical Sciences Academy, Director General Armed
Forces Services, the Indian Medical Association, National
Academy of Medical of Medical Sciences, Family Planning
Foundation, All India institute of Medical Science

The Conference recommended that in order to focus
the needs and problems of the aged and to direct, guide,
coordinate and monitor the nationa!l efforts to provide full
economic, social and healthy secunty, the State should
adopt a National Policy for the aged.

(f) and (g) There 1s no such proposal at the moment
with the Government
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Grant of Citizenship

2357 SHRIMATI BIBHU KUMARI DEVI Wil the
Minister of HOME AFFAIRS be pleased to state

(a) the number of persons granted citizenship In
Tripura since March, 1971 when the Indira-Mujb
agreement was signed between India and Bangladesh,

{b) the cuteuon followed in deciding the eligibility for
the grant of citizenship?

(c) whether the disproportionate increase in the
population of the Tnpura as compared to the National
average has been examined,

(d) if so, detals thereof, and

(e) the steps taken to check the influx of nfiltrators
and to deport them to their country of ongin?

THE MINISTER OFF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT) (a) to (e) Facts
are being ascertained and will be laid on the Table of the
House

Arming of Tibetans

2358 SHRI MOHAN RAWALE Will the Minister of
HOME AFFAIRS be pleased to stale

(a) whether the Tibetans in Delhi are being armed by
certain elements,

(b) if so, the details thereof,

(c) the persons arrested so far seling arms and
cartndges to these Tibetans, and

(d) the preventive me.asures taken by the Government
in this regard?

THE MINISTER OF ¢(TATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P 4 SAYEED) (a) No such report
has come to the notice of the Government

(b) and (c) Do not arise in view of {a) above

(d) The activites of strangers and inhabitants of
Tibetan Camps is under coristant watch Police personnel
at police stations have beeri briefed in this regard

Sasti Open Cast Coal Mine

2359 SHRI FIAMCHANDRA MAROTRAO
GHANGARE Will the Minister 6f COAL be pleased to
state

(a) whether fire hzis been biroken out in Sast Open
Cast Coal Mine under the Westemn Coalfields Limited
recently,

(b) if so, the details thereof,
(c) the total loss of jaroperty and hfe therein;

(d) whether any enquiry has been conducted in this
regard,

(e) if so, the cjetails and outcome thereof,

(f) the action tiaken atjainst the personnel found guilty,
and

(9) the meastires taken to check recurrence of such

152370
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incidents?

THE MINISTER OF STATE OF THE MINISTRY, OF
LABOUR JAND HOLDING ADDITIONAL CHARGE OF
MINISTER OF STATE OF THE MINISTER OF COAL
(SHRI P.A. SANGMA) : (a) and (b) No fire had broken out
in Sasti Opencast Mine of Western Coalfields Limited
(WCL). However there had been a fire in the electncals of
one of the equipment (Dragline) operating at this mine.

(c) There was no loss of lifé due to the electncal fire.
According to Coal India Limited the cost to be incurred
towards repair and replacement of the affected electrical
equipment is likely to be around Rs. 60 lakhs.

(d) to (g) Preliminary enquiry held has indicated that
the electrical fire was due to short circuit. Further action
will depend on the findings of enquiry.

Breach of Trust by Parishad Cooperative Bank Ltd.

2360. SHRI ANAND RATNA MAURYA : Wil the
Minister of HOME AFFAIRS be pleased to state to refer to
the reply given to Unstarred Question No. 2492 on August
12, 1993 and state:

(a) whether the Delhi Police has completed
investigation into the matter relating to cases of cnminal
breach of trust by the management of Parishad
Cooperative Bank Limited, New Delhi;

(b) if so, the details thereof,
(c) if not, the reasons for the delay,

(d) whether the complainants have been informed of
the progress made in the investigation;

{e) if not, the reasons therefor; and

(h the time likely to be taken for completion of
investigation?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) Yes, Si.

(b) Both the cases registered under Section 409 IPC
at Police Station Karol Bagh have since been sent to court
for tnal on 3rd August, 1994.

(c) Does not arise in view of (b) above. _
(d) Yes, Sir.

(e) Does not arise In view of (d) above.

(f) Does not arise in view of (b) above.

Prices of R.P.C.

2361. SHRI SURYA NARAYAN SINGH: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
o state:

(a) whether the prices of Raw Petsoleum Coke (RPC)
of indian Oil Corporation (I0C) Barauni and {.O.C.,
Guwahati were the same till the prices of RPC of 1.0.C.
Guwahati was reduced recently;

(b) it so, the details thereof;

(c) the reasons for not reducing the prices of RPC
of 10C, Barauni simultanecusly with 1.0.C. Guwahati;
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(d) whether the prices of other by-products of 1.0.C.
Barauni and I0C Guwahati are same; and

(e) i so, the actual sale figure of RPC of 1.0.C.,
Guwahati and 1.O.C., Barauni from January, 1994 to
November, 1994, separately?

!

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM  AND NATURAL GAS (CAPT.
SATISH KUMAR SHARMA) : (a) to (e) RPC is a Free
Trade product and the oil company producing/marketing it
is allowed to sell the product at market determined price.
From September, 93 IOC reduced its selling price ex-
Guwahati from Rs. 4250/MT to Rs. ‘'3500/MT for
hiquidating its high inventory at that refinery. There is no
other Free Trade producl produced both at Guwahali and
Barauni.

During January-November, 84, RPC sold by 10C ex-
Baraum was about 56 TMTs and ex-Guwahati was
76 TMTS.

Mineral Turpentine Oil

2362. SHRI P.C. CHACKO: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Cochin Refinery has been permitted to
market mineral turpentine oil;

(b) if so, details with objectives thereof;

(c) whether areas of utiisation of mineral turpentine oi
in the country have been identfied;

(d) if so, the details thereof,

(e) whether the Government of Kerala would be
benefited by this move of Cochin Refinery; and

(f) f so, the detals thereof and if not, the steps
proposed to be taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS  (CAPT.
SATISH KUMAR SHARMA) : (a) and (b) Yes, Sir. The
objective i1s to produce value added product in the refinery.

(c) and (d) Yes, Sir. The major end uses identified for
MTO are Textile pnnting with pigment colours, as solvent
for paints, lacquers and vamishes, as solvent for oil soluble
rust preventives, lithographic varnishes, insecticides,
electrical insulating compounds, as solvent for dry-
cleaning, as diluent for water proofingdinding/sealing
compounds, as thinner for oil cloth manufacture, etc.

(e) and (f) Government of Kerala would be benefited
by way of increased employment opportunities to people,
reduced distribution cost and better availability.

A i
Integrated Tribali Development Agencles

2363. PROF. UMMAREDDY VENKATESWARLU: Wil
the Minister of WELFARE be pleased to state:

(a) the details of financial assistance provided by the
Union Govemment to the integrated Tribal Development
Agencies in Andhra Pradesh during sach of the last three
yoars and the current year so far;
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(b) whether a large number of tnbals in the State,
especially In West Godavan district have not been provided
with housing facilities for the last several years,

(c) whether the Union Government have conducted
any survey of work conducted By such agencies in the
State,

(d) if so, the outcome thereof, and

(e) the steps taken by the Government to ensure that
housing and other faciities are provided to such tribals?

THE MINISTER OF WELFARE (SHR! SITARAM
KESRI) (a) Out of the amount released under SCA during
1991-92, 1992-93, 1993-94 and 1994-95, the amount
earmarked for | T D As in the State of Andhra Pradesh is
given-below

{Rs in lakhs)

1991-92 8_13 60
1992-93 81360
1993-94 860 56
427 64

1994-95 (so far)

(b) The State Government have been requested to
furnish the required information The information 1s awaited
and would be laid on the table of the House on its receipt

(c) As per information available, no survey of | T D As
has been recently conducted by the Union Government

(d) and (e) Question does not anse
Hydro-Met Network of Rivers

2364 SHRI SUSHIL CHANDRA VARMA Wil the
Minister of WATER RESOURCES be pleased to state

(a) the names of the rivers In the cofmtry which have
hydro-met network with a view to ascertan the fiow of
water of those nvers

+
(b) whether all items of equipments forming part of a
hydro met network are manufactured in the country and

(c) f not the equipments which are being imported?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI PK
THUNGCN) (a) Central Government has set up Hydro-
met net work in the following 12 major nver systems of
India to ascertan the flow of water, (1) Ganga-
Brahmaputra-Barak (2) Sabarmat: (3) Mahi (4) Narmada
(5) Tapr (6) Brahmani (7) Mahanadi (8) Godavar (9)
Knshna (10) Pennar (11) Cauvery (12) Chenab

(b) India does not manufacture all items of equipment
forming part of Hydro-Met Net work

(c) Some of the major equipments imported are (1)
Outboard engines (2) Propelier type current meter with
accessories (3) Meterological and water level sensors (4)
Moving Board equipment
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[Translation]
Land Deal

2365 SHRI RAJENDRA KUMAR SHARMA
SHRI SANAT KUMAR MANDAL
DR ASIM BALA
SHRI MANORANJAN BHAKTA
SHRIMAT! GIRIJA DEVI
SHRI R SURENDER REDDY
SHRI RAM NAIK

Wwill the Minister of HOME AFFAIRS be pleased to
state

(a) whether attention of the Government has been
drawn to the news item regarding alleged sale of five
Andaman islands appearing in the ‘indian Express New
Delhi dated November 20, 1994,

{b) f so, the facts thereof,
(c) the reaction of the Government thereto,

(d) whether any action is takernvproposed (n this
regard and

(e) it not, he reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI PM SAYEED) (a) and (b)
Preliminary Inquines conducted by the A & N
Administration reveal that 5 islands at Flat Bay were
allotted to one Shn Venkat G as non-occupancy holding
before 1961 Occupancy Rights were conferred on the
successors of Shn Venkat Gini in respect of four of these
islands during 1988 The successors of Shn Venkat Gin
transferred their occupancy rights in these Islands to M/s
Impenal Granite Private Limitad

In respect of the 5th island unauthonsed and
unauthenticated records were created and occupancy
nghts were conferred upon one Shri Avtar Singh, who
transferred the same to one Capt Kesan Phiroze Noble
Both the Tehsidar and the Patwan concerned have been
placed under suspension and disciplinary proceedings are
being drawn up against them

(c) to (e) All these deals are being examined by the A
& N Administration in terms of the provisions of the A & N
Islands Land Revenue and Land Reforms Regulation, 1966
and in case any contravention of any of the provisions of
the above Regulations comes to the notice of the
Government, further appropnate action will be taken in
respect of the 5th Island, Occupancy Rights of which were
transferred to Capt Kesan Phiroze Noble by creating
unauthonsed and unauthenticated records, action s being
taken by the A & N Adminustration for correction of records
and for cancellation of illegal transfer deal in favour of
Capt Kesari Phiroze Noble
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Right to Information

2366. SHRI RAM PRASAD SINGH
SHRI MANJAY LAL

Will the Minister of HOME AFFAIRS be pleased to
state

(a) whether the Government are contemplating to
include the nght to information in the Fundamental Rights
of the Constitution in the public interest,

(b) if so, the details thereof, and
(c) the time by which it is likely to be included?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT) (a) to (c)
Some suggestions/recommendations for amending the
Oticial Secrets Act, 1923 have been under consideration
for some time As the matter is both complex and
sensitive, the issues nvolved require careful and
thorough analysis It is, therefore, not possible to furnish
the detalls and the exact time frame for final decisions
being taken in the matter In the meantime in order to
achieve the objective of openness and transparency In
Government functioning, Instructions have been 'ssued by
the Union Home Ministry to all the Central Ministnes/
Departments for taking effective steps towards this
objective which includes, inter-alia, further details being
furnished in replies to Parhament Questions, revamping
of public relations celis in Ministnes/Departments which
deal with public enquireis/complaints, provisions of more
information in annual reports, in insttution of effective
mechanism for replying to communications received from
the public etc

[Engiish]
Visit by Ministers

2367 SHRI ANNA JOSHI Wil the Minister of
HOME AFFAIRS be pieased to state

(a) the Ministers who visited Japan dunng October,

1984 and tnose who wvisted Asian Games, 1994 In
Hiroshima, and

{b) the total expenditure incurred thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI PM SAYEED) (a) and (D)
The information is being collected and will be laid on the
Table of the House

{Translation]
RDX Explosive

2368. SHRI SATYADEO SINGH
SHRI PANKAJ CHOWDHARY
SHRI BRIJBHUSHAN SHARAN SINGH

Will the Minister of HOME AFFAIRS be pleased to
slate

(a) whether a large quantity of RDX explosive has
been found recently in Purnea distnct on the Indo-Nepal
border,
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(b) it so whether any invoivement of Pakistans ISI
agency has been found,

(c) if so, the details thereof,

(d) whether the Umion Government have sent any
letter of protest to the Pakistan Government in this
regard, and

(e) if so the reaction of the Pakistan Government
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT) (a) to (e)
Information is being collected and will be jad on the
Table of the House

[English]
Sub-Standard Coal

2369 SHRI SURAJ MANDAL Will the Minister of
COAL be pleased to state

(a) whether the Government are aware of supply of
44 wagons of suo-standard coal to Sindn Fertiiser
Company by Bastacola Colliery of BCCL o1, October 13,
1994,

(b) f so, the details thereof,

(c) whether the Government have ordered any
inquiry into the matter,

(d) if so the outcome thereof

(e) the action taken by the Government against the
persons found guiity, and

(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF
THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI P A SANGMA) (a) to (P According to the
information received from coal India Limited (CIL), one
rake consisting of 44 boxes was placed in the Liberty-
Victory siding of Bastacoha Colliery of Bharat Coxing
Coal Limited (BCCL) This take was meant for Parncha
therma! power station of Uttar Pradesh State Electricity
Board (UPSEB) but was diverted by Railways to the
Fertihizers corporation of India, Sindri Urit Samples from
this rake were drawn by Coal Controller The analysis of
these samples would form one basis for payment for
coal supphed

However, a complaint was registered by the local
police regarding poor quaiity of coal supplied in the rake
based on which the Asstt Manager of the Colleory
concemed and four staff members connected with the
loading operation were arrested A cnminal case of fraud
was also registered against a number of employees of
bastacoha Area of BCCL According to information
received from CIL, armrested employees were later
released on bail by Patna High Court (Ranchi Bench)
the matter 1s presently subjudice
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[Translation]
Hindl News by Forelgn Radio Organisation

2370. SHRI MRUTYUNJAYA NAYAK:Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Union Government have taken any
decision in regard to the proposal received for certain
posts pertaining to monitoring of the Hindi news bulletin
being broadcast by the Foreign Radio Organisation;

(b) if so, the details thereof; and
(c) if not, the reasons for the delay in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO): (a) to (c) No, Sir. The matter is still under
consideration.

[Enghsh]
Coal India Limited

2371. SHRI RAM, NIHOR RAIl: Will the Minister of
COAL be pleased to state:

(a) the quantity and value of Calcium Carbonate
purchased by the Coal India Limited and its subsidiaries
during each of the last three years;

(b) the total quantity of coal saved by sprinkling the
Calcium Carbonate over coal during the time of in and
outward transportation during each of the last three years;

(c) whether the Government have received any
complaints from the users/traders with regard to loss of
weightage of coal during the transition period, coal field-
wise; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHR! P.A, SANGMA): (a) and (b) Coal India Limited (CIL)
has informed that Caicium carbonate as such is not
purchased by CIL and its subsidiaries. However, stone
dust of which Calicium Carbonate is a major constituent is
purchased and used as a safety item in underground
mines.

(c) and (d) There are some complaints of loss of coal
enroute. However, since coal is despatched to consumers
after weighment, by rail or by road on F.Q.R. colliery basis,
coal companies do not take responsibility for any loss in
transit. This is also the position under the Sales of Goods
Act, 1930.
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[Translation]
Use of Hindi

2372. SHRI RATILAL VARMA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government have issued instructions
to use Hindi in the official work in all the offices of the
Union Government;

(b) if so, the details thereof;
{c) if not, the reasons therefor;

(d) whether any incentive is being given to the
Government employees for doing the work in Hindi; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) and (b) Yes,
Sir. For implementing the Official Language Policy of the
Union Government a number of instructions have been
issued from time to time in keeping with the provisions of
Official Language Act, 1963, Official Language Rules,
1976, Official Language Resolution 1968, Presidential
Order, 1960 and on the recommendations of the
Parliamentary Committee on Official Language. To
accelerate the progressive use of Hindi in Government
offices, an annual programme of action is also prepared
and ciculated to Ministries/Departments etc. for
compliance.

(c) Question does not arise.

(d) and (e} Yes, Sir. Incentive scheme for original
Hindi noting/drafting has been introduced in Ministries/
Departments and their Attached/subordinate offices in
which cash awards are given to officers/employees who
write atleast 20 thousand words in Hindi in region ‘A’ & ‘B’
and 10 thousand words in region ‘C'.

Special allowance is given o stenographers and
typists who are actually doing their official work in Hindi in
addition to English.

[Enghsh]
TADA
2373. SHRI MANJAY LAL: Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether the Government propose to seek opinions
of Law and Justice Department for revision of Supreme,
Court’s opinion over TADA; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! RAJESH PILOT): (a) No, Sir.

(b) Question does not arise.
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[Translation]

Double Bottle Connection

2374. SHRI PIUS TIRKEY.

SHR!I GOVINDA CHANDRA MUNDA.

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to slate:

(a) whether the Indian Oil Corporation has
discontinued the supply of double bottle connection to its
consumers for the last six months,

(b) f so, the reasons therefor,

(c) whether the Government propose to Uft this
restriction for the benefit of the consumers,

(d) i so, by when, and
(e) it not, the reasons therefor?
THE MINISTER OF STATE OF THE MINISTRY OF

PETROLEUM AND NATURAL GAS (CAPT SATISH
KUMAR SHARMA) (a) No, Sir

(b) to (e) Do not anse

Akashvani Kendras in Maharashira
2375 DR GUNWANT RAMBHAU SARODE Wwill the
Minister of INFORMATION AND BROADCASTING be
pleased to state
(a) the number of Akashvani Kendras with ‘short
wave’ functioning in Maharashtra,

(b) whether the Government propose to establish
more such Kendrag in Maharashtra,

(c) f so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K P SINGH
DEO) (a) There is one Akashvanm Kendra with two short
wave fransmitters, at Bombay in Maharashira

(b) No, Sir
(c) Does not anse

(d) The entire State is adequately covered by the
existing short wave service

Oli Projects
2376 SHRI NARAIN SINGH CHAUDHARY Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
fo state.
(a) whether the Government of Haryana has sent
some oil projects to the Unmion Government for
consideration,

(b) if so, the details thereof,

(c) the details of the projects cleared by the Union
Government so far, and

(d) the time by which the remaining projects are likely
to be cleared?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (8) No project proposal relating to ol

PAUSA 1, 1918 (SAKA)

Wrilten Answers 78

seclor has been received from the Goverament of
Haryana

(b) to (d) Do not anse

National SC/ST Finance and Development Corporation

2377. SHRI KHELAN RAM JANGDE:
SHRI CHHEDI PASWAN

Will the Minister of WELFARE be pleased to state

(a) the number of persons belonging to Scheduled
Castes/Scheuled Tribes to whom employment is proposed
to be provided by the National Scheduled Castes and
Scheduled Trbes Finance and Development Corporation
by the end of 1994-95 alongwith the amount allocated for
this purpose, and

(b) the States where this Corporation is functioning?

THE MINISTER OF WELFARE (SHRI SITA RAM
KESRI) (a) Natonal SC/ST Finance and Development
Corporation (NSFDC) does not provide direct employment
to the beneficanes However, under the schemes of
NSFDC financial assistance is provided to the Scheduled
Castes and Scheduled Tribes for viable income generating
schemes An amount of Rs 40 crores has been aliocated
to NSFDC for 1994-85 NSFDC proposes to cover 25,000
beneficanes during 1994-85 and the cumulative
beneficianes on completion of schemes sanctioned so far
by NSFDC will be 199 lakhs

(b) NSFDC, being a Natonal level Corporation,
extends financial assistance to all States and UTs through
channelising agencies which are mostly the State level
Scheduled Castes and Scheduled Trnbes Development
Corporations The State Govemmenis nominale other
government organisations as channelising agencies where
Scheduled Castes Development Corporations are not
functioning Bases on proposals received NSFDC has
extended assistance so far to the States and UTs of
Assam, Andhra Pradesh, Arunachal Pradesh, Andaman &
Nicobar Islands, Bihar, Chandigarh, Delhi, Gujarat, Goa,
Haryana, Himachal Pradesh, Jammu & Kashmir,
Karnataka, Kerala, Mizoram, Manipur, Madhya Pradesh,
Maharashtra, Meghalaya, Nagaland, Onssa, Punjab,
Pondicherry, Rajasthan, Tripura, Tami Nadu, Uttar
Pradesh and West Bengal

RDX Explosives

2378 SHRI ANKUSHRAO RAOSAHEB TOPE:
DR SP YADAV.
DR AMRIT LAL KALIDAS PATEL.
SHRI SHRAVAN KUMAR PATEL:

Will the Minister of HOME AFFAIRS be pleased to
slate:

(a) whether the Government of Gujarat had recently
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sent a report to the Union Government regarding
involvement of Pak navy in landing arms and ammunition
including RDX explosives along the Gujarat and
Maharashtra coast line;

(b) if so, the details thereof, and

(c) the action taken/proposed by the Union
Government in the matter?

THE MINISTER OF STATE OF THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) to (c) The
State Government of Gujarat has recently forwarded copy
of the interrogaton reports in respect of the accused
persons, who were arrested by the State police in
connection with the investigation of RDX and weapons
smuggling case registered in Jamnagar city. The State
Government has been advised to take appropriate follow-
up action on the revelations made by the arrested accused
persons.

[Enghsh]
Rehabilitation of Displaced Persons

2379. SHRI CHITTA BASU: Will the Minister of
HOME AFFAIRS be pleased to state.

(a) whether the Government have stopped further
financial assistance to the Government of West Bengal for
the purpose of rehabilitation and resettiement of the
displaced persons froh the erstwhile East Pakistan; and

(b) f so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) No, Sir.

(b) Does not arise.
Natural Gas

2380. SHR! R. ANBARASU:
SHR!I SATYA DEO SINGH:
SHR! AMAR PAL SINGH:
SHRI M.R. KADAMBUR JANARTHANAN:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Oil and Natural Gas Corporation
Limited has struck natural gas in Perungulam willage in
Ramanathapuram coast;

(b) if so, the steps taken for exploration of the gas
bed in that area;

(c) whether some more wells are proposed to be
drilied to find out the gas potentiality in that region; and

(d) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) Yes, Sir.

{b) The prospect is under evaluation/assessment. One
location has been released for drilling in order to delineate
the gas pool.

(¢) and (d) Two more structure namely Melur and
Palkolam have been identified for drilling.
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[Translation]
Police Force

2381. DR. SAKSHMJI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government have received any pro-
posal from the Government of Uttar Pradesh to increase
the police strength in the State:

(b) if so, the details thereof; and

(c) the action taken by the Union Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF.
HOME AFFAIRS (SHRI P.M. SAYEED): (a) to (c) The
Central Government had received a proposal from State
Government of Uttar Pradesh for raising three India
Reserve Battalions. The proposal was examined and was
not agreed to.

Coverage of Cricket Matches

2382. SHRI BRIJ BHUSHAN SHARAN SINGH:
SHRI PANKAJ CHOWDHARY:
SHRI CHETAN P.S. CHAUHAN:

Will the Minister  of INFORMATION &
BROADCASTING be pleased to state:

(a) whether the Government have conferred the rights
of coverage and telecasting of cricket matches to be held
in India to a foreign company during the next five years;

(b) if so, the details thereof;

(c) whether the company s equipped with full
technique and facility for telecasting cncket matches;

(d) if so, the details thereof, and

(e) if not, the reasons for giving the consignment to
this company?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO): (a) No, Su.

(b) to (e) Do not arise.
[English]
Reglonal Radio Service

2383. SHRIMATI GIRIJA DEVI: Will the Minister of
INFORMATION AND BROADCASTING be pleassd to
state:

(a) whether the News Corporation Litnited is launching
seven regional radio services in the country carried by
Asiasat-l;

(b) if so, the details thereof;

(c) whether the Government have reviewed any pro-
posal from the News Corporation Ltd. for starting the music
channels in the country in seven languages;

(d) if so, the decision taken by the Govemment in this
regard; and
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(e) the likely impact on the popularity of the AIR
music services in regional languages with the entry of
star music radio services?

THE MINISTER OF STATE OF THE MINISTRY OF

INFORMATION AND BROADCASTING (SHRI K.P.
SINGH DEOQ): (a) and (b) Government does not maintain

details about channels being launched in foreign
countries.
(c) No, Sir.
(d) and (e) Do not arise.
[Translation]
Curtailment of Expenditure
2384. SHRI VILASRAO NAGNATHRAO

GUNDEWAR: Will the Minister of COAL be pleased to
state:

(a) the details of the economy measures taken to
curtail the expenditure in his Ministry, and

(b) the money saved so far as a result thereof
dunng each of the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF
MINISTER OF STATE OF THE MINISTRY OF COaL
(SHRI P.A. SANGMA): (a) and (b) In order to minimise
the administrative (Non-Plan) expenditure several austrity
measures have been taken in the Ministry. The details of
these measures are as under:

1. Restriction in fuel consumption.
2. Pooling of Staff Car.

3. Restriction of STD facility below the rank of Joint
Secretary.

4. Restriction on purchase of
Magazines etc.

5. Reduction in expenditure on refreshments.

8. Restriction on OTA, TA, DA and foreign travels
efc.

7. One post of Director in the Ministry was
surrendered as part of the economy measure.

As a result of these measures, the following savings
have been achieved during the last three years:—

(Rs. in crores)
1991-92 1992-93 1993-94
0.21 0.23 0.17

News Papers/

Import ot Natural Gas

' 2385, SHRI BHUBANESHWAR PRASAD MEHTA:
Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) whether the Government have decided to import
natural gas;

(b) It so, the quantum of gas proposed o be
imported, country-wise;

(c) whether the Imported gas Is proposed to be
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made available to Bihar,
(d) if so, the details thereof; and

{e) it not, the States where this imported gas is
proposed to be provided?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) An Agreement on
Poncipal Terms has been signed with Oman for the
import of 56.6 MMSCMD of natural gas,

(c) to (e) The Statewise utilisation of the imported
gas will depend upon the techno-ecunomic factors of
transportation and utllisation of gas.

[Enghsh]
New Oil Reserves

2386. SHRI SUBRATA MUKHERJEE:
SHRI ANIL BASU.
SHRI AJOY MUKHOPADHYAY:
SHRI TAR!T BARAN TOPDAR:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government are considering to
accelerate drilling programme all over india to quickly
discover new ol reserves; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) Yes, Sir. As part of the
Accelerated Programme for exploration, both ONGC and
OIL would take up additional driling activities,

[Translation]
Welfare of Scavengers

2387. SHRI PANKAJ CHOWDHARY:
SHRI MAHESH KANODIA:
SHRI MANGAL RAM PREMI:
SHRI ARVIND TRIVEDI:
SHRI DWARAKA NATH DAS:

Wili the Minister of WELFARE be pleased to state:

(a) the success achieved under the schemes for the
welfare of scavengers in the country so far, State/UT-
wise;

(b) the details of financial assistance provided by the
Union Government for the Implementation of these
schemes during 1993-94 and 1994-95, State/UT-wise;

(c) the specific measures taken/proposed to be
taken by the Union Government for the economic and
educational development of stavengers and to create
employment opportunities for them,;

(d) whether the Government propose to sst up a

Safai Karamchari Finance Development Board on the
lines of the National Scheduled Castes and Scheduled
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Tribes Finance and Development Corporation for the
benefit of scavengers;

(e) if so, the details thereof; and

(f) it not, the reasons therefor?

THE MINISTER OF WELFARE (SHR! SITARAM
KESRI): (a) Number of scavengers rehabilitated and the
totat No. of students vovered under the Centrally
Sponsored Scheme of Pre-matric Scholarship to Children
of parents engaged in unclean occupations including
scavengers in statement ! and Il are enclosed.

(b) Statement il is enclosed.

(c) The objective of the National Scheme of Liberation
and Rehabilitation of Scavengers and their dependents s
to provide alternative, dignified and viable trade/
occupations to each Scavenger and dependents of the
scavengers during the Vllith Five Year Plan. Monitoring
Committees at the Central/State/District levels have been
set up to evaluate the implementation of the scheme. The
Plan outlay for 1994-95 for the scheme of Liberation and
Rehabilitation is Rs. 73.00 crores. Rs. 13.80 crore has
been released to the State Govermment. National
Commission for Safai Karamcharis has been set up with
effect from August 12, 1994. The Commission will study
and, recommend measures for  socio-economic
development of the Safai Karamé¢haris. The object of the
Centrally Sponsored Scheme of Pre-Matric Scholarship to
the children of those engaged in unclean occupations is to
provide financial assistance to enable the children of
4cavengers, tonners, flayers and sweepers who have
traditional link with scavenging, to pursue pre-matric
education. Instructions have been issued to the State
Governments and UTs to earmark 10% of the Special
Central Assistance for formulation of special schemes for
the benefit of persons engaged in unclean occupations
including scavengers. The Ministry of Waeltare also
releases grant-in-aid to Voluntary Organisations. These
Organisations conduct training programmes for skill
development of Scheduled Castes and Scheduled Tribes.
Persons belonging to the scavenging community aiso
benefit from those programmes.

(d) to (f) The National Scheduled Caste Finance
Development Corporation and State Scheduled Caste
Finances Schemes for the economic development of
Scheduled Castes including scavengers. NSFDC is also
deeply involved in the implementation of the National
Scheme for Liberation and Rehabilitation of the
Scavengers while State SCDCs are implementing this
prestigious programme at ground level. The newly set up
National Commission for Safai Karamcharis is to monitor
the progress of the Scheme.

DECEMBER 22, 1994

Writen Answers 84

STATEMENTA

Number of Benehciaries

S.No. Name of National Scheme Pre-matric Scholar-
Siate of Liberation and ship for those
rehabihitation of engaged in
Scavengers  and Unclean
thew dependents Occupations.
& Conversion of (1990-91 to
dry latrines 1993-94)
1. Andhra Pradesh 6488 21,280
2. Assam 477 3,085
3. Arnunachal Pradesh — -—
4, Bihar 4382 25,156
5. Goa - —_
6  Gujarat 1586 21,958
7. Haryana 1295 25,274
8 Himachal Pradesh 565 3,106
8 Jammu & Kashmir -— —_—
10  Karnataka 107 3,463
1" Kerala 118 4,291
12. Madhya Pradesh 23182 1,15,366
13. Maharashtra 7741° 11,456
14.  Manipur - -
15. Meghalaya -— -
16. Mizoram — -—
17.  Nagaland -— —_
18  Onssa 2492 3,308
19. Rajasthan 3315 27,885
20. Punjab 4438 26,441
21.  Skkim — _—
22, Tamul Nadu 2611 11,903
23. Tnpura — 8,861
24 Uttar Pradesh 21767 53,029
25. West Bengal 72 2,549
26. A & N Island 50 150
27. Chandigarh -— -
28. D & N Havaeh — —_
29. Daman & Diu - -

. Delhi 701 4,793
31. Lakshdweep - -_
32. Pondicherry 304 S

Total; 81,699 3,73,387
STATEMENT-Hl

Centrally sponsored Scheme of Pre-matric Scholarships for the
children of those engaged in Unclean Occupations

Year Budget Alloca- Central Assist- Number of
tion ance Awards

(Rs. in crores) Released

(Rs. in orores)
1980-81 0.15 0.14 4,001
1981-82 1.65 049 4,180
1982-83 1.65 029 5,600
1983-84 1.85 0.48 8,620




Year Budget Alloca- Central Assist- Number of
tion ance Awards

(Rs. in crores) Released

(Rs. in crores)
1984-85 1.65 0.39 7,726
1685-86 250 0.26 9,286
1986-87 1.82 0.13 8,948
1987-88 1.00 0.72 11,427
1988-88 1.00 0.53 13,500
1989-80 1.00 0.38 15,083
1990-91 3.00 0.23 14,262
1991-92 4.00 4.00 80,912
1992-93 11.00 68,3867 99,254
1993-94 14.00 5.6124884 1,68,839
(anticipated)

STATEMENT il
Funds released during the years 1993-94 and 1994-95

(Rs. in crores)
S.No State/UT Libration and Pre-matric

Rehabilitation of  scholarships for

Scavengers children of those
engaged n

unclean
occupations
Funds released  Funds released
during dunng

1993-94 1994-95 1993-94 1994-95
(so far) (so far)
1 Andhra Pradesh 4.59 — 084 0.22
2. Assam — —_ - —_
3. Bihar —_ - 0.66 0.22
4  Guarat 2.00 —_— 0.15 0.05
5. Haryana 714 - 0.15 0.15
6. Hmachal Pradesh - - 0.044  0.035
7. J&K - - —_ -
8  Karnataka —_ - 0.019  0.005
9  Keralia - - 0.019 —_
10. Madhya Pradesh 12.26 13.80 169 0.57
11.  Maharashtra 3.78 —_ 0.20 0.30
12  Onssa 119 — 0.08 0.02
13.  Punjab — -_— 0.33 _
14.  Rajasthan 227 — 0.30 0.38
15.  Sikkim —_ - - 0.006
16. Tamil Nadu —_ — 0.27 0.57
17.  Tripura — — 0.12 0.12
18.  Uttar Pradesh 37.63 - 0.80 0.80
19. West Bengal - — 0.03 0.01
20. AS&N lsland —_ - 0.004  0.001
21. Delhi — —_ 013 0.045
22. Pondicherry — —_— — —
23. Nagaland 0.1 - - -

Total 70.97 1380 5618 3.50

Supply of Sub-standard Coal
2388. SHRI MAHESH KANODIA:
SHRI KASHIRAM RANA:
Will the Minister of COAL be pleased to state:
(a) The number of complaints received regarding
supply of sub-standard coal by the THE coal India
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Limited to the consumers of Gujarat during 1993-94
and 1994-95 till date;

(b) the number of complaints redressed/resolved
during this period;

(c) the amount of compensation paid during the
said period; and

(d) the action taken against the erring personnel?

THE MINISTER OF STATE OF THE MINISTRY
OF LABOUR AND HOLDING ADDITIONAL CHARGE
OF MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI P.A. SANGMA): (a) According to
information furnished by Coal India Ltd. (CIL) the
year-wise number of complaints with specific details
regarding supply of sub-standard coai, received from
the consumers of Gujarat are as follows:—

Year Number of complaints
1993-94 56
1994-95* (Provisional) 36

(Upto October, 94)

(b) CIL have informed that all the complaints are
examined on merits and wherever grade slippages are
established, the consumer is charged only for the
actual grade of supply.

(c) According to Coal India Ltd., supply of coal
and its payment by the major consuming sectors such
as power plants, cement, fertiizers etc. are regulated
by joint sampling arrangements with these sectors.
Bills are raised accordingly and wherever applicable,
debit notes are issued for adjustments.

(d) Coal being heterogenous material mined from
the earth's crust, deviation in quality cannot be fully
ruled out, though numerous measures have been
taken/are being taken to arrest slippages of grades.
However, on receipt of complaints from the consumers
including from the consumers from Gujarat, enquiries
are made and appropriate action taken accordingly for
ensuring the quality of coal supplies. Action against
individuals is also taken wherever warranted.

[English]

Exploration of Oll

2389. SHRI SHANKERSINH VAGHELA: Will the
Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the Government have invited global
tenders for exploration work of the coastal area of oil-
fields of Gujarat recently;

(b) if so, the details and li:l'e countries who have
responded;

(c) whether any decision has been taken in this
regard; and

(d) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF PETROLEUM AND NATURAL GAS (CAPT.
SATISH KUMAR SHARMA): (a) and (b) The blocks in
coastal areas of Gujarat offered for oil
exploration under the Fourth, Fifth,
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Sixth and Seventh rounds of bidding and blocks for which
bids were received are as under:

Blocks offered Blocks for which bids received

Fourth Round

GK-ON-80/1 GK-ON-90/1
GK-ON-90/2 GK-ON-90/2
GK-ON-90/3

Fifth Round .
GK-ON-901/

GK-08/5 GK-08/5
GK-ON2/1

BB-0S-5 BB-0S-5
Sixth Round

GK-ON-90/1

GK-ON-90/3

GK-0S/6 GK-0S/6
GS-ON/1 GS-ON/1
CB-0S/1 CB-0s/1
CB-0S8/2 CB-0S8/2
CB-ON/2 CB-0S8/2
CB-ON/6

CB-ON/7 CB-ON/7
Seventh Round

CB-ON/6 CB-ON/6
GK-ON-90/1

GK-ON-90/3

GK-ON/4 GK-ON/4

The companies which have submitted bids are from USA,
Canada and Australia.

(c) and (d) Government has already approved award
of contract for the block GK-ON-90/2 under Fourth round
to a consorium of Pan Energy Resources Inc. USA,
Coplex Resources Australia, Pan Pacific Petroleum,
Australia and Trans Asia Consultants Pwvt. Ltd. India. Under
the Fifth round, Government has approved award of
contract for block GK-OS/5 to a consortium of Rexwood-
Okland, USA.

[Transiation]
irrigation Projects

2390. SHRI VISHWESHWAR BHAGAT: Wil the
Mirister of WATER RESOURCES be pleased to state:

{a) the details of the irrigation projects sent by the
Govemment of Madhya Pradesh to the Union Government
for declaring them as- National Projects; and

(b) the action taken by the Union Govemment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI P.K.
THUNGON): (a) and (b) The Govemment of Madhya
Pradesh had requested the Union Government to declare
Indira Sagar Project estimated to cost Rs. 752,16 crore
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and envisaging annual irrigaton of 169.00 thousand
hectares as a national project. The matter was
examined in consultation with the Planning Commission
and the proposal has not been agreed to.

Closure of Mines

2391. SHRI RAMASHRAY PRASHAD SINGH: Will
the Minister of COAL be pleased to state;

(a) whether some of the. mines of the Eastern
Coalfields Ltd. have been closed;

(b) if so, the details theraof;

(c) whether a iarger number of employees of ECL
located 1n Ramganj Asansol coalfields have been
retrenched as a result thereof;

(d) if so, the details thereof;

(e) whether the Government have given an assurance
to provide empioyment to the retrenched employees; and

(f) if so, the manner in which retrenched employees
are proposed to be absorbed in service?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA) : (a) Yes, Sir.

(b) According to Coal India Limited 52 mines have
been closed in Eastern Coalfields Limited atter
nationalisation.

(c) and (d) After the closure, the employees of these
fity two mines have been deployed in other mines within
the Company.

(e) and (f) Do not anse.

[English]

Irrigation Projects

2392. SHRI DILEEP BHAI SANGHAN!" Wili the
Minister of WATER RESOURCES be pleased to state:

(a) the funds provided by the World Bank and the
other foreign organisations for implementation of wrngation
projects in Gujarat dunng 1993-94 and 1994-85 till date;
and

(b) the present status of the on-going imgation
projects in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI P.K.
THUNGON) : (a) and (b) Gujarat Medium Irrigation Project
with Worid Bank assistance was under implementation in
Gujarat uptill 31.3.1994, The World Bank has reimbursed
an amount of US$ 12.275 million during 1993-94 and US$
4.202 million upto 31.10.94 i.e. seven months beyond the
credit closing date.

Besides, Guijarat is one of the ten participating States
under the World Bank assisted National Water
Management Project. For the Project as a whole, the
World Bank has disbursed an amount of USs 34.315
million during 1993-84 and US,, 20.375 million during
1984-95 uptill 31st October, 1994. The Project is
scheduled to close on 31st March, 1995,
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Explosive Control Bureau

2393. SHRI ASHTBHUJA PRASAD SHUKLA Will the
*Minister of HOME AFFAIRS he pleased to state

(a) whether the Government are considering to
establish an Explosive Control Bureau,

(b) if so, the details thereof,

(c) the total quantity of RDX recovered so far, and

(d) the measures taken by the Government to prevent
the entry of RDX?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT) (a) No, Sir

(b) Does not anse

(c) As per information available, 4486 72 Kg of RDX
has been recovered from various parts of the country since
January 1993

(d) Government has alerled all state governments as
well as the concerned Central Agencies to enforce
enhanced surveilance in a fully integrated manner to
counter smuggling activittes Implementation of various
decisions taken in this regard is continuously monitored at
the highest level Every possible assistance 1s also being
extended to the state governments for the purpose

[Translation]
Handicapped Persons

2394 SHRIMATI SAROJ DUBEY
SHRI SUSHIL CHANDRA VERMA

Will the Minister of WELFARE be pleased to state

(a) whether the Government have conducted any
survey to ascertain the number of handicapped persons In
the country,

(b) if so, the number thereof State/Union Terntory-
wise

(c) the agency which corducted this survey and the
method employed for this purpose,
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(d) the estimated number of spastio persons and
children separately, in the country, State/Union Terntory-
wise, and

(e) the number of institutions which are taking care of
such persons/Children, State/Union Terntory-wise, and

(f) the detalls of assistance provided by the Union
Govemment for the rehabilitation of such persons/children
durning the current year, State/Union Terntory-wise?

THE MINISTER OF WELFARE (SHRI SITA RAM
KESRI) (a) and (b) Yes, Sir A survey to ascertain the
number of handicapped persons in the country indicated
that about 1 9% of the total population of the country have
physical and sensory disabiity which includes wisual,
speech & hearnng and locomotor disability A separate
survey of children between 8-14 years of age with delayed
mental development indicated that 2 95% of the children
had de.elopmental delays which are usually associated
with mental retardation Statements showing State/UT-
wise prevalance rate of the physical and mental disability
are enclosed in Statement | and Il

(c) Both the surveys were conducted by the National
Sample Survey Organisation, under the Department of
Statistics, Ministry of Planning Two stage stratified sample
design was adopted for the surveys In the first stage units
were villages in the rural sector and urban blocks in the
urban sector In the second stage units were households in
both sectors

(d) No separate survey was undertaken to estimate
the numbei of spastic persons and children in the country

(e) The State/UT-wise Iist of number of such
inshitutions 1s given in Statement Ii

(f) Assistance 1s given directly to NGOs and not to
State Governments for rehabilitation of the disabled
persons, including spastics Details of assistance provided
under vanous schemes of the Ministry of Welfare dunng
the current year i1s given in Statement IV

STATEMENT—

Number ol disabled persons per 100000 perscns by sex

State/UT Rural Urban

male female persons male female persons
Andhra Pradesh 2640 2350 2498 3092 1712 1803
Assam 1408 947 1200 1390 948 1188
Bihar 1973 1125 1673 1740 1071 1436
Gujarat 1786 1557 1676 1720 1566 1648
Haryana 2290 1665 1988 1603 1105 1374
Himachal Pradesh 3580 2157 2870 1268 895 1144
Karnataka 2368 1891 2131 1662 1307 1494

2280 1636 1945 1827 1587 1755

Kerala
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State/UT Rural Urban
male female  persons male female persons
Madhya Pradesh 2281 1794 2051 1805 1113 1475
Maharashtra 2437 1927 2700 1787 1408 1610
Onssa 3191 2166 2306 2025 2077 2049
Punjab 3418 2384 2936 2025 1558 1807
Rajasthan 2141 1355 1767 1594 1168 1126
Tamil Nadu 2541 2201 2372 2075 1669 1874
Uttar Pradesh 2269 1441 1879 1779 1210 1519
West Bengal 2069 1484 1788 1680 1283 1505
All Incha 2277 1694 1995 1774 1361 1579
STATEMENT--lI STATEMENT-lI
Number of Children with Delayed Developmental Number of Organisations working for Cerebral Palsy/
Milestones per 1000 children for Each State/UT reported Spasticity
to be slow and lagging s State Number of
No Organisations
S State/UT Age 1-14 year s
No 1 Andhra Pradesh 5
Rural Urban 2 Assam 1
3 Delhi 3
1 2 3 4 4 Gujarat 3
5 Haryana 1
6 J &K 1
1 Andhra Pradesh 25 20
2 Anchal Pradesh 54 132 ; mf:m 3
3 Snshs:rm ;; gg 9. Madhya Pradesh 3
5 Goa 5 3 10. Maharashtra 14
6 Gujarat 15 25 " Meghalaya !
12 Mizoram 1
7 Haryana 31 33
13 Onssa 3
8 Himachal Pradesh 22 16
14 Punjab 2
9 Jammu & Kashmir 40 31
15 Rajasthan 2
10 Karnataka 14 17
1 Keral 15 32 16 Tamilnadu 13
eraia 17.  Uttar Pradesh 7
12 Madhya Pradesh 36 18 18 West Bengal 9
13 Meghalaya 19 29 :
14 Mizoram 9 2 Total 78
1o Sogaland pis ot STATEMENT-IV
Details of Schemes and assistance provided durng
17. Punjab 49 18 1994-95
18 Rajasthan 32 25
19 Sikkim 55 28 S.No. Name of the Scheme Amount NGOs
20 Tripura 04 10 (in crores) assisted
21 Uttar Pradesh 33 34 :"r‘ﬁm"'d
22 West Bengal 44 39 1;92_995 o
23 Andaman Nicobar Islands 13 6 30.11.94) "
24. Chandigarh 1 5 M
25. Dadra & Nagar Haveh 4 9 1. Assistance to Voluntary 5.81 304
26.  Daman & Dy 2 4 Organisations for the
27. Deln 2 7 Xamm 1o Voluntary 034 15
28. Pondiche 25 12 .
i’ Organisations for
Al India 31 29 Rehabilitation of leprosy

cured Persons.
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1 2 * 3 4
3. Assistance to Voluntary 0.06 5
Organisations for
Manpower

Development in Cerebral
Palsy and Mental

Retardation.

4, Establishment and 009 6
Development of Special
Schools.

[Engiish]

Narmada Project

2395. SHRI PHOOL CHAND VERMA: Will the
MINISTER OF WATER RESOURCES be pleased to
state:

(a) the details of the progress regarding the
construction of dams on the Narmada river, water storage
and rehabilitation in the context of the award of Narmada
Water Disputes Tribunal as on November 30, 1994, State-
wise;

(b) whether the Government propose to make any
changes in the decisions taken by the Tribunal; and

(c) f so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI P.K.
THUNGONY): (a) A Statement is enclosed.

(b} No, Sir.

(c) Does not anise.

Statement

The details of the progress regarding the construction
of dams on the Narmada river, water storage and
rehabilitation in the context of the award of Narmada
Water Disputes Tribunal as on November, 30, 1994,
State-wise, are as under—

MADHYA PRADESH: The Narmada Water Disputes
Tribunal has apportioned 18.25 Million Acre Feet of
Narmada Waters to Madhya Pradesh for utilisation in their
territory. Madhya Pradesh is contemplating to construct
about 30 major dams in their State for utilisation of their
share and also to cater for the regulated releases to
Sardar Sarovar Project (SSP) which is the major terminal
dam being constructed in Gujarat. Till now, 3 major dams
viz. Tawa, Barna and Sukta are completed. Another 8
projects viz. Bargi, Kular, Mitiari, Indira Sagar,
Omkareshwar, Maheshwar, Man and Jobat are under
various stages of construction. Head works of three on-
going projects viz. Bargi, Mitiari and Kolar are completed
and construction of canal systems of these projects are
under progress. During water year 1992-93 (July 92 to
June 83) only 1.72 Million Acre Feet was utilise through
major on-going and completed projects in Madhya
Pradesh,

GUJARAT: The Sardar Sarovar Project is being
constructed for the utilisation of the allocated shares of
Narmada Waters to Gujarat and Rajasthan by Narmada
Water Disputes Tribunal (9.0 Million Acre Feet & 0.5
Million Acre Feet respectively). The construction of the
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dam is going as per the Schedule. The gross storage
envisaged at Sardar Sarovar Project is 7.70 Million Acre
Feet out of which the iive storage is 4.73 Million Acre
Feet.

MAHARASHTRA: No major dams are proposed in
Maharashtra Territory on Narmada.

REHABILITATION: The Narmada Water Disputes
Tribunal has laid down the stipulations for the
Resettlement & Rehabilitation of the affected families due
to construction of Sardar Sarovar Project only and not for
other projects. The State Governments have further
liveralised their Resettlement & Rehabilitation policies over
and above the stipulations laid by the Narmada Water
Disputes Tribunal for Sardar Sarovar Project. All the
project affected families (PAFs) of Sardar Sarovar Project
are being rehabilitated according to these norms, well
before the actual submergence takes place. The progress
of resettiement & Rehabilitation related to Sardar Sarovar
Project upto end of October, 1994 is as under:-

State State of Total
Relocation of

No. Progress of
Project Resettlement &

Affected Rehabilitation upto
Families 31st October, 1994,
(PAFs) (No. of PAFs)
House Agricultural
Plots Land
Gujarat Gujarat 4600 4268 4332
Maharashtra Gujarat 999 690 690
Maharashtra 2114 841 884
Total: 3113 1531 1574
Madhya  Gujarat 14124 2153 2529
Pradesh
Madhya 18890 671 -
Pradesh
Total: 33014 2824 2529
Grand 40727 8623 8435
Total

Apart from aliotment of House Plots and Agricultural land
to the eligible families, the project Affected Families are
provided payment of subsistence allowancs, rehabilitation
grant, ex-gratia, productive assets and civic amenities like
primary schools, well, hand-pump, transit-sheds insurance
cover and electrification. Some of the Project Affected
Persons are also provided employment,
LPG Marketing Plan

2396. SHRI GABHAJI MANGAJI THAKORE: Will the
MINISTER OF PETROLEUM AND NATURAL GAS be
pleased to state:

(a) the places in Gujarat included in LPG marketing
plan during the last two years;

(b) whether the Union Government have included
some new locations in the State under LPG marketing
plan during 1994-95;

(c) if so, the details thereof; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) 65 LPG distributcrships have been
included in the current LPG Marketing Plan 1992—94 for
Gujarat.

(b) to (d): Marketing Plan beyond 1993-94 has not
been finalised.

Lifting of Coal
2397. KUMARI FRIDA TOPNO: Wil the MINISTER
OF COAL be pleased to state:

(a) whether a large tiuanmy of coal produced in the
country is from Ib-Valley and Talcher mines in Orissa;

(b) if so. the target of hfting coal from these mines
and the actual quantity of coal being lifted daily;

(c) the total number of racks required from the
Railways for transportation of coal from Ib-Valley and
Talcher mines; and

(d) the steps taken to get the required racks for the
purpose?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF
THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI P.A. SANGMA): (a) According to information
received from Coal India Limited, coal produced in Ib-
Valley and Talcher Coalfields in Orissa accounts for 10%
to 11% of the total coal produced by Coal India Ltd.
During 1993-94, Ib-Valley and Talcher Coalfields produced
about 24.30 milion tonnes out of total production of
216.11 million tonnes in Coal India Ltd.

(b) the target for off-take of coal from Ib-Valley and
Talcher Coalfields during the year 1994-95 is 26 67 million
tonnes. The actual off take of coal during the period April-
November, 1994 was 17.23 million tonnes, daily average
off take from this field being 70,600 tonnes.

{(c) According to the projections made by Coal india
Ltd., the number of railway rakes required for Ib-Valley
and Talcher Coalfields are 8 and 12 respectively.

(d) Close coordination s maintained with Zonal
Railways and Divisional Railways to ensure supply of the
required rakes in order to ensure evacuation of coal as
per ths targets.

Salinity
2398. SHRI BIJOY KRISHNA HANDIQUE: Will the
MINISTER OF WATER RESOURCES be pleased to
state:

(a) whether the Union  Government  have
contemplated any steps to check salinity in canal irrigated
areas and coastal areas;

(b) if so, the detaits thereof, State-wise;

(c) whether over commercial exploitation of prawn
farming contribute to the cause of salinity;

(d) it so, whether the Union Government are
considering to issue guidelines to the prawn culturists;
and
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(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI P.K.
THUNGON): (a) Yes, Sir.

(b) To check salinity in canal irrigated areas,
emphasis is laid on efficient surface drainage system and
optimum utilisation of water through construction of field
channels, land levelling and shaping and enforcement of
warabandi under the Céntrally Sponsored Command Area
Development Programme in 187 irrigafion projects spread
over 22 States and 2 Union Territories. List of States’
number of projects is given in the enclosed statement. To
prevent salinity in coastal areas, construction of
embankments along the sea cost and providing one way
sluice gates in them for effective drainage are among the
main measures being undertaken.

(c) Yes, Sw. Commercial exploitation of prawn
farming has contrnbuted to salinity in a few areas of
Nellore district of Andhra Pradesh and Naga: Quaid-e-
Milleth district of Tamil Nadu.

(d) Yes, Sir.

(e) The Ministry of Agnculture has constituted a 10
Member Committee under the Chairmanship of Additional
Secretary in May, 1994 for drafting guidelnes for the
States for safe-guarding the environment from any
adverse affect that may arise from unplanned growth of
shrimp farms.

STATEMENT
Sl States Number  Culturable
No. of Command
Projects  Area

(in

thousand

hectares)
1 2 3 4
1.  Andhra Pradesh 7 1340.00
2.  Arunachal Pradesh 1 0.95
3. Assam 6 84.06
4, Bihar 7 2516.64
5. Goa 2 16.47
6. Gujarat 35 1003.19
7. Haryana 8 605.65
8. Himachal Pradesh 3 9.09
9. Jammu & Kashmir 10 67.60
10. Kamataka 12 1959.16
11. Kerala 14 176.46
12. Madhya Pradesh 23 1657.75
13. Maharashtra 16 1279.26
14. Manipur 3 33.00
15. Meghalaya 1 0.80
16. Nagaland 1 0.50
17. Orissa 10 737.53
18. Rajasthan 4 972.74
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1 2 3 4

19. Tamilnadu 8 718.81

20. Tripura 1 4.49

21. Uttar Pradesh 10 6242.00

22, West Bengal 4 1882.35

23. Dadra & Nagar Haveli 8.28
and Daman & Diu 1 3.41
Total 187 21320.28

* The Damanganga Project spills over into Gujarat and the Union
Territories of Daman & Diu and Dadra and Nagar Haveli. It is
counted twice, once under Gujarat and once under the Union
Territories.

[Translation)]
LPG Dealership

2399. SHRI CHHEDI PASWAN:
SHRI LAL BABU RAl

Will the MINISTER OF PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether any quota for allocation of LPG dealership
1s reserved for the co-operative societies;

(b) if so, the guidelines governing such allo-
cations; and

(c) the number of LPG dealerships allocated under
this category during the last three years and the number of
dealers_functioning out of them, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA):. (a to c). There is no specific
reservation tor Coop. Societies in the allotment of
dealershipsAdistributorships. However, under ‘Open’
category advertisements, the Consumer Coop. Societies
are given preference over other candidates. In view of this,
information regarding allotment made to Coop. Societies is
not maintained separately.

NBCFDC

2400. SHRI BHEEM SINGH PATEL: Wil the
MINISTER OF WELFARE be pleased to state:

(a) whether some State Governments have not
properly utilised the funds provided by the Union
Government through the National Backward Classes
Finanée and Development Corporation (NBCFDC) for
providing self-employment to backward class people;

(b) if 30, the detalls thereof;

(c) whc!hor the Qovernment of Madhya Pradesh
utilised the funds properly provided by the Union
Government through NBCFDC for providing self-
employment to backward class psople during 1992-83. and
1993-94;

(d) it o, the detalis thereof;

(o) it not, the reasons therefor; and

Ns2370
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(f) the steps taken by the Government to ensure
proper ulilisation of these funds by the State
Governments?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): (a) No incident of improper utilisation of diversion
of funds sanctioned & disbursed for providing self
employment to backward classes by NBCFDC to different
state level B.C. Corporations or other channelsing
agencies have come to notice of this Ministry.

(b) Does not arise.
(c) Yes, Sir.

(d) The Govt. of Madhya Pradesh had requested for
disbursement of the sanctioned amount of 1992-93 in
March, 1993. As per information furnished by the
channelising agency the utilisation of amount for 1992-93
and 1993-94 is 93% upto 31.5.1994.

(e) Does not arise.

(f) Detailed guidelines have been issued by NBCFDC
to the State level corporationsthannelising agencies to
exercise proper checks on the utlizaton of amounts
sanctioned and disbursed by NBCFDC. Moreover, all loans
sanctioned by NBCFDC to State level corporations/
channelising agencies are covered by guarantees issued
by the concerned state Government which itself acts as a
safeguard against misutilisation.

LPG Agenciles

2401. SHRI BALRAJ PASSI: Will the MINISTER OF
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether there is an acute shortage of LPG supply
in many hilly districts of Uttar Pradesh;

(b) if*so, whether the Govemment propose to open
new LPQ agencies in these districts particularly in Pauri
Garhwal and Nainital; and

(c) if 80, the time by which the gas agencies are likely
to be opened?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) During the months of August and
September, 1994, LPG supply in HIl districts of Uttar
Pradesh was affected on atcount of law and order
problem. Tha situator! Tas since normalised and currently
there--are nd repdris of backiog in this region.

(b) and (c). LPQ distributorships are opened at places
having population of 20,000 and above subject to
ecanomic viabllity and product avallabilily. Accordingly, one
LPG distributorghip has been proposed for the district
Nainital i 489~ 'cutrent LPG Marketing Plan 1992—94.

f distributorships included in the Marketing Plan
is underway through OSB (U.P.). It takes about 1-2 years
for commissioning of distribitorship from the date of
advertisement,
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M&. Garhwal Mandal Vikas Niqam Limited is primarily
responsibie for marketing of LPG in the Garhwal Hills. The
Nigam is also releasing connections in bulk to meet the
increasing demand in the area.

[English]
National Human Righta Comm.zsion

2402, SHril BRAJA KISHORE TRIPATHY: Will the
MINISTER OF HOME AFFAIRS be pleased to state:

(a) the number of cases registered and the number of
cases dismissed by the National Human Rights
Commission so far;

(b) the action recommended for those completely
investigated cases; and

(c) whether any punishment,
exemplary damages
Commission?

compensation or
have been awarded by the

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! RAJESH PILOT): (a) As on 15
December, 1994, the number of cases registered and
dismissed by the National Human Rights Commission are
2792 and 1138 respectively.

{b) In one of the cases in which the investigation has
been completed, a deparimental enquiry was ordered
against the persons responsible, on recommendations
made by the Commission and a sanction order for
Rs.50,000~ as interim compensation has been issued. In
another case, after investigation, a charge-sheet has been
filed by the Central Bureau of Investigation in the Court
against the person responsible. In another case, the
Commission recommended providing security cover to the
complainant, as also return of 82 items of articles seized
from him on fumishing an indemnity bond.

(c) The Commission has recommended initiation of
action against persons found responsible for human rights
violations, after conducting enquiries into a number of
cases. The Commission has also recommended payment
of compensation in certain cases.

Accidents in Coal Mines

2403. SHRI HARADHAN ROY:
SHRI BASUDEB ACHARIA:

Will the Minister of COAL be pleased to state:

(a) the number of accidents fook place in the coal
mines during each of the last three ysars and the current
yosr upto June 30, 1994 colliery-wise;

(b) the reasons therefor;
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(c) the number of persons killed/injured and became
handicapped, thereby;

(d) the amount of compensation paid to tha affected
persons/families; and

(e) the remedial measures taken by the Government
to prevent recurrence of such accidents?-

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA): (a) to (c). According to the figures
of Director General of Mines Safety (D.G.M.S.), the
colliery-wise/date-wise/cause-wise fatal accidents
indicating details of those killed/injured in coal mines in the
country during the last three years and the current year
(January-June, 1984) are given in the statement attached.

(d) The amount of compensation is worked out as per
provisions contained in Workmen's Compensation Act,
1923 and is based on the age and monthly earnings of the
workers. In addition to the above, the following amount is
paid to the depedents of a deceased workers:—

(i) Funeral expenses : Rs. 500/~

(i) Ex-gratia amount : Rs. 10,000~

(i) Amount under life : Rs. 15,000~
Cover Scheme

in addition, employment to one of the dependents of
the deceased is also offered.

(e) The following activities are being pursued
vigorously for reduction of accidents:—

(i) Surprise inspections are being carried out by
officers of Internal Safety Organisation (ISO) to
check the safety status with special attention in
the areas of roof support.

(i) The Chiefs of ISO of subsidiary companies are
being constantly alerted against the sources of
danger as revealed by inspections and also by
accident enquiry reports.

(ill) Regular review of safety performance of each
subsidiary company is being taken at CIL level in
coordination meetings and corrective measures
are suggested and progress is monitored.

(iv) Safety audit reports are carefully scrutinised to
find out the safely lapses existing in the mines
and Chiefs of subsidiary ISO's are directed to
foliow up for rectification.
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STATEMENTS
Fatal acqgidents during 1991
SL.No. Name of Mine Name of Date  Kill-Inj. Place Cause in brief
Owner

1. Damoda / BCCL 2181 1 0 0C. Fal of opects inc.
rolling objects.

2.  West Chirimiri SECL 3191 1 0 B.G. Fall of roof

3. Chasnalla South Isco 7191 1 0 B.G. Fall of roof

4 Govindpur BCCL. 18191 1 0 o.C. Shovel, Draglines
Fronted loaders, elc.

5. Kenuadih BCCL 181981 1 0 AG. Unclassified

6. Mohan wWCL 20181 1 1 B.G. Fall of sides (Other than
O/Hangs)

7. Taroda O/C WCL 22191 1 0 AG. Shoval, Draglines,
Frontend loader etc.

8. Pandandhro GMDC 22191 1 0 AG. Wheeled Trackiess
(Truck, Tanker eic.)

9. Kakri NCL 24191 1 O 0o.C. Dumpers

10.  New Selected Dhori CCL 25.1.91 0 o.C. Whesled Trackless
(Truck, Tanker etc.)

11.  O.C.P. Ramagundam SCCL 20181 1 O AG. Conveyors

12. Murulidih 20721 Pits BCCL 30.1.91 1 0 A.G. Other Rail Transportation

13.  Bastacola BCCL 2291 1 0 B.G. Rope Haulage

14.  Rajur wcCL 5291 1 O B.G. Fall of roof

15, Sawang UG CCL 7281 1 O A.G. Rope Haulage

16. East Bhsseriya BCCL 12.2.91 1 0 B.G. Fall of roof

17. Bansdeopur BCCL 12291 1 0 B.G. Fall ot roof

18. Lodna BCCL 18.2.81 1 0 B.G. Fall of roof

19.  Parascole ECL 18281 1 0 AG. Wheeled Trackiess
(Truck, Tanker etc.)

20. Godavari Khani No. XA SCCL 18281 1 1 B.G. Energized machine

21.  Kendra ECL 21281 1 0 B.G. Other projectiies

22.  Unwer Project WCL 26291 1 0 o.C. Other Heavy Earth
Moving machinery

23.  Giridh OCP CCL 27281 1 O AG. Dumpers

24. New Maji OC WCL 28281 1 O o.C. Dumpers

25.  Godavari Khani No, ViA/ SCCL 28291 1 O 8.a. Rope Haulage

8

28.  South Balanda SECL 3391 1 0 A.QG. Dumpers

27.  Kothagudem No. VB SCCL 7381 1 0 8.G. Rope Haulage

28.  Mahadeopuri SECL 10381 1 0 B.G. Fall of roof

29. Rajgamar 4 & 5 SECL 12391 1 O B.G. FAll of roof

30. Loyabad BCCL 13391 1 0 A.G. Aerial Ropeway

31.  Kendra ECL 133981 1 i B.G. Fall of roof

32. Dudhichua Project NCL 14391 1 O AG. Loading Machine

33. Sarubera cCcL 168391 1 O A.QG. Wheeled Trackiess

(truck, tanker etc.)
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SiNo. Name of Mine Name of Date  Kill-in). Place Cause in brief
Owner

34, Ghorawan wCL 18391 1 0 O.C. Oumpers

35. Srirampur No. 1A SCCL 20.3.91 1 1 B.G. Fall of sides (Other than
O/Hangs)

36. Somagudem No. | SCCL 24391 2 1 B.G. Fall of roof

37. Damua wCL 27391 1 0 B.G. Rope haulage

38. Bhowra South BCCL 30391 1 0 B.G. Rope haulage

38. Nakoda Incline WCL 4491 1 0 B.G. Rope haulage

40. Loyabad BCCL 6.4.91 1 0 B.G. Rope haulage

41. Keshalpur BCCL 6491 2 2 B.G. Fall of roof

42. Methani ECL 11.4.91 1 0 B.G. Misfires/sockets  (while
dnlling into)

43. Rajgamar 6&7 SECL 16.4.91 1 0 B.G. Drowning in water

44, Piparwar Colliery CCL 20.4.91 1 0 A.G. Fall of person from
hdight/inlo depth

45. Laukura OC MCL 24491 1 0 AG. Overhead lines

46. Bhowra North (V.G.) BCCL 2549t 1 0 B.G. Rope haulage

47. Sayal D No. Vi CCL 28.4.91 1 0 o.C. Trailing cables

48. Mahabir Khani No. V SCCL 3.5.91 1 2 B.G. Rope haulage

49. Pindra CCL 4591 1 0 O.C. Drawning in water

50. Dhemo Main ECL 6.5.91 1 0 B.G. Rope haulage

51. Gevra Project SECL 6.591 1 0 o.C. Dumpers

52. Moonidih Project BCCL 7591 1 0 B.G. Intlux of gas

53 Sudamdih Shaft BCCL 7591 1 1 A.G. Fall of objects ncl.
roling objects

54, Nutandanga ECL 8591 1 B.G. Rope haulage

§5. Bahula ECL 11.5.91 1 0 B.G. Fall of sides (other than
O/Hangs)

56.  Amlori NCL 14591 2 5 o.C. Wheeled irackless (truck,
tanker etc.)

§7.  kedla U/G CCL 15591 1t 0 B.G. Fall of objects inch
rolling object$

58. Bhandra ECL 24591 1 0 B.G. Rope haulage

59, Nowrazabad SECL 27591 1 AG. Other heavy  eatth
moving machinery

60. Nandan Project wWCL 29.5.91 1 2 B.G. Fall of roof

61.  Jamadoba TISCO 1691 1 0 B.G. Fall of overhang

62.  Govindpur CcCL 1691 1 0 o.C. Other projectiles

63.  West Bokaro TISCO 3691 1 0 AG. Crushing & Screening
Plants

64. Golukdih O.C.P. BCCL 4691 1 o.C. Dumpers

65. Siduli ECL 5691 1 0 B.G. Rope haulage

66. Motilal Khani No. IV SCCL 8691 1 0 B.G. Fall of sides (other than
0/hangs)

67. Titulmari BCCL 8691 1 0 B.G. fRope haulage

68.  Godavari Khani No. VIIIA SCCL 11691 1 0 B.G. Rope haulage
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Si.No, Name of Mine Name of Date  Kilk-in Place Cause in brief
Owner

69. Gudi C CCL 12691 1 0 OC.  Dumpers

70. Tammi CCL 19691 1 0 0.C. Dumpers

71.  Parasea B&7 Incline ECL 21691 1 0 B.G. Fall af roof

72. Nakoda Incline WCL 23691 1 0 B.G. Fall of roof

73. Ravindra Khani No. V SCCL 25691 1 0 A.G. Wheeled trackless (truck,
tanker etc.)

74, Sijua TISCO 26691 1 0 B.G. Fall of roof

75. Pathekhera No. | WCL 30691 1 0 B.G. Fall of roof

78.  Chachai Underground SECL 1.791 1 0 B.G. Conveyors

77. Kendra ECL 2791 2 0 A.G. Fall of objects incl.
roling objects

78. Sudamdih Incline ECCL 3791 1 0 B.G. Fall of roof

79. Kamptee WCL 8.7.91 1 0 B.G. Influx of gas

80. Waest Bokaro TISCO 10791 1 1 o.C. Dumpers

81. South Govindpur ECCL 10.7.91 1 0 A.G. Loading machines

82, Katyan Khani No. V SCCL 11791 1 0 B.G. Fall of sides (Other than
O/Hangs)

83. Sharda Opencas T SECL 12791 1 o.C. Overhead lines

84. QGodavari Khani No. | SCCL 17.7.91 1 B.G. Fall of roof

85. Venkatash Khani No. Vil SCCL 172791 1 B8.G. Fall of sides (Other than
O/Hangs)

88. Sonamani Incline SECL 27.791 1 0 B.G. Fall of roof

87. Gimint ECL 9891 1 0 B.G. Fall of roof

88, Naba Kajora ECL 12891 1 0 A.G. Dumpers

89. Amritnagar ECL 21.8.91 1 0 B.G. Other projectiles

90. Godvari Khani SCCL 21891 1 0 B.G. Fall of roof

91. Bhagaband BCCL 23891 1 0 B.G. Rope Haulage

92. Godavari Khani No. VI SCCL 26891 1 2 B.G. Fall of roof

93. Godavari Khani No. VI SCCL 28891 1 0 B.G. Switch gears, Gate end
boxes, pommel, etc.

94, Deulbera MCL 31891 1 2 B.G. Fall of roof ’

95. Kusmunda OCP SECL 5991 1 0 o.C. Other Heavy Earth
Moving Machinery

96. Sukri WCL 11.9.91 1 1 B.G. Fall of persons from
Heightinto depth.

97. Balihari BCCL 11991 1 B.G. Fall of roof

98. Shampur ECL 14991 1 0 B.G. Fall of objects incl.
roling objects

99.  Ranipur ECL 14891 2 B.G. Rope Haulage

100. Samleswari 0/C MCL 18981 1 o.C. Fall of sides (Other than
O/Hangs)

101, Neyveli Il M8 o9 1 O 0.C.  Unclassified

102, Sijua TISCO 2299t 1 0 B.G. Fall of persons from
cages, skip efc.

103. Balihari BCCL 25991 1 0 AG. Conveyors
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Owner
104.  Kustore BCCL 28991 1 0 B.G. Fall of roof
105.  Pathakhera No. 1 WCL 29991 1 2 B.G. Fall of root
106. Kathara cCL 2.10.91 1 1 0.C. Dumpers
107. Surakachar 384 SECL 41091 1 0 B.G. Fall of roof
108. Ara CCL 15.10.01 1 0 o.C. Dumpers
108.  Kusmunda OCP SECL 211081 1 0 AG. Wheeied trackless (truck,
tanker etc.)
110, Charcha SECL 211091 1 0 A.G. Wheeled trackless (truck,
tanker etc.)
11, Rajmahal ECL KRRR:)) 1 0 A.G. Dumpers
112. Sounda Karanpura CCL 41191 1 0 B.G. Rope Haulage
113.  Chanda Rayatwari T~ WCL 101191 1 O AG. Haulage Engine
114.  Godavari Khani No. XIA SCCL 111191 1 0 AG. Conveyors
115.  Godavari Khani SCCL 141191 1 0 AG.  Fall of persons on the
Workshop same level
116. South Tisra BCCL 18.11.91 1 0 A.G. Dumpers
7. East Dorgar Chikli WCL 221191 1 0 B.G. Rope Haulage
118.  Patansaongi WCL 251191 1 0 B.G. Rope Haulage
119. Kamptee WCL 25.11.91 1 0 B.G. Fall of roof
120. Sripur Seam ‘Incline ECL 271191 1 0 B.G. Rope Haulage
121 Kusmunda OCP SECL 29.11.91 1 0 A.G. Dumpers
122, north Amlabad Project BCCL 2.12.91 1 0 B.G. Fall of objects incl
roling objects
123.  Mohogola J&K 212981 1 0 0.C. Fall of sides (Other than
Minerais O/Hangs)
124, Pamnardih BCCL 6.12.91 1 0 B.G Fall of persons from
height/into depth
125. Kathara CcCL 81291 1 0 0.C. Power cablés other than
trailing cable
128, Kottadih ECL 13.1291 1 1 B.G. Other projectiles
127. Godavari Khani No. Vi SCCL 151291 1 O B.G. Rope Haulage
128,  Lohapetti BCCL 181291 1 O B.G. Fall of roof
129, Madhwjore ECL 19.1201 1 0 A.G. Dumpers
130. Now Kends ECL 11291 t 0 AG. Crushing & screening
plants
131.  Raigamar 687 SECL 20.1291 1 1 B.G. Fall of roof
132, Tt ECL 21291 1 0 B.G. Fali of persons from
cages, skip eic.
133. Paandwo aNMDC 22129t 1 0 AQG. Conveyors
134. Ambara WCL 241291 1 O BGa. Rope Haulage
135. Banki 9410 SECL MWt2t 1 O ga. Fall of roof
138.  Kothagudem No. VB 0L s 1 O B.G. Fall of root
137. Kusmunda OCP ECL M1 1 @ oc. zu-“
138.  Hindustan Laipst No. 1 WCL e 1 @ e of overhang
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8. Name of Mine Name of Date  Kill-lnj Place Cause in
Mo . Owner brief
1. Govindpur Project ccL 2182 1 o0 AG. Fall of persons on the sams
level
2. New Laikdih OCP BCCuL 4.1.92 1 0 AG. Dumpers
3. Karanpura o.C. Wheeled trackless (truck,
Dewarkhand (KDHSL) CcL 6.1.92 1 0 tanker elc.)
4, Baigi SECL 1.1.92 1 0 B.G. Energized Machines
5. Bhatdee BCCL 11.1.92 1 0 B.G. Fall of roof
6. Neyveli No. 2 NLC 2.1.92 1 0 O.C. Conveyors
7. Chapapur li ECL 2.1.92 1 2 B.G. Fall of roof
8. Khadia Project NCL 21192 1 O o.C. Other projectiles
9. Burhar No. 3 SECL 25192 1 0 B.G. Rope haulage
10. Katras-Choitodih BCCL 26.1.92 2 0 B.G. Fall of root
11. Bhowra South BCCL 27.1.92 1 0 B.G. Fall of root
12. Godavari Khani No. V SCCL 2.2.92 1 1 B.G. Fall of roof
13. Kalyan Khani No. 1 SCCL 7.293 1 2 B.G. Rope haulage
14. Naba Kajora ECL 11.2.92 1 4 B.G. Air Blast
15. Kuya BCCL 13.292 1 0 B.G. Rope haulage
16. Dalurband ECL 15.2.92 1 0 B.G. Rope haulage
17. Gaslitand BCCL 19.293 1 0 B.G. Fall of overhand
18. North Chirimirt SECL 21.2.92 1 0 B.G. Fall ol sides (Other than
O/Hangs)
19. Tapin South CCL 23.2.92 1 0 0.C. Landslide
20. Rajapur/South Jhana BCCL 24.292 1 0 0.C. Dumpers
21. Khas Kajora ECL 24292 1 0 B.G. Rope haulage
22, Khas Kusunda 8CCL 4.3.92 2 0 B.G. Fall of roof
23. Khadia Project NCL 7.3.93 1 0 0.C. Dumpers
24. Sobhapur wWCL 11.3.92 0 B.G. Fail ot roof
25. Karanpura Dewarkhand (KD CCL 13.3.92 2 0 0.C. Drilling Machines
HSL)
28. Dafurband OC ECL 14.3.92 1 4 B.G. Fall of roof
27. Lohapatti BCCL 17392 1 0 B.G. Fall of roof
28. Muruiiih
20/21 Pits BCCL 17392 1 2 B.G. Other projectiles
29. Rawanwara WCL 20.3.92 3 0 B.G. Fall of roof
30. Godavari Khani lIA sCCL 20392 t O B.G. Rope haulage
31. Khoodia UG ECL 21392 1 0 AQG. Leading Machines
32. Jhajra 1 & 2 ECL 22392 1 0 B.G. Fall of roof
33. Srirampur No. W sccL 28382 1 O B.G. Other projectiles
34. Parasea 6 & 7 Incline ECL 28382 1 0 AQ. Buried in sand elc.
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S. Name of Mine Name of Date Kill-inj Place Cause in

No Owner brief

35 Karanpura 1 Q o.C. Dumpers

Dewarkhand (KD HSL) CCL 28392

36. Kalyan Khani No. Va SCCL  29.3.92 1 0 B.G. Rope haulage

37. Bisrampur OC SECL  29.3.92 1 0 A.G. Wheeled trackiess
(Truck, tanker etc.)

38. O C.P. Ramagundam SCCL 3.4.92 1 0 O.C. Dumpers

39. Muruldih 20/21 Pits BCCL 8.4.92 1 1 B.G. Fall of roof

40. Dudhichua Project NCL 10.4.92 1 0 0.C. Whovel, Draglines Frontend
Loader etc.

41, Bansra O/C ECL 11.9492 1 0 0.C. Dumpers

42, Karo Special Project CcCL 18.4.92 1 1 B.G. Fall of roof

43. Tirat ECL 20.4.92 1 0 B.Q. Overwinding of Cages/skip
(downgoing)

44, Burragarh BCCL  21.4.92 1 1 B.G. Fall of sides (other than
O/hangs)

45. Jharkhand CCL  24.492 1 0 o.C. Other heavy earth moving
machinery

46. Prakasham Khani No. Il SCCL 27492 1 3 B.G. Fall of roof

47. Swmabahal BCCL  29.4.92 1 0 B.G. Rope haulage

48. Gevra Project SECL 2.5.92 1 0 o.C. Wheeled trackless (truck,
tanker etc.)

49. Chinakuri No. 2 ECL 8.5.92 1 0 B.G. Fall of Overhang.

50. Bankola ECL 8.5.92 1 0 B.G. Fall of roof

51. Ravindra Khani No. IV SCCL 9.5.92 1 0 A.G. Conveyors

52. Sayal D No. t & Il CCL 9.5.92 1 0 A.G. Wagon movements

63. Qidi A CCL 9.5.82 1 0 AG. Wagon movements

54. Kumarkhala OCP ECL 9.5.92 1 1 o.C. Wheeled trackless (truck,
tanker elc.)

55. K.O.C.P. BCCL  14.5.92 1 0 0.C. Dumpers

56. Barmuri O.C.P. ECL 16592 1 O o.C. Fall of sides (other than
O/hangs)

57. Kankanee BCCL 20592 1 0O B.G. Fall of roof

58. Dobary BCCL 20592 3 2 B.G. Fall of roof

59. Rajyrappa Project CCL 22592 1 0 0.C. Wheeled trackless (truck,
tanker, etc.)

60. Gindh OCP CCL 27592 1 O AG. Wheeled trackless (truck, _
tanker etc.) :

61. Sudamdih Incline BCCL  30.5.92 1 0 B.G. Fall of roof

62. Simlabahal BCCL  31.5.92 1 0 B.G. Fall of objects Incl. Rolling
objects

63. Ravindra Khani No. | SCCL 5682 1 0 B.G. Fall of roof

64. Pandabeshwar ECL 8.6.92 1 0 B.G. Hit by cages, skip etc.

65. Umrer Project WCL 8892 1 0 AG. Switch Gears, Gate end
boxes, Pommel etc.

66. Katkona No. 3 & 4 Incline SECL 12.6.92 1 0 A.G. Conveyors
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67. Rajrappa Project CCL 13692 1 0 0.C. Wheeled trackless (truck,
) tanker etc.)
68. Parbelia ECL 14.6.92 1 0 A.G. Dumpers
89. Sendra Bansjora BCCL 15.6.92 1 0 A.G. Unclassified
70. Shankarpur OCP ECL 16682 1 0  OC. Dumpers
71. Ray Bachra CCL 20682 1 1 B.G. Fall of Roof
72. West MudidilvKeshalpur BCCL  20.6.92 1 0 0.C. Shovel, Draglines, Frontend
oce Loader etc.
73. Govindpur CCL 24692 1 0 AG. Dumpers
74. Topa CCL 26.682 1 0 0.C. Fall of persons from hight/
into depth
75. Jagannath SECL 29.8.92 1 0 AG. Conveyors
76. Sarubera CCL  30.6.92 1 0 B.G. Fall of sides (Othar than
O/Hangs)
77. Kusmunda OCP SECL 1.7.82 1 0 A.G. Conveyors
78. Morgans SCCL 2.7.92 1 0 B.G. Fall of overhang
79. Chanda Rayatwari WCL 8792 2 O B.G. Fall of roof
80. Digwadih TISCO 11.7.82 1 0 B.G. Fall of roof
81. Nowrozabad SECL 16782 1 0 B.G. Rope haulage
82. Rajur WCL  20.7.92 1 0 B.G. Fall of sides (Other than
O/Hengs)
83. Patherdih BCCL 25.7.92 1 0 B.G. Fall of sides (Other than
O/Hangs)
84. Ravindra Khani No. VI SCCL 25792 1 0 A.G. Wheeled trackless (truck,
tanker etc.)
85. Rakhikol WCL 27792 1 0 B.G. Rope haulage
86. Sayal D No. VI & Vi CCL 27.7.92 1 0 B.G. Fall of roof
87. Block iII OCP BCCL  27.7.92 1 0 A.G. Overhead lines
88. Somagudem No. | SCCL 1882 1 0 B.G. Fall of roof
89. NCPH SECL 7.8.92 1 0 B.G. Rope haulage
80. Parbelia ECL 8882 1 0 B.G. Fall of persons from hight
into depth
81. Nowrozabad SECL 11882 1 0 B.G. Fall of roof
92. Jamuria ECL 128.92 1 0 B.G. Fall of roof
" 93. East Bhaggatdih BCCL 23882 1 0  BG. Fal of ‘persons from highvinto
p
94. Sugia CCL 24.8.92 1 0 0.G. Drowing in water
95. Madhuband BCCL  26.8.82 1 0 B.G. Rope haulage
96. Ramagundam O/C-ll SCCL 26892 1 0 o.C. Other heavy earth moving
machinery
87. Chitra ECL 27882 1 0 0.C. Overhead lines
98. Sudamdih Shaft BCCL 28882 1 0 B.G. Fall of objects incl. rolling
objects.
WCL 28892 1 0 B.G. Rope haulage

89. Chinda UP Project
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No . Owner brief

100. Lodna BCCL  28.8.92 1 0 B.G. Fall of sides (Other than
O/Hangs)

101. Ravindra Khani SCCL 29.8.92 1 0 B.G. Fall of roof

102. Charcha West Project SECL 1.9.92 1 0 B.G. Fall of roof

103. Mahabir Khani No. | SCCL 7.9.92 1 0 B.G. Fall of roof

104. Tipong NEC 8.9.92 1 0 B.G. Rope haulage

105. Gidi C CCL 9.9.92 1 0 A.G. Crushing & screening plants

106. Balihan BCCL  11.8.92 1 20 B.G. Overwinding of cages/skip
(Downgoing)

107. Nimcha (R) ECL 11.9.92 1 0 B.G. Energized machines

108. Ranwarkhas WCL 11992 1 0 B.G. Fall of psrsons from height/
into depth

109. Praksham Khani No. | SCCL  14.9.92 1 1 B.G. Fall of root

110. Madhusudanpur ECL 17992 1 2 B.G. Premature  coliapse  of
working/pillars

111. Jamdoba TISCO 18.9.92 1 0 B.G. Hit by cages, $kip etc.

112. Burragarh BCCL  19.9.92 1 0 8.G. Fall of roof

113. Bhowra South U/G BCCL 19.9.92 1 1 o.C. Dumpers

114. Kalyan Kham No. | SCCL  21.9.92 1 0 B.G. Rope haulage

115. Muraidih ECCL  22.9.92 1 0 o.C. Dumpers

118. Dhorl CCL 24992 1 0 0.C. Wheeled trackless (truck,
tanker etc.)

117. Kustore BCCL  25.9.92 3 1 0.C. Pumpers

118. Pindra CCL 27.9.92 1 0 AG. Wheeled trackiess (truck,
tanker etc.)

119. Kuardih ECL 28.9.92 1 0 8.G. Fall of roof

120. Keshaipuwr 8cCcL  1.10.92 1 0 B.G. Fall of roof

121, Jayant Project NCL  7.10.92 1 0 AG. Dumpers

122. Chinakurl No. 1 ECL 101082 2 O B.G. Rock burst/bumps

123. Prakasham Khani SCCL 11.10.92 1 0 0.C. Fall of objects incl. rolling

Opencast-ii objects

124. Ballampur 34 4 WCL 141082 1 0 A.Q. Conveyors

125. Kumardihl “B" ECL 14.1082 1 0 B.G. Fall of persons from height/
into depth

126. Gimint ECL 14.10.82 1 0 B.G. Fall of roof

127. Hindustent Lapet No. | WCL 171082 2 O B.G. Fall of root

128. Surakachar 3 & 4 SECL 18.1092 2 1 B.G. Fall of roof

129. Kumerdihi “8" ECL 10.10.62 1 2 B.G. Fall of sides (Other than
O/Hangs)

130. Surki WCL 20.10.82 1 0 B.G. Fall of sides (Other than
O/Mangs)

131. Bhowra South BCCL 23.1Q.92 1 1 B.G. Fall of roof

132. Quieti No, 1 8CCL 28.10.92 1 1 B.G. Fall of roof

133. Angarpativa BCCL 201002 2 O AG, Switch gears, Gale end

boxes, pommei eic.
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134. Ravindra Khani SCCL 301092 t+ 0O B.G. Rope haulage
No. Il
135. Kalyan Khani SCCL 1.11.92 1 0 B.G. Fall of sides (Other than
No. V O/Hangs)
136. Balihari BCCL 10.11.92 1 2 B.G. Fall of roof
137. Madhaipur ECL 14.11.92 1 0 B.G. Fall of sides (Other than
O/Hangs)
138. Rajur WCL 15.11.92 1 0 A.G. Conveyors
139. Hindustan Lalpet WCL 18.11.92 0 B.G. Fall of roof
No. 1
140. Orient No. 2 MCL 181192 1 0 B.G. Fall of roof
141. Dobary BCCL 19.11.92 1 0 B.G. Fall of roof
142. Lodna BCCL 20.11.92 1 0 B G. Fall of roof
143. Shanti Khani SCCL 25.11.92 1 0 B.G Fail of sides (Other than
O/Hangs)
144, Amiabad BCCL 26.11.92 1 0 B.G. Fall of sides (Other than
O/Hangs)
145, Godavari Khani SCCL  3.1292 1 0 B8.G. Rope haulage
No. V ;
146. Kabnbad ecL 51292 1 0 AG. Other heavy earth moving
Reorganised machinery
147. Patherkhera No. | wWCL 812.92 1 0 B.G. Fall of roof
148. Mahadeopurn WCL  8.1292 1 0 B.G. Fall of roof
149. Bhadra 7&8 SECL 10.12.92 1 0 B.G. Rope haulage
incline ,
150. Chitra “A" ECL 10.12.92 1 0 O.C. Dumpers
151. Panandhro GMDC 10.12.92 1 0 0.C. Wheeled trackless (truck,
tanker etc.)
152. Chauikhas ECL 11.1282 1 0 B.G. Rope haulage
153. Kamptes OC WCL 15.12.92 1 0 O.C. Dumpers
154. Jawahar Khani SCCL 16.12.92 1 0 B.G. Conveyors
No. §
155. NCPH old mine SECL 17.1292 1 0 A.G. Fall of sides
(other than o/hangs)
156. Chasnalia North usco 171282 1 0 AQG. Fail of objects incl.
rolling objacts
157. Mugdidih SOCL 171288 1 O [ XcH Fall of sides (Other than
O/hangs)
158. Moira ECL. 151292 1 O 8.G. Fall of persons on the same
level.
159. Shivpuri UG WCL 191292 1 0 8.a. Rope haulage
160. Chinakuri No. 2 ECL 211292 3 2 B.G. Fail of roof
161. Ghusick ECL 211292 1 0 B.G. Occurrence of gas
Dudhich NCL 100492 1 O o.C. Fall of persons from
1e2 Project | height/into depth
163. Somagudem No. | SCCL 281292 1 1 B.G. Fail of roof
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S. Name of Mine Name of Date Kill-in} Place Cause in
No . Owner brief
164. Ara CCL 25.12.92 1 0 0.C. Drumpers
165. Madhaipur BCL 28.12.92 1 0 B.G. Rope haulage
Details of fatal accidents in coal mines during 1993
S. Name of Mine Name of ‘Date  Kill-Inj Place Cause
No. Owner in brief
1. Sidul ECL 3.1.93 1 0 B.G. Rope of haulage
2. Kuardh ECL 4.1.93 1 0 B.G Hit by cages, skips etc.
3. Salanpur BCCL 5.1.83 1 0 B.G. Rope haulage
4. Deulbera MCL 6.1.93 1 1 B.G Fall of roof
5. Mahabir Khani No. Il SCCL 9.1.93 1 0 B.G. Fall of root
8. Godavari Khani SCCL 13.1.93 1 0 B.G. Fall of roof
No. It
7. East Bhaggatdh BCCL  15.1.93 1 0 B.G. Fall of objects incl. toling
objects
8. Madhavpur ECL 15.1.93 1 0 B,G Rope haulage
9. Keshalpur BCCL 15.1.93 1 0 B.G Air blast
10. Lakhanpur OC MCL  23.1.83 0 oL, IFalllof persons on the same
eve
11. Keldla UG SCCL 25.1 93 1 0 BG. Other Rail ‘Fransportation
12. Noonnidih Jitpur IISCO  28.1.93 1 0 B.G. Burried In sands elc.
13. Nimcha (R) ECL 291.93 1 0 B.G. Fall of roof
14. Kalyan Khani SCCL 30.1.83 3 1 B.G. Fall of roof
No. VA
15. Bhadra SECL 2,293 1 0 BG Unclassified
16. Nigahi NCL 2293 1 0 ocC. Loading machines
17. Kalyani Khani SCCL 3293 1 0 AG Wagon movements
No. V
18. Govindpur BCCL 4.2.93 1 0 0.C. Fall of Overhang
19. Umrimari CCL 4.2.93 1 0 A.G. Fall of persons from
height/into depth
20. Godavari Khani SCCL 6,2.93 1 0 A.G. Wheeled trackiess
No. Vil (truck, tanker etc.)
21. Dudhichua Project NCL 8.2.93 1 0 0O.C. Trailing cables
22, Beiora OC WCL 10.2.93 1 0 o.C. Other accidents due to
dust/gas/fire
23. Bhadra 788 Inc SECL  11.293 1 0 B.C. Fall of roof
24. Noonidih Jitpur Hsco 16.2.93 1 0 B.G. Fall of roof
25. QGopalichuck BCCL 16.2.93 1 0 B.G. Fall of root
26. Nichitpur BCCL 17.2.93 1 0 B.G. Fall of roof
27. Dharmaband BCCL 202983 1 0 B.G. Fall of Overhang
28. Panandhro GMDC  21.293 1 0 o.C. Wheeled truckless (truck,
tanker etc.)
Jarangdih CCL 24293 2 o B.G. Fall of roof

‘*
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8. Name of Mine Name of Date Kill-Inj Place Cause in
No . Owher brief
30. Tarmi CCL  27.283 1 0 Oo.C. Wheeled trackless (truck,
tanker etc.)
31. Nandan No. | wCL 27.2.93 1 4] B.G. Unclassified
32. West Jhagrakhand SECL 2.3.93 1 0 B.G. Fall of roof
33, Ballarpur 1&2 (OC) WCL 13393 1 0 A.G. Dumpers
34. Godavart Khani No. VIllA SCCL 16.3.93 1 0 B.G. Rope haulage
35. Yellandu No. 21 SCCL  17.3.93 1 0 AG. Wagon movements
36. Maheshpur BCCL 18.3.93 1 0 B.G. Fall of roof
37. Damoda OCP BCCL 18393 1 0 AG. Wheels  trackless  (truck,
tanker etc.)
38. Damua WCL  20.3.93 1 2 B.G. Fall of roof
39. Sasti WCL  20.3.93 1 0 A.G. Crushing & Screening Plants
40. Rawanwara WCL  21.3.93 1 Oo.C. Wheeled trackless (truck,
tanker etc)
41. Bhowra South UG BOCL 21.3.93 1 8.G. Fall of roof
42. Chargha SECL 23.3.93 1 B.G. Fall of roof
43. Kotma West SECL  25.3.93 1 B.G Fall of sides (other than
O/hangs)
44, Charcha West Project SECL 25.3.93 1 0 B.G. Fall Iot persons on the same
level
45, Bharatpur MCL 2.4.93 1 0 A.G. Occurrence of gas
46. Jharkhand CCL 7.4.93 1 0 o.C Overhead lines
47. Panandhro GMDC 9.4.93 1 0 o.C. Dumpers
48. Balgt SECL 9.4.93 1 0 B.G Unclassified
49. Chargaon WCL 10493 1 O o.C. Othér heavy earth moving
machinery
5D. Jayant Project NCL 11493 1 0.C. Dumpers
51. Katras Project BCCL  14.4.93 1 B.G. Rope haulage
52. Khoodia OC ECL  16.4.93 1 A.G. Fall of persons from height/
into depth
53. Godavari Khani No.l SCCL 22493 1 0 B.G. Fall of roof
54. Bhowra North BCCL  254.93 1 0 A.G. Rope haulage
55. Condudih BCCL 28493 2 0 B.G. Fall of roof
56. Churi CCL 28.4.93 1 0 B.G. Fall of roof
§7. Chitra “A” ECL 284.93 1 0 AG. Dumpers
58. Gaslitand BCCL 6593 1 0 B.G. Fall of *objects incl. rolling
" objects.
59. Chasnalla North usco 13583 1 0 AG. Overhead lines
60. South Tisra BCCL 19593 1 0 B.G. Rope haulage
61. Nandan No. | WwWCL 21593 1 0 B.G. Rope haulage
62. New Majri OC weL 21583 1 0 0.C. Dumpers
63. Parasea IOCP ECL 27.5.93 1 0 O.C. Dumpees
64. Chirimirt OC SECL  29.5.93 1 0 O.C. Burried in sands etc.
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S. Name of Mine Name of Date Kill-Inj Place Cause in

No . Owner bnef

65. Ravindra Khant SCCL 2.6.93 1 0 B.G. Fall of roof

No. Vil

66. Digwadih TISCO . 26.93 1 0 B.G. Fall of roof

67. Madhujore ECL 4693 1t 0 B.G. Explosion/ignition of gas/
dust etc.

68. Chasnalla South ISco 5.6.93 1 0 B.G. Other Rall transportation

69. Phularitand BCCL 11.6.93 1 0 B.G. Unclassified-

70. Kothagudem No. V SCCL 15.6.93 1 0 B.G. Rope haulage

71. Chanda Rayatwar wCL 19693 1 0 B.G. Fall of sides (Other than O/
Hang)

72. Sormagudem No. | SCCL 27.6.93 1 0 B.G. Fall of roof

73. Gevra Project SECL  30.6.93 1 0 0.C. Dumpers

74. Manodharbahal ECL 3.7.93 1 0 B.G. Fali of roof

75. Jayant Project NCL 4.7.93 2 0 0.C Deep hole blasting projectiies

76. Kalyan Khani SCCL 5.7.93 1 0 B.G. Fall of, roof

No. V

77. Ghusick ECL 5.7.93 1 0 A.G. Overhead lines

78. Kujama BCCL 6.7.93 1 0 B.G. Rope haulage

79. Jamadoba TISCO 7.7.93 1 0 A.G. Conveyors

80. Sasti OC wCL 10.7.93 1 0 o.C. Dumpers

81. Kankanee BCCL 13.7.93 1 0 B.G. Fall of Sides (other then O/
hangs)

82. Jamadoba TISCO 16.7.83 1 0 A.G. Conveyors

83. Sijua TISCO 17.7.83 1 0 B.G. Fall of roof

84. Kumadihh “8" ECL 18.7.93 1 0 B.G. Fall of sides (Other than O/
hangs)

85, Walni WCL 21.7.93 1 0 B.G. Fall of objects incl.
rolling objects

86. :.awa‘llw Khanl SCCL 22793 1 1 B.G. Rope haulage

0.

87. Manikpur SECL 24793 ¢ 0 o.C. Fall of objects ingl. rolling
objects

88. Jarangdih CCL  25.7.93 1 0 B.G. Rope haulage

89. Laukura OC MCL  27.7.93 1 1] 0.C. Dumpers

90. Sayai D No. VI & Vill CCL 27793 1 18.G6 Fall of roof

91. West Mudidih BCCL 20793 1 0 AG. Fall of persons on the
same level (other than
changes)

92. Anvitnagar ECL 29.7.93 1 0 8.a. Fall of roof

93. Pure Searsole ECL  31.7.93 1 0 B.G. other projectiles

4. Maheshpur BCCL 2.8.83 1 0 A.G. Overhead lnes

95. Kusunda BCCL 7.8.93 1 0 B.G. Fall of roof

96. Duman Hill SECL 8.8.93 1 0 AG. Conveyors

97. Dugga OCM SECL 19.8.93 1 0 0.C. Dumpers

98. Nakoda incline WCL 28893 1 0 8.G. Fall of sides (Other than O/

Hang)
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S. Name of Mine Name of Date  Kill-Inj Place Cause in
No . Owner brief
99. Bhaghand BCCL 1.9.93 11 A.G. Drowning in water
100. Sirka U/G CCL 6.9.93 1 0 B.G. Fall of roof
101. Ravindra Khani SCCL 7.9.93 1 0 B.G. Fall of overhang
102. Adjoy I(N) ECL 7.9.93 1 0 B.G. Overwiding of cages/skip
etc. (upgoing)
103. Nimcha (R) ECL 11.9.93 1 1 B.G. Energized Machines
104. Jamadoba 6&7 TISCO 11.9.93 1 0 B.G. Fall of roof
105. Bastacola BCCL 13.9.93 1 0 A.G. Wheeled trackless (truck,
tanker etc.)
106. Dalurband ECL 14.9.93 1 B.G. Other projectiines
107. Sijua TISCO 21.9.93 1 B8.G. Rope haulage
108. Bharatpur MCL 26.9.93 0.C. Wheeled trackless (truck,
tanker etc.)
109. Jawahar Khani No. V SCCL 26.9.93 1 0 B.G. Rope haulage
110. Korea SECL  30.9.93 1 0 B.G. Fall of roof
111, Charcha SECL  2.10.93 3 0 B.G. Occurrence of gas
112. Ledo (Tiram) NEC  6.10.93 1 0 0.C. Dumpers
113. Ravindra Khani No. Il SCCL 7.10.93 1 0 B.G. Fall of roof
114. Haripur (R) ECL 8.10.93 1 0 B.G. Rope haulage
115. Rajendra Mine SECL 10.10.93 1 0 A.G. Energized Machine
116. NCPH SECL 11.10.93 1 0 A.G. Crushing & Screening Plants
117. Silewara WCL 11.10.93 1 0 AG. Conveyors
118. Mahabir Khani No. Hl SCCL 11.10.93 1 0 B.G. Fall of roof
119. Kotma Waest SECL 12.10.93 1 0 B.G. Loading machines
120. Malkera-Choitodih TISCO 15.10.93 1 0 B.G. Rope haulage
121. Moira ECL 17.10.93 1 0 B.G. Other Rail transportation
122, Narsamoda ECL 181093 1 0 B.G. Rope haulage
123. Yeilandu No. 21 SCCL 211093 3 O B.G. Fall of roof
124. Jambad ECL 22.10.93 1 0 AG. Other Heavy Earth Moving
Machinery
125. Jawahar Khai O/C SCCL 22.10.93 0 B.G. Fall of roof
126. Surakachar 5&6 SECL 25.10.93 1 B.G. Fall of roof
127. Saoner Mine No. 1 wCcL 21183 0 B.G. Fall of sides (other than O/
hangs)
128. New Majri No. 3 wcL 31193 1t O B.G. Rope haulage
129. Balihari BCCL 31183 1 0 B.G. Conveyors
130. Ravindra Khani No. VI sccL 41183 1 0 B.G. Rope haulage
131, Srirampur No. | sccL 61193 1 0 B.G. Rope haulage
132, Qodavari Xhani No. XIA scCcL 61193 3 2 BG. Fall of roof
133. Ara ccL  9.11.93 1 0 AG. Wheeled trackiess (truck,
tanker etc.)
ccL 101183 1 0 A.G. Wheeled trackiess {truck,

134. Sounda Karanpura

tanker etc.)
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8. Name of Mine Name of Date Kill-inj Place Cause in
No Owner brief
135. Rawvindra Khani No. | SCCL  11.11.93 1 0 B.G. 'I:alllof person on the same
vel

136. Bisrampur OC SECL 121193 1 0 A.Q. Dumpers

13¥. Loyabad BCCL 13.11.93 1 0 A.G. Loading machines

138. Belpahar OC MCL 18.11.93 1 0 AG. Dumpers

139. Tipong NEC 191183 9 0 B.G. Explosion/ignition of gas/
dust etc.

140. Chinakuri No. 1 ECL 23.11.98 1 0 B.G. Fall of roof

141, Ampara WCL 24.11.93 1 3 B.G. Fall of roof .

142, Kalyan Khani No. li SCCL 24.11.93 1 0 B.G. Rope haulage

143. Nwsa ECL 30.11.93 1 0 0.C. Fall of objects incl. rolling
objects

144. Belampall OCP SCCL  4.1293 1 0 0.C. Other Heavy Earth Moving
Machinery

145. Satpura No. 1 wWCL 7.12.03 1 0 B.G. Fall of roof

146. Jhingdrda NCL  8.1283 1 0 o.C. Fall of person from height
into depth

147. West Chirimiri SECL 10.12.93 1 0 B.G. Fall of roof

148. Ravindra Khani scCL 111293 1 0 B.G. Fall of roof

149. Govindpur BCCL 13.12.93 1 0 B.G. Rope haulage

150. Sasti WCL 16.12.93 1 0 B,G. Fall of roof

151, Gidi C CCL 171283 2 0 AG. Wheeled trackless (truck,
tanker etc.)

152. Godhar BCCL 18 1'4.93 1 0 B.G. Fall of roof

153. Jealgora BCCL 234293 1 0 B.G. Rope haulage

154. Hindusthan Lalpeth No. 3 WCL 25.12.93 1 0 B.G. Rope haulage

155. East Dongar Chikll WCL 25.12.93 1 1 B.G. Fall of sides (Other than O/
Hangs)

156. Ganoodih BCCL 25.12.93 1 0 B.G. Rope haulage

157. Srirampur No. 1IA SCCL 27,1298 1 0 B.G. Rope haulage

158. Rajgamar 6&7 SECL 281293 1 0 B.G. Fall of roof

159. Jamuna 9&10 Incline SECL 31.12.93 1 0 B.G. Fall of roof

Fatal accidents during 1994 (upto June)

S. Name of Mine Name of Date  Kill-in] Place Cause

No, Owner in brief

1. Samia (R) ECL 5.1.94 1 0 B.G. Rope Haulsge

2. Ramgundam OC-lI SCCL 5.1.94 1 0 O.C. Shovel, Draglines, Frontend
Loader etc. "

3. Ghanshyam ECL 5194 1 0 B.G. Rope Haulage

4 GidtC CCL 8.1.94 1 0 o.C. Wheeled trackiess (Truok,
Tanker etc.)

5. Dobarl BCCL 8.1.94 1 0 AQ, Fall of persons on the same

lovel
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S. Name of Mine Name of Date  Kill-Inj. Place Cause in

No. Owner briet

6. Banki SECL 9.1.94 1 1 B.G. Fall of Root

7. Godavarl Khani No. VIA/B SCCL 12194 1 2 B.G. Misfires/sockets (while
drilling Into)

8. Manderbani ECL 16194 2 0 B.G. Fall of objects incl. rolling
objects

9. Mahabir Khani No. i SCCL 18184 4 O B.G. Fall of roof

10. Kothagudem No. V SCCL 19.1.94 1 0 A.QG. Fall of person from height/
into depth

11. Jealgora BCCL 221.94 1 0 B.G. Fall of persons on the same
level

12  Dudhichua Project NCL 22194 1 0 A.G. Crushing & screening plants

13. No. 21 incline SCCL  22.1.94 1 0 B.G. Fall of roof

14 Walni WCL 251.94 1 1 B.G. Fall of overhang

15 New Kenda ECL 25194 55 0 B.G. Explosion/ignition of gas/
dust etc.

16. Shyamsundarpur ECL 3.2.94 1 0 B.G. Rope Haulage

17  Prakasham Khani No. li SCCL 32984 1 0 0.C. Dumpers

18. Ramkanal BCCL 4.2.94 1 0 AG. Unclassified

19. Kuardih ECL 6.2.94 1 0 B.G. Fall of roof

20. Qodavan Khani VIA (CAP) SCCL 8.2.94 1 0 A.G. Wagon movements

21. Palkimara SECL 9.2.94 1 0 B.G. Fall of roof

22. Sijua TISCO 9.2.94 1 0 B.G. Fall of overhang

23. Badjna ECL 19294 1 0 AG. Other heavy earth moving
machinery

24. Indaram Khani No. | SCCL  21.294 1 0 B.G. Fail of sides (Other than O/
hangs)

25. Mouthdih ECL 21.294 1 0 B.Q. Rope Haulage

26. Venkatesh Khani No. VI SCCL  21.2.94 1 0 B.G. Rope Haulage

27. Loyabad BCCL 22294 1 0 B.G. Fall of sides (Other than O/
hangs)

28. South Tisra BCCL 22.2.94 1 4 0o.C. Other projectiles

29. Neyveli No. 2 NLC 24.294 1 0 o.C. Other heavy earth moving
machinery

30. Khadia Project NCL  24.294 1 0 oC Unclassified

31. Surakachar 3&4 SECL  26.294 1 2 B.G. Misfires/Sockets (while
drilling into)

32. Prakashsham Khani OC-ll sCCcL 27294 1 1 AG. Flying pieces (Except due to
explosives)

33. Amalai OC SECL 28.294 1 0 o.C. Dumpers

34. Chirimiri OC SECL 28294 1 0 o.C. Premature  collapse  of
Working/Plllars

. Methani ECL 3.3.94 1 0 B.G. Fali of objects inci. Roliing

objects

36. Kotma West SECL 534 6 1 B.G. Fall of roof

37. Amiabad BCCL 7.3.04 1 1] B.G. Fail of sides (Other than O/

hangs)

™0
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S. Name of Mine Name of Date  Kifl-Ini, Place Cause in

No. Owner brief

38. Akashkinari BCCL 14394 1 0 o.C. Loading machines

39. Sounda “D” East CCL 17394 1 0 AG. Wheeled trackiess (Truck,
Tanker etc.)

40. Laukara OC MCL 17.3.94 1 0 A.G. Dumpers

41. Rar pit wWCL 20.3.94 1 1 B.G. Fall of roof

42. Godavan Khant No. Vil SCCL 23.3.94 1 0 B.G. Rope Haulage

43 Gid A CCL  27.3.94 1 0 Oo.C. Other heavy earth moving
machinery

44, Godavan Khani No. VA SCCL 27.3.94 1 0 B.G Fall of roof

45. Ramgundam OC-il SCCL  27.3.94 1 0 o.C. Shovel, Draglines Frontend
loader etc.

46 New Kenda ECL  20.3.94 1 0 B.G. Rope Haulage

47 Godavan Khani No. X SCCL  31.3.94 2 1 B.G. Fall of roof

48. Damagona BCCL 2.4.94 1 0 A.G. Wheeled trackless (Truck,
Tanker etc.)

49 Swang CcCL 2.494 1 0 AG Fall of person from height
into depth

50 Londa BCCL 5.4.94 1 0 B.G Fall of roof

51 Sonawani Incline SECL 94.94 1 0 AG Dumpers

52 Buyun SECL 9.4.94 1 1 B.G. Unclassified

53 Kurasia SECL 94.94 1 0 A.G. Wheeled trackiess (Truck,
Tanker etc.)

54. Central Kajora ECL 13.4.94 3 2 B.G. Fall of roof

55. Noonidih Jitpur IIsco 154 94 1 0 BG Misfire/Socket (while dnlling
into)

56. Jawahar Khani No. V SCCL  30.4.94 3 3 B.G Fall of roof

57 Bachra CCL 3.5.94 1 0 B.G. Fall of roof

58. Prakasham Khani No. i SCCL 3.5.94 1 0 AG. Buned in sands etc.

59. Vishnupurl OC WCL 4.5.94 1 0 A.G. Dumpers

60. Mohan WCL 4.5.94 1 0 BG Occurence of gas

61. Dhanpun OC SECL 4594 2 O AG. Crushing & Screening plants

62. Bastacola BCCL 6.5.94 1 0 B.G. Fall of roof

63. Chun CCL 6.5.94 1 0 B.G. Other rail transportation

64. K.D. Hesalong Project CccL 7.5.94 1 0 o.C. Loading machines

65 Nigahi NCL 7.5.94 1 1 A.G. Dumpers

66. Benedih BCCL 7.5.94 1 2 0.C. Dumpers

67. Govinda Incline SECL 9594 1 0 B.G. Fall of roof

68. Bokaro CCL 10594 1 0 AQ. Fall ‘of person from height/
into depth

69. Neyveli No. 2 NLC 10.5.94 1 0 0.C. Conveyors

70. Sendra Bansjora BCCL 13.5.94 1 0 B.G. Rope Haulage

71. Tarmi CCL 17594 1 0 AG. Other heavy earth moving
machinery

72. Pipla WCL 17.5.94 1 0 A.G. Conveyors

73. Motial Khan No. IV SCCL  225.94 1 0 B.G. Rope Haulage

12370
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S. Name of Mine Name of Date Kill-Inj Place Cause in

No . Owner braf

74. Kuya BCCL 26594 1 1 B.G. Fall of ro~ -

75. Chora OC ECL 28594 1 0 0.C. Dumpers

76. Ramkanali BCCL 28594 1 ¢ 0.C. Dumpers

77. Sirka U/G CCL 1.6.94 1 0 AG. Fall of otjects Incl. Rolling
objects

78. Kakri NCL 36.94 1 0 AG. Wheeled trackless (Truck,
Tanker etc.)

79. No. 21 Incline SCCL 7694 3 2 JG. Fall of root

80. New Majn No 3 WCL 11694 1 Q B.G Fall of roof

81 Parbelia ECL 17694 1 0 B.G. Rope Haulage

82 Rohini Project CCL  17.6.94 1 0 0.C. Unclassified

83. Rajapur/South Jharia BCCL  21.694 1 0 0.C. Dumpers

84. Dubeswan ECL 22.6.94 1 [ - - Other projectiles

85. Katkona SECL 23594 1 0 B.G. Fall of roof

86. Indaram Khani 30.6.94 1 0 B.G. Rope Haulage

SCCL

Expanded form for abbreviations.

BCCL—Bharat Coking Coal Lunited
CCL—Central Coallields Limited
ECL~—Eastern Coalfields Lumited
MCL—Mahanad: Coslfields Limited
NCL-—Norther Coalfields Limited
NLC—Neyvel Lignite Corporation
SCCL—Singaren: Collieries Company Limited
SECL—South Eastern Coalfieids Limited
WCL—Western Coallields Limited
GMDC—Gujarat Mineral Development Corporation
{ISCO—indian Iron & Steel Company
TISCO—Tata lron & Steel Company

A G —Abtoveg Ground

B.G —Below Ground

0.C —Open-Cast

U G.—~Under Ground

Petrol Retall Outlets

2404. SHRI AMAR PAL SINGH:
DR. P.R. GANGWAR:
SHRI ARJUN SINGH YADAV:
SHRI HARI KEWAL PRASAD:

Will the Minister of PETROLEUM AND NATURAL
GAS be pledsed to state:

(8) the number of petrol retail outlets and LPG
agencies in Utlar Pradesh at present;

(b) whether the Govemnment propose to open more
LPG agencies and petrol retail outiets in the State during
1994-95; and

{c) it so, the steps taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) As on 1.10.1994, 2010 retail

|
|

outiets and 307 LPQG distributorships were functioning in
Uttar Pradesh.

(b) and (c) proposals for 364 retail outlets and 72 LPG
distributorships  have been included in the cument
Marketing Plan for Uttar Pradesh. it takes about 1-2 years
for commissioning of dealerships/distributorships from the
date of advertisement.

Drug Trafficking

2405. SHRI PRABHU DAYAL KATHERIA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) The number of cases of Drug Trafficking
registered in Deihi during the last year, and
(b) the details of action taken In this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
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HOME AFFAIRS (SHRI PM SAYEED) (a) 761 cases of
drug trafficking were registered in Delhi dunng the last year
1983.
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(b) The details of the action taken is given in the
enclosed statement.

STATEMENT

No of Persone No of

against whom persons

No of Persons caees are dis~
Yasr Reportsd Can-  Admitted instituted Ended in Ended in Pending Pending Untraced Persons No of Con-  moquitted Pending Pending
celled in the  moquittal convic- trial Investi- arrested persons victed trial Investiga-
ocourt ton getion against tion
whom
cases in
sthuted
in the
cournt
1993 761 2 759 742 83 3 646 12 5 706 73 88 2 682 20 3

Steam Coal to Gujarat

2406 SHRI KASHIRAM RANA Will the Minister of
COAL be pleased to state

(a) the total quantity of steam coal required for
industnes and other sectors in Gujarat during 1994-95,

{b) whether the steam coal demand for industnes in
Gujarat 1s being met, and

{c) if not, the reasons therefor and the steps proposed
o be taken in this regard?

THE MINISTER OF STATE FOR COAL OF THE
MINISTRY OF LABOUR AND HOLDING ADDITIONAL
CHARGE OF THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI P A SANGMA) (a) to (c) The
requirements of coal are not assessed state-wise They are
assessed Industry/Sector-wise for the whole country Coal
India supplles coal to consumers based on the
programmes submitted by the consumers in accoraance
with the sponsorship i1ssued by the respective sponsonng
authonities Steam coal to industnal consumers in Gujarat
iIs predominently made available from South Eastem
Coalfields Limited (SECL) and to some extent from
Waestern Coalfields Limited Dunng the period April, 94 to
September, 94 SECL supplied about 242 lakh tonnes
{Provisional) of steam coal to consumers in Gujarat as
against the programme of 3 08 lakh tonnes of steam coal
The supphes could have been more but for cancellation/
suspension of programmes by the consumers themselves

Coal India Limited 1s trying to fulfii the entire
programme placed by the consumers either by rail or by
road In case there I1s any shortfall in movement by rail, all
oonsumers have opportunity to book orders by road
against their unutihised sponsorship programme In
addition, coal from a number of collienes have been
offered under Liberalisad Sale Scheme (LSS) Coal i1s also
supplied under LSS to Whole Sale Traders and Mini
Traders who meet the demand of small and medium
consumers

[Translation]
Voluntary Organisations

2407 MOHAMMAD ALl ASHRAF FATMI
SHRI RAM TAHAL CHOUDHARY

Will the Minister of WELFARE be pleased to state

(a) the details of the voluntary organisations against
which the Government have received complaints about the
misuse of funds during the last three years, State-wise,
and

{b) the action taken by the Government in this regard?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI) (a) and (b) State-wise Detals of complaints
received against voluntary organisations dunng the last 3
years against misuse of funds and action taken

S No Name of the Organisation State Action Taken
1 2 3 4
1991-82

1 Bengai SC/ST Development Society North West Bengal Enquiry into the complaint was conducted by the

24 Parganas

2. Bankura Unt of Akhi Bharatya Adivasi Vikas
Parishad, New Delhi

Ministry and the complaint was found faise.

~do- The compiaint was got enquired into by Director,

National Commussion for SCs/STs, Caicutta. The
inspecting Officer in his report had not pointed out
any specific case of misappropriation, Howsver,
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the report mentioned that out of the approved
amount of Rs. 6,31,170%, only Rs. 3,37,62% was
spent for the construction of school bullding. The
Ministry asked for classification from the
organisation on the point made by the Inspecting
Officer In his report. The organfsatlon has since
replied that the building has been fully constructed
and the funds utilised. The Ministry has asked
Director, Natlonal Commission for SCs/STs,
Calcutta to conduct a fresh in of the
organisation in the light of the clarifications given
by the organisation.

1992-93

1. Pramod Van Anand Dham Chitrakoot, UP.

Satna

The organisation was given grant-in-aid for running
Old Age Home till 1891-82, Certain complaints
about financial irregularities were received against
the organisation in 1992. Further grants-in-aid to
the organisation was stopped and the State
Government was requested to send an Inquiky
Report into the matter. The report received from
the State Government is under examination.

1993-94

1. Shri Mukhtiar Singh Smyritl Shiksha
Samiti, Pootkalan, Delhi

2. K. Velayudhan Memorial Trust,
Shertally

3. Veer Arjun Yuvahvikas Mandal, Nagpur

4. Sudha Prashikshan Sansthan,
Lucknow

5. Adarsh Saraswati Shiksha Samiti,
Sonepat

Delhi

Kerala

Haryana A

The enquiry into the complaint was conducted by
the Ministry and NGO has been asked to rectify
the irregularities found in the Inspection Report.

The State Government have been request to
investigate and submit report to the Ministry of
Welfare.

Maharashtra -do-
Uttar Pradesh

The organisation had been given grant-in-aid of Rs.
70,977~ for setting up a Day Care Centre in 1993-
84. An Inspecting team of Ministry of Welfare had
visited the organisation In March 1983 and found
that there was no beneficlary in the Day Care
Centre at the time of inspection. On receiving the
report of the Inspecting Team, the disbursement of
grant to the organisation was stopped and ti
complete report is received.

complaint regarding financlal/ofganisational
irregularities was received again the organisation.
The State Government was requested to forward
their comments on the complaint On the basis of
the favourable comment of the State Government
further grant-in-aid was resumed.

1994-95

6. Akhii Bhartiya Adivasl Vikas Parishad

New Delhi The

tion has been charged with Indulging
in financial iregularities during 1884-95. Ministry
has asked the State Qovermment of Gujarat %
conduct a fresh inspection of the organisation,

[English]

irrigation Projects

2408. DR. KARTIKESWAR PATRA: Will the Minister
of WATER RESOURCES be pleassd 1o state:

(8) the total funds allocated by the Union
Govemment to the Govemment of Orissa for on-going
imigation projects and modemisation of projects/canals
during the current financial year;

(b) the present status of thess projects; and

(c) the time by which these projects are likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOUHS.ES (SHR! PX,
THUNGON): (a) Planning Commission approved an
wmgmns(.m.mmtorudor.mwunw
modemisation projects for 1994-85 Annual Plan of
Orissa.
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(b) and (c) Details of on going Major, Medium & Extension/Renovation/Modernisation Irngation Schemes ol Onssa
(Financiai—Rs Crores) (Physical Thousand Hectares)

Name of the Project Financial Status Physical status Schedule of
Complation
Latest Expenditure Vil Expendiure Ultimate Potential
Estimated o the end Plan during Irrigation Created tit
Cost Annual ol 82 Outlay Annual Plans Polential 84
Plan 1992 84 {(Anticipatad)
(1984-95) (Anticipated)
(1) 2 (<] @ (6 (Y] @)
A MAJOR
1t Upper Indravetl lmigation 3%8.17 7325 256 00 3837 218 60 804 Beyond
Project vin
2  Upper Kolab irrigation 15797 8108 76 00 4780 8875 3358 Vi
3 Subernarekha Imigation 1013 88 168 33 795 00 3574 187 48 - Beyond
vill
4 Rengall Imigation Project | 147500 14235 480 00 44 80 423 60 - <o~
8 Mahanadi Chitrotpala 9307 6684 8700 1369 35905 —_ do-
[} Potteru irrigation Project* 10238 743 — 712 100 88 10 30 -do-
8. MEDIUM
1 Upper Jonk Wrigation 8213 374 1800 1363 1300 200 Vil
2 Badanalia 92.00 4277 1200 18 00 1374 400 Vi
3 Harharjore 5119 3164 18 00 998 1370 - Vil
4 Harbhangt 96 00 44 10 221 1834 1597 —
i
5 Baghua Stage I 3946 1048 18 00 805 339 - Vil
8 Dec 5223 143 50 00 421 1584 -— Beyond
il
7 Baghalati 428 2n 2200 33 368 — do-
8 Sapuabadajore 321 23?7 3300 380 375 -_— -do-
] Birupa Ghughati 11468 878 320 224 809 809 Vil
10  Satiguda* 4.52 - 274 050 1350 1181 il
C EXTENSION/RENOVATION/MODERNISATION
1 Strangthening ol Hirakud Dam 253 365 200 133 Beyond
for cracks viit
2 Hirakud Distributory System 8182 268 2000 124 -do-
3 Rushikulya Phase i $5.00 038 740 020 No ~do-
4 Ohanet 448 040 155 010 Direct <do-
5  Jayamangal 03 007 019 010 Benelits vl
8 Salla 282 027 280 010 Beyond
Vi
7 Budhabudhiani 453 020 032 032 «do-
8 Utlel B84a 025 220 005 do-
9 Salpal 0.50 0.30 010 010 vii
10 Hiracharbatti 118 005 078 010 Beyond
vii
1 Khadihat 0.26 018 001 005 No vin
2. Nesa 025 014 010 006 Direct Vil
13 Okhia Distributory 021 0.18 007 003 Benelis ViH
1“4 Recycling of Chulinalia [+ &) ] <] o018 020 Vi
15 Saigudi & Das Mouzs Canal 187 025 031 100 vill
16 Oelta Development Plan 600.78 702 100 00 040 Beyond
Vil

NOTES

*= Transierred 0 State Government from Central Sector

* = The Project is not a Plan Project. Expenciture uplo Ra. 84 83 crores s 10 be reimbursed by Government of india & the balance amount is 10 be
met by the Siate from s own rescurces.
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Production of Crude Oil
2409. SHRI HARIBHAI PATEL:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether there has been a steep fall in the
production of oil from the oilfields in Gujarat during the last
two years;

(b) if so, the reasons therefor;

(c) the present production of crude oil in the State as
compared to that of the last.two years; and

(d) the efforls being made to increase the production?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) No, Sir.

(b) Does not arise.

(c) While the production of crude oil from Guijarat fields
during the years 1992-93 and 1993-94 was 5.807 million
tonnes and 5.976 million tonnes, respectively, the target for
1994-95 has been fixed at 5.850 million tonnes.

(d) Government have approved ONGC, project
proposal for development of Gandhar field Phase-ll at an
approved cost of Rs. 1245.62 crores. Besides, a number of
Enhanced Oil Recovery Projects for Balol, Santhal oil field
elc. in Mehsana have been proposed.

Dowry Cases

2410 SHRI DHARMANNA MONDAYYA SADUL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Govemment have recently asked all
State Governments to set up a cell in each district in the
country to look into the dowry cases and domestic violence
against women;

(b) if so, details thereof; and -
(¢) the reaction of State Governments thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. M. SAYEED): (a) to (c). the
registration, investigation, detection and prevention of
crimes including crimes against women, is the responsibi-
ity of the State Govemmenis/Union Temilory
Adminigtrations. The Central Govemment has issued
guidalines to all State Governments/UT Administrations for
wide recruitment of Women Police Officers and setting up
of Women's Celis in Police Stations to deal with cases
felating to women. A statemenl indicating special cells
existing in various States/Union Teritories is atiached.

PAUSA 1, 1918 (SAKA)
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Statement
Special Cells existing in the States/UTs

State/Union Territory

(1) Andhra Pradesh

(2) Himachal Pradesh
(3) Karnataka

(4) Madhya Pradesh

Special Cell

Women Protection Cell

Crime Against Women Cell
Anti Dowry Cell

Mahila Prakoshtha and Women
Police Stations (in selected

cities)
(5) Onssa Anti Dowry Cell
(6) Punjab Women Cell
{7 Ruyasthan Dowry Cell
(8) Tamil Nadu Dowry Cell

(9) Uttar Pradesh Mabhila Sahaita Prakoshtha

Union Terntones

Cnme (Women) Cell
Cnme (Women) Cell
Cnme (Women) Cell

(1) Chandigarh
(2) Delhs
(3) Pondicherry

[Translation]
Coal Production

2411, SHRI SIMON MARANDI:

Will the Minister of COAL be pleased to state:

(a) whether good quality of coal is produced in
Jharkhand area during the last three years;

(b) if so, the details thereof;

(c) the steps taken to promote the production of coal
in this area;

(d) whether some coal mines were under the fire
which have not been controlled so far;

{e) if s0, the details of loss as a resuit thereof,

() whether the Government had sought foreign assis-
tance in this regard;

(g) if so, the details thereof; and

(h) the time by which the fire is likely to be extin-
guished.

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P. A. SANGMA): (a) and (b). Good quality coals
including coking coal of Steel Grade | & il and Non-coking

coal of grades A, B & C besides other grades of coking
and Non-coking coals are produced in the State of Bihar.

(c) CIL have inter-alia taken the following steps io
promote the production of coal in Bihar;

() Several large projects have been taken up for
increasing production.

(ii) Smatler and comparalively uneconomic mines have
been reorganised for improved production.

(i) Wherever geo-mining condition permit, side
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descharge loaders and load hau! dumpers have been
introduced for achieving improved production.

(d) to (h). A number of coal mines in Bihar are
affected by mine fire. While in some cases spread of these
fires have been controlled, it has not been possible to
extinguish the fires completely. Since the first recorded
occurrence of fire in Jharia Coalfields of Bihar in 19186,
existence of 70 fires covering an area of 17.32 sq. Kms.
has besen reported.

A precise estimale of coal reserves lost due to fire in
Jharia Coalfields is difficult. However, it 18 estimated that
about 37 million tonnes of coal reserve might have been
damaged in the fires.

as a result of concerted efforts made by Bharat Coking
Coal Limited (BCCL), five fires have been extinguished and
turther spread of sincefires has been controlled

A study by the National Remote Sensing Agency
(NRSA), Hyderabad, has been undertaken for development
of a methodology for thermal mapping on mine fires areas
in Jharia Coalfields using remote sensing technology.

With the objective of finding a long-term solution to the
problem of Jharia Coalfield fires, a detailed diagnostic
study has been undertaken under the Jharia Mine Fire
Control Technical Assistance Project for which World Bank
assistance of US$ 12.00 million has been approved. Work
on the study is in progress.

[English]
Price of Crude Oil/Benzene

2412. DR. VASANT NIWRUTT!I PAWAR:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether there is steep fall in price of benzene/
crude oil which is being imported;

(b) whether this decline in price of benzene has
effected adversely the indigenous products;

(c) whether this sharp decline in imported benzene
price has made Cochin Refinery to hold the project till price
level improved; and

(d) it so, the details of steps contemplated to sort out
this problem?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA) : (a) to (d) : There has been wide
fluctuation in the price of benzene in the international
market. Benzene is a free trade product and its selling
price is fixed by Qil Companies keeping in view the market
forces.

[Transiation]
Tribal areas in Himachal Pradesh

2413. SHRI KRISHAN DUTT SULTANPURI:

Will the Minister of WELFARE be pleased to state :

(a) whether the Government of Himachal Pradesh has
sent any proposal to the Union Govermnment to declare
some areas in the State as tribal areas;

(b) If s0, the detalls thereof;

DECEMBER 22, 1994

(c) the action taken/proposed to be taken by the
Union Govermment therson; and

(d) the time by which the matter is likely to be
finalised?

THE MINISTER OF WELFARE (SHRI SITA RAM
KESRI): (a) Yes Sir.

{b) The Govermment of Himachal Pradesh has
submitted a proposal to declare Chohar Valley of District
Mandi in Himachal Pradesh as Triba! Area.

(c) and (d). As Per the information supplied by the
State Government, the Scheduled Tribe population in the
proposed areas 1S 5 percent of the total population. As
such, it does not satisfy the norms for its declaration as
Integrated Tribal Development Project (ITDP). The State
Government has, however, been requested to delineate a
contiguous area, if possible, in the vallory having 10,000 or
5,000 total population with 50% Scheduled Tribe
population and submit a fresh proposal for forming a
MADA pocket or cluster, as the case may be, for
consideration by the Ministry. The STs who are not
covered by either ITDPs or MADA, or cluster, are taken
care of by programmes for dispersed ST population,

Voluntary Organisations in U.P.
2414, SHRI VISHWANATH SHASTRI:

Will the Minister of WELFARE be pleased to state :

(a) the number of voluntary organisations in Uttar
Pradesh which are functioning under the directions or with
the assistance from his ministry;

(b) the details of weifare activities doing undertaken
by these organisations;

(c) whether some voluntary organisations in the State
are engaged in prohibition campaign;

(d) if so, the number of names thereof;

(e) the detals of assistance provided o these
orgarnusations during the current year;

(f) whether these organisations have
drunkards; and

(g) if so, the total nuraber of such persons treated
during 19947

THE MINISTER OF WELFARE (SHRI SITA_RAM
KESRI): (a) and (b): The number of Voluntary
Organisations in U.P. receiving grants-in-aid from the
Ministry of Welfare and the broad Welfare activities for
which the grants-in-aid are given are as follows

treated

No. of Broad Welfare activities
Organisations
48 —  Education development of SC children
and  employment—oriented  training
programmes aimed at socio-economic
development of SCs.
3 — Maintenance of Ashram Schools, typing
and shorthand training.
5 — Providing aids and appliances to
physically handicapped persons.
37 — Rehabilitation of handicapped persons

through  education,
awareness generation.

training  and
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No. of Broad Waelfare activities -
Oroanisations S. No. sm of the organi- 1993-94 1994-95
27 — Creating awareness and educating
peopla about ili effects of aichohol and 10.  Shakti Sadhna  1,43,100  1,16,100
drug ic:bu“lt;r P"'i;\"d‘u"f? e:)mmunny based Sansthan Sitapur.
services entification, motivation, .
counseliing de-addiction, after care and n. g;arhguya S:::mntanﬁ\or: 1.28,250 1.21,500
rehabilitation of addicts, establishing sgrf o Senani
appropriate  linkage between State Nirashrit Dalt Piohfra
Interventions and Voluntary efforts in the Verg Mahia Uthan
field of prohibition and drug abuse Bagi !
prevention. ' )
50 —  Welfare .of Street Children, Aged, and 12 Grama Vikas Sewa 10,15,100  4,97,340
Rehabilitation of Children of Prostitutes. Sansthan, 20-B/4A/
1 Allapur Allahabad.
(c) Yes, Sir.
{d) and (e). A statement is attached. 13.  Indian Red Cross 253,800 126,900
() Yes, Sir Society District
(§) 5135 alchohol addicts have been provided Branch, =3,
treatment duri ii-September, 1994 Bahadurgarh
eatment during Apri .S;:;E'MEZT : Allanabad.
14, Kashi Club, Ganges 9,62,280 4,81,140
S. No. Name of the organi- 1993-94 1994-95 Bhavan 14/8,
sation Dasamesh Road,
1. Adarsh Jania Shiksha  7,38,720  3,69,360 Varanasi.
Samiti Pindi 15.  Ambedkar Shiksha  7,10,090  3,69,360
Karchhana Altahabad. Samiti, 563ka/58,
2 Akhil Bhartiya Azad  1,24,740  2,44,080 Shyam Nagar,
Sewa Sansthan Azad Allmbagh, Lucknow.
Village, Daliganj 16.  Shri Kanchill Shastn  1,16,100  1,05,300
Lucknow. Smarak Sansthan, C-
3. Asseciation for Social  3,17,517 1,22,580 49, Kalyanpur,
Health in India, Rani Kanpur.
Hotel Bidg., Begam . -
Bridge Meerut-250001 17. r::::al 12\511?:3: 11,08,080
4. Bodhi Satwa Baba 4,96,260 9,92,520 Ki dwal. Na
; gar,
Sahib Dr. Ambedkar Kanpur
Samarak Samiti €68/ ) i
363, Shitwapur, 18. Netaji Subhash Vidya 2,53,800 1,26,900
Pajawa Lucknow, Mandir Mangoli,
5. JP. Rana Beru 2,11,442 1,15,891 Shahabad, Rampur.
Madhav Jan Kalyan 19. Nibal Samaj Kalyan  1,26,800 -
Samiti, Gulab Road Sansthan  202A-6,
Raibaretil Jawahar Nagar, Near
6. Society for Urban and 1,07,575 1,98,765 Hathi Park, Lucknow-
Rural  Reconstruction, 18.
B-25, Mall Avenue 20, Shn Ram Babu 1082053  646:295
Lucknow. Verma  Charitable
7. New Public School 1,986,200  1,16,000 Soclety, 4/6, Bagh
Samit 504/63, Farzana, Civil Lines,
Tagore Marg (Near Agra-282002.
Bandl) Mata Mandir .
Daliganj, Unnao. 21. Samajik Avam Arthik 3,52,916 -—
8. NIRVAN, D-2239, 1,21,320 391,621 Vikas Sansthan, C-
Himalayan Rd., indira 2116, Indira Nagar,
Nagar Aimore. Lucknow.
9. Kanchan Lal Saguna 48,380  1,13,400 22.  Sarvajanik Shikshan 126,225  1,22917
Seva Sansthan Samiti 5657180,
V&PO: Para, Dist: Puran Nagar, Alam
Hamirpur. Bagh, Lucknow-5.
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S. No. Name of the organi- 1993-94 1994-95
sation

3. Sarvodaya Gram 1,09,620 -
Evam Mabhila Vikas
Sansthan, Milak, PO,
Dist: Rampur

24, Shaheed  Memorial  12,78,000 8,57,521
Society, E-1698,
Rajaji Puram,
Lucknow-17.

25. Sarvajanik 9,892,520 —_
Shiksonoyan
Sansthan Allipur,
Hardoi.

26. Tilak Sheishik Samuti, 7,368,720 3,69,360
69-A, Tilak Nagar,
Bagham Bar Road
Allahabad.

27. Bhartiya Samaj Sewa 2,47,050 1,26,900

Sansthan Barat Lane,
Nishar-ki-Bagh
Chowk, Lucknow-3.

{Enghish]
Registered Newspapers/Msagazines

2415. DR. MUMTAZ ANSARI: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state the number of newspapers/magazines in various
languages registered so far, State/UT-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BRDADCASTING (SHRI K.P. SINGH DEO):

Number of Newspapers Registered with RNI

Upto 30-11-1994
State/UT No. of newspapers/ periodicals
registered
Andhra Pradesh 1757
Arunachal Pradesh 6
Assam 320
ihar 1516
Delhi 5325
Goa 81
Gujarat 1081
Haryana 846
Himachal Pradesh 139
Jammu & Kashmir 287
Karnataka 1806
Kerala 1566
Madhya Pradesh 2673
Maharaghtra 4350
Manipur 145
Meghalaya 66
Mizoram 100
Nagaland 12
Orissa 776
Punjab 1163
Rajasthan 2695
Sikkim 10
Tamil Nadu 2245
Tripura 95
Uttar Pradesh 5817
West Bengal 3348
Andaman & Nicobar Islands 32

State/UT No. of newspapers / periodicals
registered
Chandigarh 295
Daman 1
Dadra & Nagar Haveli 1
Lakshadweep 2
Pondicherry 65
Total 38,621
[Translation]

Oll Selection Board

2416. SHRI RAJ NARAIN:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Oil Selection Board for Uttar Pradesh
was set up in 1993 and the period for which it was set up;

(b) if so, the locations for which this Board selected
allotment of petrol pumps/LPG agencies and kerosene
outlets;

(c) whether the Board 1s still functioning;

(d) f not, the reasons for dissolving this Board;

(e) whether a new Oil Selection Board has been
constituted for Uttar Pradesh during 1994;

(f) it so, the composition thereof, and

{(g) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (d). OSB (U.P.) was constituted
on 1.1.93 for a period of two years. Complaints were
received by the Government against its functioning.
Accordingly, tenure of Chairman and other Members of
OSB(U.P.) was terminated in February, 1994. This Board
had made selection for 119 dealerships/distnbutorships
before its termination.

(e) and (f). OSB(U.P.) was reconstituted on March 9,
1994, with the following composition*

1. Justice S.H. Abidi —  Chaiman
Reld. High Count Judge
2. Vacant —  Member-|
3. Shi J.N. Tiwari ~  Member-li
(g) Does not arise.

1984 Riots

2417. SHR! JAGMEET SINGH BRAR:
SHRI NITISH KUMAR:

Will the Minister of HOME AFFAIRS be pleassd to
state:

(a) whether the Government had set up a ‘Riot Cell’
during the month of October, 1990 which was assigned the
task of prosecuting the guilty responsible for riots of 1984,

(b} it so, the total number of cases pertaining to 1984
riots filed by this Cell in the Special Courts, set up for the
purpose;

(c) whether judgements have since been passed by
the courts in such cases;

(d) if so, the number of cases where judgements have
been passed by the Courts and the number of cases in
which guilty persons have ben punished; and

(e) the number of the cases where the charge could
not be proved in the courts?

THE MINISTER OF STATE OF THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) Yes, Sir. The
‘Riot Coli' was set up in September, 1990,
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(b) The Government of National Capital Temitory of
Delhi have reported that the Riot Cell submitted
chargesheets in respect of 143 cases in the courts.

{c) to (e). Out of 143 cases, 73 cases have ended in
acquittal. No person has been convicted in the cases'
decided so far.

[Enghish]
Flaring of Natura! Gas

2418. SHRI TARA SINGH: Wil the Mimster of
PETROLEUM AND NATURAL GAS be pleased to state.

(a) whether naturai gas produced in the country Is
being flared and is not being fully utiised in the country,

(b) whether the Government are allowing the small/
large/medium scale manufacturers to set up their
processing refining units based upon natural gas with a
view to fully utilise these resources;

{c) it so, the rate being charged for the allotment of
natural gas;

(d) whether the Government have set up some
consulting agencies to give necessary consultation
regarding setting up these units or some other private
consulting agencies are providing these services; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) Yes, Sir. Around 10.46% of the
gas produced is being flared.

(b) Yes, Sir.

(c) The current landfall price of gas is Rs. 1750/
thousand cum mirs. all over the country except the North-
East where the price is Rs. 1000/thousand cu. mirs.

(d) and (e). The Government have not set up any
consulting agency regarding setting up of such units.
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(Transiation}
Irrigation Projects

2419. SHRI PREM CHAND RAM:
SHRI CHHEDI PASWAN:
SHRI RAM TAHAL CHOUDHARY:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) the details of the major and medium irrigation
projects of Bihar lagging behind their original time
schedule;

(b) the cost escalation as a result thereof;

(c) the reasons therefor and the time by which these
projects are likely to be completed,

(d) whether the Government of Bihar has sent any
proposal to the Union Government seeking financial
assistance for completion of these projects during the
Eighth Five Year Plan; and

(e) if so, the steps taken by the Union government in
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI P, K.
THUNGON): (a) to (c). A Statement is attachad.

(d) and (e). No specific request from Govemment of
Bihar has been received in Planning Commission seeking
financial assistance for completion of Major/Madium
Iigation Projecls lagging behind their original time
schedule.

STATEMENT
Detads of projects of Bihar which are lagging behind thewr ongina! tme schedule

(Amount in Rs. crores)

Sl. Name of the proj PMan In Original Latest Date of
No. project which approved estimated likely
started cost cost  completion
1 2. 3 4 5 6
. MAJOR PROJECTS
i 1345 326.60
1. Western Kosi canal Vit P
2. Upper Kiul Reservolr v 8.07 63.67 Vil Plan
irri 70 5.78 314.67
3. Bagmat irigation 19 o
4. Durgawali Reservoir v 15.30 147.40 -do-
5. Bamar Reservoir v 8.04 102.38 ~do-
6. Buteshwarsthan pump phase- v 13.87 136.67 ~do-
7. Bansagar Dam v $1.30 140.00 ~do-
8. QGumani Bamage \' 3.84 58.42 Vil Plan
’ v 8.43 78.57 ~do-
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1 2 3 4 5 6
10. Sindhwarm reservoir Vi 4.45 21,95 Vil Plan
11 Auranga Reservoir vi 125.40 257.00 Beyond
Vil Plan
12. Subernarekha Multipurpose project v 480.00 1428.82 -do-
13. North Koel Reservoir 1973 113.77 475.00 ~-do-
14. Sikha (Ajoy) Barrage 1972 9.21 133.11 -do-
15. Punasi reservoir 19682 26.14 145.00 -do-
16. Konar diversion v 11.43 225.40 -do-
17. Tilaiya Diversion \'} 13.43 121.33 -do-
18. Masan Dam vil - 57.96 -do-
il. MEDIUM PROJECTS
1 Sakrnyah P.C v 0.61 8.14 Vill Plan
2. Omi reservoir v 2.96 32.74 -do-
3. Batane reservoir v 4.01 34.78 -do-
4 Torai reservoir v 2.96 56.18 -do-
5 Kans reservor \ 137 18.40 -do-
6 Jhajhara reservoir v 4.47 24.50 -do-
7. Bilkas reservoir A.P. 78-80 1.46 12.02 Vill Plan
8. Sonu reservoir vi 8.92 37.46 -do-
9. Suru reservorr vi 3.12 14.86 -do-
10. Latratu reservorr 1982 10.98 41.98 -do-
11. Bhairwa reservoir Vil 20.19 25.08 -do-
12. Keso reservoir vil 16.14 16.83 -do-
13. Panchkhero reservoir vil 9.55 16.85 -do-
14. Nakati reservoir vii 0.71 16.99 -do-
15. Surang reservoir Vil 4.63 17.55 -do-
16  Kansjore reservoir vii 8.66 25.75 -do-
17  Upper Sankh reservoir Vil 9.19 29.22 -do-
18. Ramrekha reservoir Vit 8.76 20 14 -do-
19  Dhansinghtoli reservoir Vil —_ 17.10 -do-
20. Katan reservoir Vit — 28 64 -do-
21  Salaiya reservoir vil —-— 10.77 Beyond
Vill Plan
22. Satpotka reservoir vil 2.15 16.10 -do-
23. Malai irngation Vil -— 6.33 -do-
24. Basuki imgation il _— 16.88 -do-

During the monitoring process of selected major irigation projects of the State, the following major reasons for delay

have emerged. .

(n Provision of inadequate funds resuiting delay in completion.
(1) Increase In cost of materials and labour due to delay in completion.
(i) Delay in land acquisition for various works of the project.

(v) Change of scope in some of the projects.

(v) Change in design of major structures in some of the projects.
(v) Inadequate prowisions in the ornginal estimate of the project.

{Enghsh)
LPG Bottling Plant

2420. SHRI KODIKKUNIL SURESH: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government have any plan to set up
a LPG Bottling plant at Paighat in Kerala;

(b) whether the Union Government have received any
memorandum from LPG Distributors Assotlation in Kerala
in this regard; and

(c) it so, the detalls thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (¢). Requests are received from

time to time from various quarters for setting up of LPG
bottling plants. However, LPG bottling plants are set up on
the basis of techno-economic feasibility, taking into
congideration the demand potential of packed LPG in the
nearly consumption zone. A bottling Plant commissioned in
Sentember, 1992 is already in operation at Palighat, Keraia.

Assistance to Handicapped SC Students

2421. SHRI S.M. LALJAN BASHA: Will the Minister of
WELFARE be pleased to state the detalls of schemes
launched and assistance being provided by the Union
Government fo physically handicapped students belonging
to Scheduled Castes who are academically gifted in high
schools?
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THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): Under the scheme of Scholarship for the disabled
persons, handicapped persons are assisted for pursuing
general, technical and professional education from Class
IX onwards. The Scheme is applicabie to ail categories .of
handi ed persons Including Scheduled Caste students.
The Scheme has been transferred to the Stale
Governments from 1.4.02. Besides, the Ministry of
Welfare operates & number of schemes under which
financial assistance is given to voluntary organisations to
provide education, vocational training, rehabilitation and
distribution of aids and appliences, to disabled persons
including those belonging to Scheduled Caste. The details
of the Schemes and the assistance previded during the
current year is given in the attached statement.

STATEMENT
Existing programmes of the Ministry of Welfare in the field
of Rehabilitation of the Disabled

1. Scheme of Assistance to Voluntary Organi-
sations:~

Under this scheme, financial assistance is given lo
vaiuntary organisation on 90% basis (95% for rural areas)
for providing education, training and rehabilitation facilities
to the disabled persons. Assistance is given both for
recurring and non-recurring items like construction of
building, purchase of equipment, publication of journals,
salary of the staff and contingencies etc. The expenditure
incurred till 30.11.94 is Rs. 561.00 iakhs.

2. Assistance to Disabled persons for purchase/
Eitment of Aids/Appliances:

The scheme is meant lo provide aids and appliances
to disabled persons free of cost to persons having income
of less than Rs. 1200.00 per month and at 50% of the
cost to persons having income between Rs. 1200—2500
per month. Under the scheme, aids and appliances
costing upto Rs. 3600.00 such as crutches, calipers,
artificial limbs, wheel chairs, braille equipments, hearing
aids, elc. are made available,to the needy. The
expenditure incurred till 30.11.94 is Rs. 600 lakhs,

3. Assistance to Voluntary Organisations for
Rehabilitation of leprosy-cured persons:

This Scheme envisages providing financial assistance
to voluntary organisations working for laprosy cured
persons. Assistance is given upto 90% to such voluntary
arganisations who develop programmes for awareness
generation, early intervention, educalional and vocational
training, economic rehabilitation and social integration of
the laprosy cured persons. The expenditure incurred till
30.11.94 is Rs. 34.00 lakhs.

4. Assistance to Voluntary Organisations for
Manpower Development in Corobral Polsy and Mental
Retardation:

This Scheme aims at developing organisational and
infrastructural  facilities for manpower training of
professionals, hostels and other assistance required for
imparting training of various categories of workersArainers
such as vocational teachers, rehabilitation workers,
attenders, wardens, etc. in the field of corobral paisy and
mental retardation. Assistance is given upto 100% of
expenditure for recurring and non-recurring items. The
expenditure incurred till 30.11.94 is Rs. 6.00 lakhs.

o%h Establishment and development of special
The schems envisages assistance to the NGOs upto

the extent of 90% for estabiishment and upgradation of
dehhxmmgmwu?ﬁ-
hearing speech, mentally

fetarded. Priority under the scheme is given for setling up
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of schools in districts where there is not special school at
present. Both recurring and non-recurring expenditure Is
supported by the Ministry. The expenditure is incurred till
30.11.84 is Rs. 9.00 lakhs.

Digging of wells

2422, SHRI SURAJ BHANU SOLANK!I WIll the
Minister of WATER RESOURCES be pleased to state:

(a) the details of welis dug by the Central Ground
Water Board under its Scientific Programme of Ground
Water Exploration in Madhya Pradesh;

(b) whether there Is any proposal under consideration
to dig more wells in the State; and

(c) if so, the details thersol?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI P.K.
THUNGON): (a) The Central Ground Water Board under
its Scientific Programme of Ground Water Exploration had
drilled 576 exploratory wells, 408 observation weils, 7 slim
holes and 24 piezometers in Madhya Pradesh upto March, 1994,

(b) and (c). The programme of exploratory drilling by
the Board is prepared on annual basis. The target for
1994-95 is lo drill 80 exploratory wells, 22 observations
wells and 21 piezometers of which 33 exploratory wells,
14 observation wells and 5 piezometers have been drilled
upto November, 1994.

Pension to Freedom Fighters

2423, SHRI ANAND AHIRWAR:
SHRI BARELAL JATAV.
SHRI MOHAN SINGH (FEROZEPUR):

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether some freedom fighters from Punjab who
had took part in Naval Strike in 1946 were denied
freedom fighters pansion on the ground that the period of
punishment suffered by them was less than six months;

(b) whether consequent upon the revision of the
Government policy in this regard in 1992 the persons who
suffered punishment for less than six months became
eligible for freedom fighters pension;

(c) if so, the details thereof; and

(d) the time by which the pension is likely to be
granted to these freedom fighters?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) Persons who
were discharged as dismissed/services no |
required/unsuitable because of their participation in the
Royal Indian Navy Mutiny (Naval Strike) in 1946 are
already eligible for grant of freedom fighters pension.
Pension to such persons s sanctioned on grounds of loss of job
and not on the ground of punishment suffered.

{b) to (d). There is no change in the Government’s
policy with regard to eligibility conditions for grant of the
freedom fighters pension. However, persons who were
convicted for 6 months or more in connection with the
freedom struggle but were reieased pro-maluroi_y without
their tendering an apology are ireated as eligible for
pension. As and when such cases accompal by the
acceptable documentary evidence are received, the same
are examined and pension sanctioned.

Since receipt and disposal of_bf’ucrt\o ¢=iaimsri bi: :
continuous , it is not possil presc
definite ﬁmnmle for their disposal.
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Tour by Minister

2424 SHRI BASUDEB ACHARIA Will the Minister of
PARLIAMENTARY AFF AIRS be pleasad to stale

(a) the num*er of days durnng this financial year the
Minister went on tour within the country and outside
separately

{b) the details of such tours,

(c) the expenses incutred in respect of each such tour

(d) whether the expenses were borne by the Central
Government Budget, and

(e) if not, the source of the funds?

THE MINISTER OF WATER RESOURCES AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI!
VIDYACHARAN SHUKLA) (a) to (e) Mister of
Parliamentary Affairs is holding charge of Mirustry of Water
Resources aisoc He is drawing his salary and other
allowances includng TA/DA from the Ministry of Water
Resources As far as Ministry of Parhamentary Affars is
concerned, the information 1s NIL

Tour by Minister

2425 DR ASIM BALA Wil the Minister of WELFARE
be pleased to state

(a) the number of days during this financial year the
Minister went on tour within the country and outside,
separately,

(b) the details of such tours,

(c) the expenses incurred in respect of each such tour

(d) whether the expense> were borne by the Central
Government budget, and

‘(e) if not, the source of the funds?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI) (a) and (b) Tours within India

Date Place

07 1194 Kanpur-Delhi-Kanpur
101194 Delhi-Bombay
131194 Bombay-Dethi
251194 Delhi-Patna
271194 Patna-Delht
021294 Delhi-Madras
041294 Madras-Delhi

Tours outside Incia

No tour outside the country was undertaken However,
the Welfare Minister was in Houston (USA) during the
period 24 4 94 to 21 594 for medical treatment

(c) Adustment bills awaited from the concerned
Authonties

(d) Yes
(e) Does not anise
Oll Stock
2426 SHRI SANAT KUMAR MANDAL Wil the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state.

(a) whether according to an oil analyist, India needs to
build 45-day oil stock,

(b) ¥ so, reaction of the Government thereto,
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(c) whether the Government are taking a close look
on building up even a higher stock inventory level on
import of o, and

(d) i so, the details thereof?

THE MINISTER OF STATE (INDEPENDENT
CHARGE) OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT SATISH KUMAR SHARMA) (a) to
(d) Cumently Ol Industry i1s mamniang an optmum
inventory keeping in view the growth of demand, growth of
refining capacities, growth of indigenous production and
also the cost effectiveness of mnventory carrying cost

Toddy Tappers

2427 SHR! BOLLA BULLI RAMAIAH
SHRI DHARMABHIKSHAM
SHRI D VENKATESWARA RAO
Wil the Minister of WELFARE be pleased to state
(a) whether the Andhra Pradesh Toddy Tappers
Union has submitted a memorandum to the Unwon
Government relating to welfare measures for toddy
tappers,
(b) it so the details thereof, and
(c) the reaction of the Union Government thereto?
THE MINISTER OF WELFARE (SHRI SITARAM
KESRI!) (a) No such memorandum by Andhra Pradesh
Toddy Tappers Union has been received in the Mirustry of
Waelfare

(b) and (c) Does not anse
Copyright Otfences

2428 SHRI D VENKATESWARA RAO Wil the
Minister of INFORMATION AND BROADCASTING be
pleased to state

(a) whether the Union Government have asked the
State Governments to constilute special cells for
investigating and prosecuting copynght offences,

(b) it so, the details thereof, and

(c) the response of the State Govemments thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI KP SINGH
DEO) (a) and (b) Yes Sir, the Minister of Human
Resource Development has wntten to all the Stiate
Governments/Union Terntories Admunistration to set up
special cells in larger towns to Investigate Copyright
Offences

(c) Response from all the States/Union Territories to
the aforesaid suggestion has not been recsived so far
Inter-State Water Disputes

2429 SHR! RAM KAPSE Will the Minister of WATER
RESOURCES be pleased to state

(a) whether the Govermnment have drawn up a
National Policy for solving the Inter-State Water Disputes;

(b) if so, the details thereof,

(c) whether the State Govemments have agreed to
abide by this policy,
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(d) if not, the names of the States who have
expressed different opinion and the reasons therefor; and

(e) the action proposed to be taken in such cases?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHR! PK,
THUNGON): (a) to (e). A draft national policy guidelines
for water allocation of inter-state rivers framed recently has
been circulated to State Governments and was also
discussed in the meeting of the National Water Board held
in June, 1994 in which the States and Union Tenitories are
represented. The modified draft based on the discussions
in National Water Board was circulated to states and
included in the agenda for the next meeting of the National
Water Resources Council. Main features of the guidelines
are:

The river basins wili be reckoned as a unit for
inter-State Water allocation.

All co-basin States and the Centre would be
parties to the process of allocation.

Aliocation to consider the reasonable posibility of
utilisation.

Allocation to be based on the principle of
equitable apportionment.

States will be free to utilise their share in any way
without conflicting with the overriding national
interest.

Inter-State agreements between all the co-basin
States are normally to be accommodated.

Existing pre-plan uses and approved plan uses
are to be protected.

Allocation to consider needs for environmentai
management, navigation in National Waterways
and pressing needs of non-co-basin states etc. as
national interest.

Setting up monitoring and implementing
mechanism to oversee allocations as made.

Water allocation normally to be reviewed after 40
years.

These policy guidelines are intended to serve as a
guide for sharing of river water amongst the co-basin
States and would have no iegal status as such. These
guidelines are meant to provide guidance in the process of
negotiation, arbitration and adjudication of inter-State water
disputes and a framework for expeditious resolution of
such disputes.

irrigation Projects

2430. SHRI QUMAN MAL LODHA: Wil the Minister
of WATER RESOURCES be pleased to state:

(a) whether the Government are considering to afiow
the participation of non-Governmental institutions in the
construction of irrigation projects in the country;

(b) it s0, the details thereof;
() whether the Government propose 1o give priority to
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their participation for early completion of the on-going
imigation projects; ahd

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI P.K.
THUNGON): (a) to (d). There is no proposal for
participation of non-Governmental institutions in the
construction of major and medium irrigation projects which
are capital intensive. However, National Water Policy as
well as draft Irmigation Management Policy provide for
participation of Non-Governmental Organisations and
Farmer's Organisations in the Management of irrigation
system particularly at the lower level of the system,

Additional Quota of Natural Gas

2431, SHRI N.J. RATHVA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Union Government have received
proposals from the Government of Guijarat for providing
additional quota of gas to the State and setting up of a gas
terminal and oil-refinery;

(b) if so, the present position in this regard; and

(c) the time by which the proposals are likely to be
approved?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (c). Requests have been
received from the Government of Guijarat for additional
allocation of gas, specially for power projects. it has not
been feasible to consider the requests for further allocation
of gas as the gas projected to be available is fully
allocated.

{English}]
Accumulation of RPC

2432, SHRI SUHRYA NARAYAN SINGH: Wil the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether a huge stock of Raw Petroleum Coke
(RPC) has been accumulated at the Indian Oil Corporation,
Barauni;

(b) if so, the details and the steps being taken for its
clearance:

{c) whether IOC has made any arrangements for
facing the competition of intemational market for RPC; and

(d) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (d). As on 1.11.1994, ahout 89
TMTs of RPC have accumulated at Barauni Refinery of
indian Oil Corporation Limited. RPC is decanalised and the
imported RPC Is cheaper than the indigenous RPC. Since
the RPC produced and marketed by oii companies has
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been declarad a free trade product with effect from
3.8.1993. Government 0il companies are free to sell it at
market pnces. Indian Oll Corporation Limited has to the
extent possible, brought down the selling price of RPC to
improve upliftment.

Ban on Advertisgments

2433, SHRI JAGMEET SINGH BRAR: Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Govermnment have received some
requests to ban advertisements of some products being
telecast on Doordarshan in an objectionable manner;

(b) f so, the details thereof;

(c) whether the Government have taken any action in
this regard;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO): (a) to (e). Doordarshan continues to receive
requests for the non-carnage of advertisements relating to
a particular item/product from time to time. It, however,
only allows the telecast of advertisement which conform to
the provisions of the Code for Commercial Advertising on
Doordarshan.

Oll Refineries

2434, DR. K. D. JESWANI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the number of oil refineries working with foreign
collaboration in each state; and

(b) the number out of them are under Public
Undertakings?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b). Madras Refineries Limited,
Madras, has a equity participation from National iranian Oil
Company (NIOC), Iran.

Use ot Propane as Substitute for LPG

2435. SHRI R. SURENDER REDDY: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Gas Authority of India Limited (GAIL)
has started producing propane as a substitute fuei for
liquid petroleum gas (LPG) early this year and has also
started marketing the same recently;

(b) If so, the details thereof;

(c) the daily production of propane in the country and
the places where it is produced;

(d) the cost-efficiency of propane vis-a-vis LPG;

(e) whether the propane is likely to be produced in a
big way in the country and make up the deficiency of LPQ;

(f) It so, the detalls thereof; and

»
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(g) the measures taken or propose to be taken for
promoting the use of propane as a substitute for LPG in
the domestic and industrial market?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b). Yes, Sir. GAIL has started
producing and marketing Propane from mid-1984.

(c) The current production is around 100 MT per
month at Bijaipur.

(d) The calorific value of Propane and LPG are nearly
the same whereas the Propane price is 10% below that of
LPG.

(e) and (f) The production of Propane is planned to be
increased to the level of 350 MT per day.

(g) A concessional pnce has been fixed to promote
the use of Propane as a substitute for LPG.

[Translation]
Viclence in Kashmir

2436. SHRI RAJENDRA AGNIHOTRI: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government are aware that according
to a report of Human Rights Watch/Asia there has been a
spurt in violence In Kashmir due to the supply of remaining
arms of Afghan war;

(b) if so, whether the Government have received any
report from this organisation in this regard; and

(c) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) to (c).
Human Rights Watch/Arms Project in its report titled
‘INDIA, ARMS ABUSES IN INDIAN PUNJAB & KASHMIR’
published in September, 1994 has observed, inter alia, that
diffusion of advanced small arms and weapons to the
militants by the Pakistan Inter-Services Intelligence (IS)
through the “Afghan Pipeline” has seriously affected the
human rights situation in Punjab & Kashmir. It had further
observed that most of the weapons thansfeired by
Pakistan to Afghan Mujahideen have resurfaced in the
hands of militants in Punjab and Kashmir which has led to
serious violations of international laws of war including
direct attacks on unarmed civilians indiscriminate attacks,
summary executions and kidnappings. The Government
has consistently been bringing to the notice of the
international community evidence of direct involvement of
Pakistan in sponsoring terrorism in the Indian States of
Jammu & Kashmir and Punjab. The sbove mentioned
report has only corroborated our assertions in this regard.
Observations made in the report are being utilised in
various international fora, both as further evidence of
Pakistan involvement in providing direct military assistance
to the terrorigts in Kashmir but also to counter the
disinformation and propaganda campaign being conducted
by Pakistan in a bid to Intemationalise the Issue.
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[English]
Utillzation of Water

2437. SHRI SUSHIL CHANDRA VERMA: Will the
Minister of WATER RESORUCES be pleased to state:

(a) the utilizable flow of water in each of the major
rivers in the country;

(b) the actual utilisation of water in respect of each fo
those rivers;

(c) whether there is a large scope to tap the un-
utilized portion of utilizable flow; and

(d) if so, setps taken/proposed to make full use of the
available flow in the rivers?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESORUCES (SHRI P.K.
THUNGON): (a) and (b). A Statement is enclosed.

(c) and (d). In the Five Year Plans emphasis was laid
on creation of storages across rivers, as a result of which
total live storage capacity of about 166 cubic kilometres
was created lill 1989. Dams to create additional live
storage capaticy of 77 cubic kilometres are under various
stages of completion. In addition, about 130 cubic
kilometres of storage capacity is likely to be created
through major and medium projects under consideration.

STATEMENT

Annual Ullisable Water Resources of major nvers of the
country.

(Unit Cubic Kilo metres})

S. Name of the Average Estima- Present
No. River Basin Annual ted Utili- use of
Potential able Surtace
in the Water Water
River
1 2 3 4 5
1. Indus (up to Boarder) 73.31  46.00 40.00
2. (a) Ganga §25.02 250.00 —_
(b) Brahmputra and 597.04 2400 -
and Barak
3. Godavari 11054 7630 38.00
4. Krdishna 78.12 58.00 47.00
5. Cauvery 21.36 19.00 18.00
6. Pennar 6.32 6.86 5.00
7. East Flowing Rivers 2252 13.11 -
between Mahanadi &
.Pennar.
8. East Flowing Rivers 16.46 16.73 —-—
between Pennar and
Kanyakumari
9. Mahanadi 66.88 4999 17.00
10. Brahamani & Baitarni 2848 18.30 -—
11, Subernarekha 1237 681 —
12. Sabarmati 3.81 1683 180

13.  Mahi 1102 310 250
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1 2 3 4 5
14, Waest Fiowing Rivers of 1510 1498 -
Kutch, Saurashtra
including Luni
15. Narmada 4554 34.50 8.00
16. Tapi 1488 1450 —

17. West Flowing Rivers 8741 1194 -—
from Tapi to Tadri

18. West Flowing Rivers 113.53 2427 —
from Tadr to Kanya
kumari
19. Area of Inland drainage - - —_—
in Rajasthan desert.
20. Minor River Basins 31.00 — -—
Draining to Bangladesh
& Burma
Tolal 1869.35 690.309
Say 1869 690

Srilankan Refugees

2438. SHRI M.V.V.S. MURTHY:
SHRI BOLLA BULLI RAMAIAH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the tolal number of Srilankan refugees at present
in various camps,

(b) whether the repatriation of these refugees has
started again,

{c) it so, the aetais thereof; and

(d) the number of these refugees repatriated so far?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYED): (a) The total
number of Sm Lankan refugess at present in various
camps is 66,178.

{b) and (c). Repatriation is an ongoing process and
will recommence as and when adequate number of willing
refugees are available and weather conditions are
favourable.

(d) From 20.1.1992 to 29.9.94, 44,175 refugees have
been repatriated.

[Translation]
Destablisation of N.E. Reglon

2439. SHRI RAMESHWAR PATIDAR:
SHRIMAT! BHAVNA CHIKHLIA:
SHRIMATI SHEELA GAUTAM:
Will the Minister of HOME AFFAIRS be pleased to
state:
(a) whether the Covernment are aware that
Bangladesh Rifles and Amy in collusion with ISI of
Pakistan are trying to destabilise the Nort-Eastem States of

country;
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(v) it 30, the details thereof; and ’

{c) the steps taken by the Government to check the
activities of these agencies?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) and (b)
There are reports of certain insurgent groups in the
North East receiving support from the territory and
certain authorities of Bangladesh with active involvement
of the IS| of Pakistan,

(c) Our Security concems were expressed strongly
during the visit of the Union Home Secretary in October,
1993, Thereafter a Joint Working Group (JWG) has been
set up to examine in depth matters of mutual concemn
including matters relating to support and assistance being
received by Indian insurgent groups from within the
teritory of Bangladesh. First Meefing of the JWG was
held in Delhi from 29th March to 30th March, 1994.
recently, in the DG-leveltalks (BSF & Bangladesh Rifles)
from 8th to 11th November, 1994 held in Dhaka, this
matter was raised. Government have strongly urged
Pakistan on several occasions and at all levels to stop
its support to subversion and terrorism. Government have
also apprised the international community of the dangers
inherent in the support extended by Pakistan to
terrorism. Government are fimly resolved to take all
necessary measures to counter support to temorism from
any source and to safeguard the unity and integrity of
the nation.

Para-Military Froces

2440, SHRI SUDHIR SAWANT: Will the Minister of
HOME AFFAIRS be pleased to state:

{a) whether there is any .proposal for enlisting army
personnel in the para-military forces;

(b) if so, the details thereof;

(¢) whether the Government are considering to enrol
soldiers from army on a regular basis by meeting the
training cost initially; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) to (d).
There is no proposat with the Government for enlistment
of Army Personnel in Para-Military Forces. However,
10% of the vacancies at the level of Assistant
Commandant, 10% vacancies in Group °‘C’ posts and
20% vacancies in Group 'D’ posts in these Forces, to
be filled up by direct recruitment, are reserved for being
filled up by Ex-servicemen.

[English)
IS! Activities

2441, SHRI MULLAPPALLY RAMCHANDRAN: Wil
the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Inter Services Intelligence (ISI) of
Pakistan has extended its activities t0 the southern State
of Kerala;
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(b) if so, the action taken by the Union Government
to check its activities;

(c) whether the Union Government are aware that
certain fundamentalist organsiations working in Kerala are
getling financial help from abroad:

(d) if so, the names of the organisations and the
quantum of assistance received by them during the last
three years;

{e) whether the Govemment of Kerala have
furnished to the Union Government any report on the
activities of these organisations in Kerala; and

(f) the action taken by the Union Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) and (b).
The recent espionage case relating to ISRO has
revealed the possibility of pakistan inteligence agencies
having benefitted from leakages of cerain sensitive
documents. However, there is no evidence lo direclly link
IS! with this case. investigation of the case, in view of its
wide ramifications, has been entrusted to the CBI on the
request of the Kerala Government.

(c) There is no evidence lo suggest that foreign
agencies are funding the activites of fundamental
organisations in Kerala

(d) to (f) Do not arise.

[Translation}
Welfare Schemes

2442. SHRI KHELAN RAM JANGDE:
SHRI RAM KRIPAL YADAV:
SHRI SHIV SHARAN VERMA:
SHRI MANIKRAO HODLYA GAVIT:
SHRI BAPU HARI CHAURE:

Will the Minister of WELFARE be pieased to state:
(a) the names of the schemes meant for the welfare
of poor, old people, widows and destitudes which are
fully and partly financed by the Union Govemment; and

(b) the number of persons who are benamod’ from

-these schemes during each of the.last three yeais and
- the current year so far, State/Union Territory-wise?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): (a) The names of the schemes meant for the
old people and destitutes being implementsd by the
Ministry of Welfare are as under—

(1) Central scheme of Assistance o Voluntary
Organisations for programmes relating to Aged
being implemented since 1992-93.

: ;nm'
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(2) Central scheme for the Wellare of Street Childran

being implemented since 1993-94. 1 2 3 4 [
Centrally Sponsored scheme for Prevention and
© control y)l J%?/nenile Maladjustment. 10.  Uttar Pradesh - 1,200 1,200
(b) Information is atiached in statements I, Il and Il 1y pot CoO% . :::g :':33
STATEMENT-}
sistance to Voluntary Orgmsations for Programmes
As relatng o Aged % STATEMENT-lI
(Upto 30 11.94)
Under the Scheme of Prevention and Control of Juvenile
§l.  Name of State/).T. No. of Benificiaries Social Malagustment in Various States/Union Terrtories
No. During 1991-92, 1992-93, 1993-94 and 1994-95.
1992-93 1993-94 1994-95 (No. of Inmates)
1 2 3 4 5 S Name of 199192 199293 1993-94 199465
No State/U' T.
1, Andhra Pradesh 1.125» 16,525 50,275
2. Assam 50 25 25 1 2 3 4 5 6
3. Bihar 25 50 50
4. Gujarat —_ 75 —_ 1. Andhra Pradesh 1177 1177 —_— _—
5. Haryana 400 375 200 2. Assam 44 44 44 44
6. Himachal Pradesh 50 50 50 3. Aruncahal Pradesh — -_— — —_—
7. Karnataks 50 100 25 4. Bihar 950 950 —_ —_—
8. Madhya Pradesh 200 50 175 5 Goa 76 76 85 —_
9 Maharashtra 350 175 250 6. QGuijarat 1980 1980 — 1980
10. Manipur 575 600 1,050 7. Haryana 205 223 190 190
11. Onssa 1,250 6,525 6,025 8. Himachal Pradesh 7 7 — —_
12. Rajasthan 5,250 150 4,850 9. Kamataka 4893 4893 — —_
13. Punjab 50 100 50 49 Kerala 512 512 — 497
14, Tami Nadu 1025 16175 35625 14 Madnya Pradesh 301 301  — 2350
15.  Uttar Pradesh 975 7,350 1,950 12.  Maharashira 9790 9790 - -
16. Tnpura 275 50 — 13.  Manipur - _ - _
17. Waest Bengal 1,500 6,750 21,250 14. Meghalaya 133 130 50 _
18. Delhi 5775 4975 9,825 15. Mizoram 35 as 45 45
;g' ';:::;f’h i :g ” 9'7§: 16. Nagaland - — 132 132
) cherty 17. Onssa 300 — 50 —
18. Punjab n 311 296 296
STATEMENT 19. Rajasthan 184 184 107 —
Scheme for Welfare of Street Children 20. Tamil Nadu 4925 4925 —_ —
(Upto 30.11.94) 21. Sikkim - - 25 _
22. Tnpura — - - -
SI. No.Name of State/U.T. No. of Beiuutianas 23 Uttar Pradesh 1493 1493 — —
1992-93 1993 &+ iv94-95 74. West Bengal 2500 2500 2500 3500
- - 25. Andaman & Nicobar —_ —_— - -
1 2 3 4 5 Islands
26. Chandigarh - _— - -—
1. Andhra Pradesh —_ 300 1,500 27. Dadra & Nagar — — —_ -
2.  Assam -— - 300 Haveli
3. Gugpral — 900 800  28. Daman & Du - - = -
4.  Karnataka —_— 600 1,200 29. Delhi —_— - -— -
5.  Madhya Pradesh —_— - 900 30. Lakshadweep - - - -
6.  Maharashtra — 2,400 2,400 31. Pondicherry 71 n — —
7. Manipur -— —_ 300
8.  Rajasthan —_ 300 The decline of number of beneficiaries during 1993-94 is
8.  Tamil Nadu — 1,800 1,800 due to non-receipt of adequate number of proposals from

States/UTs.
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[Enghsh]
Central Water Commission

2443. SHRI ANKUSHRAO RAOSAHEB TOPE: Wil
the Minister of WATER RESOURCES be pleased to state:

(a) the total number of Central Water Commission
offices/stations functioning at present, Slate-wise,

(b) whether these offices/stations are functioning
effectively,

(c) if not, the reasons therefor; and

(d) the measures taken/proposed by the Union
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI P.K.
THUNGON) (a) A Statement indicating the State-wise

number of offices/stations of Central Water Commission

functioning at present 1s enclosed.

(b) the offices of the Central Water Commission are
functioning effectively

(c) and (d) Does not anse.

STATEMENT
State-wise Number of Offices/Stations of Central Water
Comrmusston

S No Name of States/U.T Offices  Stations
1. Andhra Pradesh 17 46

2. Arunachal Pradesh 5 15

3. Assam 16 Al

4. Bihar 15 87

5. Dadra & Nagar Havelt (UT) 1 3

6. Delhi 10 4

7. Goa 1 2

8. Gujarat 9 34

9, Haryana 3 8

10. Himachal Pradesh 2 9
11 Jammu & Kashmir 10 21
12. Kerala 3 19
13. Karnataka 6 42
14, Madhya Pradesh 9 77
15. Maharashtra 13 81
16. Manipur — 5
17, Meghalaya 4 4
18. Mizoram 4 8
19, Nagaland 1 6
20. Orissa 10 48
21. Rajasthan 4 27
22. Sikkim 4 13
23. Tamil Nadu 5 22
24. Tripura 6 14
25. Uttar Pradesh 26 145
26. West Bengal 12 66
Total 196 877
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Petrol/Diesel Outiets in Kerala

2444, SHRI P.C. CHACKO: Wil the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Kerala State Civii Supplies
Corporation has been permitted to run petrol/diesel outlets
in certain districts of Kerala;

(b) f so, the details thereof;

(c) whether the Govermnment of Kerala has sent any
proposals to run such petrol/diesel outlets in some more
distncts and taluk headquarters of the State;

(d) if so, the details thereof;

(e) whether the Union Government have accorded
approval to these proposals;

(f) f so, the details thereof;, and
{g) 1t not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) Indian Oil Corporation has
appointed M/s. Kerala State Civil Supplies Corporation as
thewr RO dealers at the following locations:

1 M.G. Road, Trivandrum,

2 Vellayambalam, Trivandrum
3, Kollam

4. Kottayam

5 M.G. Road, Ernakulam

6. D.H Road, Ernakulam

7. Thanur, Malappuram

(c) and (d) Government of Kerala had requested for
allotment of retail outlet dealerships at 10 locations in
favour of the Corporation.

(8) and (g) As per existing policy, State owned/
controlled Corporation are eligible to apply in response to
advertisements under ‘Open’ category and the cntena
relating to income, residence and multiple dealership
norms are not applicable to them. There is no justfication
for any more relaxation in favour of these Corporations.
They will have to apply in response to the adverlisements
for selection of dealers through OSBs. Oil Industry has
been instructed to deal with such requests whenever
received and advise the State Corporations accordingly.

Use of LPG Cylinders

2445. SHRI RAM NIHOR RAl: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government a;e aware that LPQ
cylinders meant for domestic purpose are being used by
the commercial establishments;

(b) whether the Government propose to initiate strict
measures to check this practice;

(c) it so, the detalls thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (d) Reports of domestic
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cylinders hnding way for use by unauthorised customers
are somelimes received In established cases, suilable
action under the marketing discipline guidelines, which
have been made more stringent recently, as well as under
the LPG Control Order is taken

[Translation]
Profit by CiL

2446. SHRI NITISH KUMAR
SHRI NAWAL KISHORE RAl

Will the Minister of COAL be pleased to state

(a) whether the Coal India Limited has been earning
profits for the last three years, and

(b) if so, the details thereof Subsidiary-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI PA SANGMA) (a) Coal India Lid and 1its
subsidianes, taken together, have been earning profits for
last three years

(b) The details of profit (+)/loss (—) earned by Coal
India Ltd and its subsidianes during last three years after
contribution to/from Coal Price Regulation Account are as
under —

(Rs in crores)

1991 92 1992 83 1993 94
Eastern Coalfields Lid (+)38 90 (-Nn720 (~)70 40
Bharat Colung Coal Lid (-)4812 (-)73584 (+)21 -6
Central Coaltields Lid (+)10377 (+)4159 +)82 06
Northern Coalfeids Lid (+)3424 (+)19072 (+)32523
Waestern Coalileids Ltd (#)3317  (+)1180  (4)3159
South Eastern Coalflelds Ltd (+)2561 (+)13340 (+)13984
Mahanadi Coaitiekds Lid - (+)4373  (+)2127
Central Mines Planning and
Design instftute Lid (+)212 (+)250 (+)264
CitNoth  Eastern  Coalfieids/
Jankuni Coal Comgplex ( )2262 (=)4140 { 13347

(+)16707 (+)29127 (+)400 32

Tolal CIL

IPS Ofticers

2447. DR SAKSHIJI Will the Minister of HOME
AFFAIRS be pleased o state
(a) the number of IPS officers in Uttar Pradesh as
on November, 30, 1994,
{b) the number of IPS officers in the State against
of corruption have been framed since
1891 tilf date,

(c) the broad details thereof, and

(d) the action taken/proposed by the, Govermment
those found guilty?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT) (a) to (d)
Information 18 being collected from the Govt of Uttar
Pradesh.
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{Enghsh]
Supply of Diesel and Petrof to DTC

2448 SHRI MOHAN RAWALE Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state

(a) whether the Indian Oil Corporathn (IOC) has
decided to cut off the supply of diesel and petrol to the
Delhi Transport Corporation (DTC),

(b) if so the reasons therelor,

(c) whether a huge amount of payment Is due
against DTC on arcount of non payment

(d) if so the net amount payable as on November
30, 1994, and

(e) the sleps taken to hquidate the due payments?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT SATISH
KUMAR SHARMA) (a) to (c) DTC was advised by I0C
to clear the large outstanding amount and gave notice
that faling payment supphes of HSD would be
discontinued

(d) The net amount payable as on November 30,
1994 1s about Rs 214 crores

(e) Numerous letlers were written to the Chairman
of DTC and a number of meetings were held with senior
officers of DTC including the Chairman for hiquidation of
outstanding amount The matter has also been taken up
by the Ministry of Petroleum & Natural Gas, with the
Ministry of Surface Transport At present the DTC s
being supplied diesel on cash and carry basis

[Transiation)
Tribal Sub-Plan

2449 SHRI LALIT ORAON
SHRIMATI SURYA KANTA PATIL
SHRI SURAJBHANU SOLANKI

Will the Minister of WELFARE be pleased to state

(a) the amount released by the Union Government for
the implementation of the Trbal Sub-Plan dunng 1992 93,
1993-94 and 1994 95 and the amount earmarked for
1995-96 State/Union Terntory-wise

(b) the amount utilsed by each State Government/
Union Terntory Administration out of the above,

(c) whether some State Governments have utiised
some of the funds for other purposes or returned funds to
the Union Government without fully utiising the same,

(d) if so, the details thereo! alongwith the names of
such States, and

(e) the steps proposed to be taken by the Union
Government in this regard?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI) (a) the information for 1992-93, 1993-94 &
1994-95 is given in statements |, Il and Il The amount to
be senclioned to States/UTs under various schemes
dunng 1995-96 would depend on availability of funds,
proposals of State Gowvis/UTs Administration and their
Budget provision etc
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(b) The information is given in Statements IV to VI.

(c) Some State Gowt. have utilised some of these
funds for other purposes.

(d) After in-depth menitoring and discussion of various
programmes of this Ministry particularly relating to
Scheduled Tribes, it has come to the notice that Central
Granis released to some States are not being promptly
and properly passed on to the implementing agencies and
proper utilisation of the same is also not being ensured. It
came to the notice In June/July, 1994, that in Bihar the
grants released by the Central Government for the Welfare
of Scheduled Tribes was not utilised for the schemes for
which it was provided. This includes Rs. 98.84 crores as
Special Central Assistance to Tribal Sub-Plan and
Rs. 14.44 crores grants under Art. 275(1) of the
Constitution for tribal development. A news item had earlier
appeared in the times of India on 10th Aprl, 1994,
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that in Bihar State Government has diverted funds under
Central assistance for the payment of wages and salaries
of Government employees. The information received was
brought to notice of the Chief Minister by Welfare Minister
tumself and also by officers of the Ministry but so far no
satisfactory reply either regarding release of money to the
implementing agencies on about utilisation of the same has
been received.

In the Times of India on 11.2.94 a news item was
published about misappropriation of tribal_ funds in
Himachal Pradesh, which is being ,verified.

(e) The Government has been asking the State/UT
Government to furnish utllisation certificates of the grants
utihsed for the purpose these funds are sanctioned.
Moreover, the Ministry has issued instructions to the State/
UT Governments lo release the grants sanctioned by the
Government of india to the implementing agencies within
one month’s time of its sanction.

STATEMENT-!
Amount Sanctioned to States/UTs under various Schemes 1992-93
(Rs. in Lakhs)
Name of States S.CAA. Afdicle Gids Boys AshramEducational VIP. R & T NG.O. S.T.0.C.C.
275(1) Hostel Hostel School Complex
1 2 3 4 6 7 8 8 10 1

1. AP. 1529.34 233.22 - — 35.00 — 1478 481 2.98 10.00
2. Assam 1077.61 160.80 16.38 16.00 -_ _— 10.70 20.81 —
3. Blhar 3175.25 427.20 _— -_— -_ -_— 9.82 23.36 50.00
4. Gujarat 1855.84 356.40 18,21 23.00 25.00 — 26.10 2.19 2.79 _
5. HP. 403.39 14.40 - - - - 0.31 - -
6.J&K 296.14 56.40 —_ — —_ —_ —_ —_ -_
7. Karnataka 327.42 133.98 _ - - - — 1045 —
8. Kerala 207.23 19.20 2142 1587 39.73 - 8.00 18.683 -
9. M.P. 6785.01 880.80 83.06 63.74 — — 28.28 7.91 51,00
10. Maharashtra 1815.21  423.96 - - - - 11.87 35.54 24.00
11. Manipur 383.41 28.38 — - - —_ 660 187 -
12. Orissa 3378.03 434.78 3558 30.00 4200 - 322 2288 -
13. Rajashtan 1679.46 307.64 2450 10.11 — -— 4.58 10.97 30.00
14, Sikkim 60.93 5.22 - — — — — - —
15. T.N. 27072 3840 6.12 674 24.60 — 1478 944 9.47 -
16. Tripura 41494 4278 800 18.38 10.00 - — 069 725 -
17. UP, 58.40 1722 6.12 15.16 2358 - — 346 196 -—
18. West Bengal 1171.67 22560 30.60 24.26 - — 2956 103 23.44 35.00
19. A&N islands 81.13 —_— — —_ —_ - - - — -
20. Daman & Diu 23.87 -— - -— -— — — -— - —
24995.00 3806.38 240.99 223.26 200.00 — 8522 105.00 216.26 200.00
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STATEMENT-I
Amount Sanctioned to States/UTs under various Schemes 1993-94
(Rs. in Lakhs)
Name of States S.CA.  Aficle Giis Boys AshramEducational V..P. R & T N.G.O. S.T.0.C.C.
275(1) Hostel Hostel School Complex-
1 2 3 4 5 6 7 8 9 10 1
1. AP. 1583.22 43725 53.11 30.74 3450 5.28 — 566 10.74 25.00
2. Assam 1087.57 301.50 —_ —_ - —_ — 1210 20.65 —_
3. Bihar 3497.39 801.20 -— - —_ -— ~- 1271 3164 _—
4. Gujarat 2234.77 66825 19.51 39.23 - 2552 346 055 433 —
5. H.P. 755.03 27.00 - — - - - 027 - -—
6.J &K 518.60 105.75 — 5.97 -_— —_— —_ — — -—
7. Karnataka 439.76 251.25 —_ —_ — - — 029 1944 —_
8. Kerala 167.25 36.00 20.00 20.00 47.10 493 1453 7.85 19.70 41.00
9. M.P. 8117.65 1651.50 27.03 39.28 — 3520 4434 2335 15.86 60.00
10. Maharashtra 2234.35 795.00 -— —  69.42 6.33 23.75 4263 53.00
11, Manipur 417.12 5325 1011 10.11 —_ - —_ 3.50 1.05 10.00
12. Onssa 3603.23 81525 7724 2940 16.20 31.75 70.03 3.73 43.38 §0.00
13. Rajashtan 2664.68 576.75 1225 36.75 —_— 16.19 4434 557 10.49 61.40
14. Siklam 73.67 9.75 - — — — —_ — —_ —
15. T.N. 214,05 72.00 —_ — 3465 - 4.73 739 1220 -—
16. Trnipura 372.37 8025 731 1838 10.00 - — 680 - 35.00
17. UP. 69.22 3225 3.65 3.65 40.68 —_ _ 4.98 1.28 —
18. West Bengal 1319.06 42300 23.74 26.41 - —_ 8.57 0.93 1474 -—
19. A&N lIslands 77.22 - - —_ - — - -— —_ —_
20. Daman & Dw 28.29 — — - - — — _— — —
29484.50 7137.95 253.95 259.99 252.55 125.00 190.00 119.43 °248.03 335.40
STATEMENT-Ill
The amount sanctioned to States/UTs under varnous schools
1994-95 (Rs. in Lakhs)
Name of States S.C.A. Article QGirls Boys Ashram Educatonal V.T.. R&TN.G.O. ST.D.CC. Total
275 Hostel Hostel Scheol Complex
1 2 3 4 5 6 7 8 9 10 11 12
1. AP. 796.61 23025 50.00 50.00 66.80 — 1698 4.63
2. Assam 543.78 157.50 - — — 12.00 24.02
3. Bihar 1748.70 368.00 - - 4434 063 1515
4. Gujarat 1117.39 338.25 4.73 6.44 21.59 — 236 30.00
5. H.P. 17775 12,00 - - — 022 —
6. J&K 513.50 86.25 —  14.77 _ —_ -—
7. Karnataka 219.88 105.00 — -~ 67.50 — 031 14.01
8. Kerala 76.13 17.63 20.00 20.00 — 1000 11.78
9. M.P. 3558.83 844.87 118.83 16.90 10.82 - - a1
10. Maharashtra 1117.17 401.62 — - 54.12 24.30 41.89
11. Manipur 20856 3487 — @ — - = o’
12. Orissa 349394 385.88 44.00 36.00 60.00 16.37 68.68 8.59 30.12
13. Rajasthan 1047.34 300.38 _ — 2450 8.30 — 8.15 —
14, Sikkim 3684 525 —_— - - - -
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1 2 3 4 5 6 7 8 9 10 1 12
15 T.N. 107.03 31.50 — — 10.05 7.12 451
16. Tnpura 186.18 46.87 19.44 29.17 19.44 - 0.41 —
17. U.P. 3461 1575 -_ —_ -— — 325
18. West Bengal 659.53 208.87 —_ - 6.21 — 19.71
19. A&N Island 38.61 — — — — —_— -
20. Daman & Du 14.15 — — - — - .
Total 15696.93 3585.74 257.00 173.28 238.24 35.49 24499 86.71 174.35 30.00
4 STATEMENT-IV
Utiisation of funds (1992-93)
(Rs. in Lakhs)
Name of States S.C.AA. Aricle QGils Boys Ashram Educational V.T.. R&TN.G.0 S.T.D. Total
275(1) Hostel Hostel School Compiex
1 2 3 4 5 6 7 8 9 10 1" 12
1. Andhra Pradesh 1561 —1-8—“ ;;00 1000
2. Assam - -
3 Bihar 197.97 —
4. Gujarat 1983.02 241.73
5. HP 368.41 —
6. J&K - -
7. Karnataka 327.42 13398
8. Kerala 192.74 -—
9. M.P. 6235.18 -— 51.00
10. Maharashtra 1502.78 32.02
11. Manipur 43448 2554
12. Orissa 3391.92 434.78
13. Rajasthan 1328.19 307.64
14, Sikkim 61.17 —
15. Tamil Nadu 270.72 19.20
18. Tripura 408.18 42.78
17. Uttar Pradesh 39.81 17.22
18. West Bengal 1646.33 -
19. ASN lIsland 7191 -
20. Daman & D 23.87 —_—
Totale 20045.28 1327.89
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STATEMENT V
Utiisation of funds (1993-94)
(Rs. in Lakhs)
Name of States S.C.AA. Aficle Qirls Boys Ashram Educational V.T.. R&TN.G.O. ST.D.C.C. Total
275(1) Hostel Hostel School  Complex

1 2 3 4 5 6 7 8 9 10 11 T2
1. Andhra Pradesh 1545.58 _—
2. Assam — —
3 Bihar — —_—
4. Gujarat 2103.66 557.85
5 HP 355.53 —
6 J&K 342.30 —_
7. Karnataka 349.65 188.84
8 Kerala 152.25 -_—
9. MP 8499.54 —_
10 Maharashira 272416 24.03
11 Mampur 411.73 5261
12 Orissa 3611.04 815.25
13 Rajasthan 147523 432.56
14 Sikkim 72.89 —_
15 Tamil Nadu 214.05 36.00
16 Trnpura 323.18 3343
17 “Uttar Pradesh 31.39 1345
18 West Bengal — —
19 A&N lsland 53.13 -

20 Daman & D 28 28 — -

Total 22293.59 2154 02

STATEMENT Vi

Utiisation of funds (1994-95)
{Rs. in Lakhs)

Name of States

R&TN.G.O. STD.CC. Total

S.CA. Artcle Girls
275(1) Hostel

Boys Ashram Educatonal V.T..
Hostel School Complex

1

2 3 4 5 6 7 8 9 10 11 12

®® NN N

. Andhra Pradesh

Assam
Bihar

. Qujarat

H.P.

J&K
Karnataka
Kerala
M.P,

90.11 )
13.28 '

e
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1 2 3 4 5

10 Maharashtra -
11 Manipur —
12 Onssa -—
13 Rajasthan
14 Sikkim -—
15 Tamil Nadu —
16 Tnpura -—
17 Uttar Pradesh —_—
18 West Bengal —
19 A&N island 489
20 Daman & Dw 130

Total 37497

[Enghsh]
Officlal Secrets Act

2450 SHRIMATI GIRIJA DEVI Will the Minister of
HOME AFFAIRS be pleased to state

(a) whether the Goaremment have cntically examined
the need to amend the Official secrets Act, 1923

(b) 1t*sS, the decision taken by the Government in
this matter and

(c) the time by which it is likely to be amended?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT) (a) to (c)
Government has, on the basis of suggestions/
recommendations received in this regard, been carefully
examining the issues involved Since the matter 15 both
sensitive and complex, it requires careful and thorough
analysis It is not possible to give an exact ime frame for
a final decision in the matter

Lead Free Petrol

2451 SHRI AMAL DATTA Will the Mmnuster of
PETROLEUM AND NATURAL GAS be pieased to state

(a) whether any order has been passed by the
Supreme Court regarding supply of lead free petrol,

(b) if so, the broad features thereof, and
(c) the action taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT SATISH
KUMAR SHARMA) (a) and (b) Yes, S The Supreme
Court has directed on 21 10 1864 that lead free petrol
should be supplied through selected outiets in the four
metros namely Delhi, Bombay, Madras and Calcutta by
April, 1985

(c) Public Sector ail companies have been directed to
take necessary action to ensure that facilities are sst up

at selected outlets so that the date stipulated 1s adh yed
to

[Translation]
Coal Washerios

2452 SHRI VILASRAO NAGNATHRAQ
GUNDEWAR Will the Minister of COAL be pleased to
state

(a) the detals of existing coal washeres In
Maharashtra and the annual capacity thereof,

(b) the norms and the basis on which coal is
supplied to them

(c) whether the Government have made any
assessment in regard to requirements of washeries in the
State,

(d) f so, the detals thereof, and

(e) the steps taken by the Govemment for the
expansion of these coal washenes?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF
THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI P A SANGMA) (a), (b) and (e) There 18 no
existing coal washery of Coal India Limited (CIL) in
Maharashira

(c) and (d) CIL has floated a global tender inviting
foreign as well as Indian parties for setting up coal
washenes (Cooking and non-coking) on ‘Bulld-Own-
Operate’ basis. One of the site identified for setting up a
non-coking coal washery is at Sastl in the State of
Maharashtra
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Allocation of Natural Gas

2453. SHRI BHUBANESHWAR PRASAD MEHTA:
Will the MINISTER OF PETROLEUM AND NATURAL GAS
be pleased to state:

(a) whether the Union Government have received any
proposal from the Government of Bihar for allocation of
additional gas to the State;

(b) if so, the details thereof;
(c) the present position of the proposal; and
(d) the time by which it is likely to be cleared?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (d) Yes, Sir. However, in view of
the non-availability of surplus gas, it has not been possible
to consider any additional allocations

Irrigation Projects

2454. SHRIMATI BHAVNA CHIKHLIA: Will the
MINISTER OF WATER RESOURCES be pleased to state:

(a) the major and medium irrigation projects of Gujarat
sanctioned by the Union Government during the Eighth
Five Year Plan; and

(b) the funds earmarked by the Union Government for
these projects?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI P.K.
THUNGONY): (a) and (b) A Statement giving the details of
major and medium irrigation projects of Gujarat given
investment clearance by the Union Government during the
Vill Five Year Plan and funds earmarked for these projecls
is enclosed.

STATEMENT

The details of major and medium irngation projects of

Gujarat given investment clearance by the Union

Government duirng the Vil Plan Five Year Plan and funds
earmarked for these projects

Sl. Name of the Project Approved VIli Plan Date of
No.,

Cost Outlay  investment
(Rs. in (Rs. in Clearance
crores) crores)
) @ @ @ e
MAJOR
1. Modernisation of Ukai-  60.12 8.95 9.3.94
Kakrapar lrigation
Project
2. Providing Hydro Plus 8.58 - 7294

Fuse Qates on
Wanakbori Weir
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M @ ® @ (5)

MEDIUM

1. Restoration of Machhu-
Il Irrigation Project

37.76 350 1.11.93

2. Uben Irrigation Project 12.49 0.20 20.1.93
Mukteshwar  Medium 19.37 522 21493
Imigation

Production Cost of Coal

2455. SHRI PHOOL CHAND VERMA: Wil the
MINISTER OF COAL be pleassd to state:

(a) whether production cost of coal in India is higher
as compared to other coal producing countries;

(b) if so, the details thereof;

(c) the name of the country where the cost of coal
production is the lowest and the rate thereof;

(d) the techniques being adopted for production of
coal there;

{e) whether any action is being taken to adopt such
types of techniques in India; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA): (a) to (c) Average cost of
production of raw coal for Coal india Limited for the year
1993-94 was Rs. 364.35 per tonne. The Average cost for
Singarent Coliennes Company Ltd. for 1993-94 was
Rs. 486.66 per tonne. Most of the producers treat cost of
production as confidential and do not readily divulge it.
Therefore, no reliable data about cost of production in
other countries is available.

(d) to (f} Major coal producing countries have
introduced modern technologies for productiontransport of
coal in their open castiinderground mines. Coal India
Limited are also introducing such technologies in their
mines subject to their feasibility and viability and keeping in
view the geo-mining conditions prevailing in India coal
mines.

QGas to Industrial Units

2456. SHRI SHANKARSINH VAGHE' A: Will the
MINISTER OF PETROLEUM AND NATURAL GAS be
pleased to state:

(a) the number of Iindustrial units which have
demanded natural gas, State-wise;

{b) the number of industrial units whose demand for
supply of natural gas has been accepted and the number
of those units whose demand has not yet baen accepted;
and

(c) the criterion adopted for rejecting/accepting the
Jemand?
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THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) The required information in
respect of the demand registered by GAIL is given in the
attached Statement.

(c) Allocations of gas are based generally on the
Imputed Economic Values of natural gas use in the
respective sectors, subject to preference being given to the
power and fertiliser sectors.

STATEMENT
Number of industnies registered with GAIL tll 31.3.1992

State Total No. Contract Pending
signed
Guijarat 327 13 314
Maharashtra 98 5 93
Rajasthan 28 2 26
M.P. 62 — 62
U.P. 141 10 131
Delhi 1 - 1
Haryana 105 6 99
Punjab 2 —_ 2
Himachal Pradesh 1 - 1
Andhra Pradesh 85 2 83
Tamil Nadu 86 6 80
Karnataka 3 — 3
Assam 16 - 16
Tripura 19 -— 19
Orissa 2 - 2
Arunachal Pradesh 1 - 1

LPG Agencles

2457. SHRI VISHWESHWAR BHAGAT: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Union Government have any proposal
to provide LPG agencies in Tehsil Headquarters,

(b) if so, the details thereof;

(c) the number of Tehsil Headquarters in Madhya
Pradesh where LPG agencies are not available at present;
and

(d) the time by which the agencies are likely to be
provided in these Tehsil Headquarters?

.} THE MINISTER OF STATE OF THE MINISTER OF

“ PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (d). Owing to restricted
availability of product, LPQ distributorships are presently
planned at towns having a population of 20,000 and above
including Tehsil Headquarters and offering adequate
potential to sustain economically viable distributorships.
Accordingly, 54 LPG distributorships have been included in
the current LPG marketing plan 1992-94 for Machya
Pradesh.
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Effects on Advertisements System

2458. SHRIMATI SHEELA GAUTAM:
SHRI RAJESH KUMAR:

Will  the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government have studied the likely
effects on advertisement system in the country by foreign
television; and

{(b) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCATING (SHRI K.P. SINGH
DEO): (a) No, Sir.

(b) Does not arise.

[English]
Instalistion of Tubewelis

2459. SHRI GABHAJI MANGAJI THAKORE: Will the
Minister of WATER RESOURCES be pleased to state:

(a) the total funds allocated by the Union Government
for the installation of tubewells in Gujarat during the last
three years;

{b) the number of tubewells installed in the State with
the Central assistance during the said period; and

(c) the number of tubewells proposed to be installed
with the Central assistance during 1994-95?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI P.K.
THUNGON): (a) No funds have been allocated by the
Union Government to Gujarat specifically for installation ot
tubewells. However, the Planning Commission have
approved an outlay of Rs. 33.52 crore, Rs. 53.02 crore and
Rs. 53.02 crore during the year 1991-92, 1992-93 and
1993-94 respectively to Gujarat for minor imigation
schemes which includes installation of tubewells.

in addition, under the centrally sponsored scheme
(50:50 basis) of assistance to small and marginal farmers
for construction of shallow tubeweis/dugwelils, Ministry of
Agriculture released Rs. 12.50 lakhs to Government of
Gujarat during the year 1991-82. As per decision of the
National Development Council (NDC), the scheme stands
transferred to the Stale with effect from 1.4.92.

(b) During the year 1991-82, 2940 shaliow tubsweils/
dugwells were constructed under the above centrally
sponsored scheme.

{c) In view of (a) above, question does not arise.
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Crude Oll to Refineries

2460. SHRI UDDHAB BARMAN: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(2) Whether the crude oil produced in the North-
Eastern Region is sufficient to meet the requirements of
Digboi, Guwahati, Bongaigaon and Barauni and
Numaligarh Refineries; and

(b) if not, the effots made/proposed by the
Government to meel the requirements of these refineries?

THE MINISTER OF STATE OF THE MINISTRY OF
PRTROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b). Crude oil availability from
North-Eastern region i1s not sufficient to meet the
requirement. IOC has submitted to the Gvoernment a
Detailed Feasibility Report for laying a crude pipeline from
Haldia to Barauni to augment the crude supplies to Barauni
Refinery.

In addition, continuous efforls are being made to
enhance production in the North-East.

[Translation]

Programmes for Children

2461. SHRI RAJENDRA KUMAR SHARMA: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether any Experts’ Committee go into the
programmes meant for children before screening them on
television;

(b) if so, whether a large number of errors are found
in these programmes despite their prior examinations; and

(c) i so, the action being taken by the Government in
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEQ): (a) No, .Sir. Like ait other programmes, such
programmes are previewed by officials of Doordarshan
before their telecast.

(b) No, Sir.
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(c) Does not arise.

[Enghsh]

Voluntarv Organisations in Gujarat and Delhl

2462. SHRI CHANDRESH PATEL: Will the Minister of
WELFARE be pleased to state:

(a) the names of voluntary organisations in Gujarat
and Delhi which are receiving financial assistance from his
Ministry;

(b) the amount of financial assistance sought by these
institutions and the funds provided 1o them during the last
three years and the current year;

(c) the criteria adopted for sanctioning funds/rejecting
demands;

(d) the amount proposed to be provided during 1995-
96; and

(e) the number of organisations blacklisted and those
to which assistance has been discontinue?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): (a) and (b) The details are given in the enclosed
Statements | and |l.

{c) The Ministry releases grant-in-aid to voluntary
organisations working in the field of Scheduled Castes,
Scheduled Tribes, Other Backward Classes, Handicapped
persons and Social Defence. The organisation should be
registered under the Societies Registration Act, Companies
Act, Trust or any other institutions recognised by the
Mirustry of Welfare and working in the relevant field for at
least 2 years. Application should be recommended by the
concemed State Govts./UT Admn.

(d) The amount of assistance to be provided to each
voluntary organisation will depend on the activities to be
undertaken by them during the year 1995-96, the number
of beneficiaries to be covered, the amount utilised in the
proceeding year and fulfilment of the other criteria laid
down,

(e} No organisation has been black-listed. The grant-
in-aid of one organisation. viz. Delhi Women's League has
been discontinued.
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STATEMENT-

The names of volunatary organisations in Gujarat which are receiving financial assistance from the Ministery of Welfare
(Rupees In Lakhs)

S. Name of the Organisation Financial Assistance sought and provided
N 1991-92 1992-93 1993-94 1994-95
Sought Provided Sought Provided Sought Provided Sought Provided
1 2 3 4 5 6 7 T 8 9 10
1. Blind Men's Association — 3.32 8.18 33 8.23 0,96 — 0.48
(Multycategory) (1st
instaiment)
2. BMA School of Physotherapy —_ 8.67 1.95 0.70 1.84 0.74 - 0.37
3. BMA Trg. Prog. in Gujarati - 0.054 0.43 0.39 0.52 0.43 - 0.21
Shorthand
(for 2 months)
4. BMA Bakery & Food Product - 0.82 1.82 0.59 1.36 0.62 - 0.31
BMA Newsletter — 0.29 0.50 0..33 0.60 0.32 -_ 0.16
6. BMA Salary of Compositor & —_— 0.53 1.21 0.53 1.27 0.54 —_ 0.27
Tridleman
7. Andh Kalyan Kendra —_— —_ 0.64 0.51 0.62 0.30 —_ 0.15
8, Andh Apang Kalyan Kendra — -— 0.65 0.53 0.60 0.53 - 0.27
9. Andh Jar Vividhalaxi Talim Kendra - - 7.07 3.29 1.40 4.34 —_ 217
10. DS Parekh Instt. —— -— 2.88 0.40 0.63 0.41 - 0.20
11. Rachnatmak Abhigam Trust - — 3.08 285 4.51 0.01 - 0.50
12. K.L. Instt. Transport allowance — 3.51 0.51 0.46 0.58 0.29 — 0.15
13. K.L Instt. Teacher Trg. Course — — 0.69 0.49 0.76 0.50 —_ 0.25
14. Light House for the Blind Girls —_ 2.57 3.79 2.68 3.85 2.84 - 1.42
15. Society for Mentally Retarted - 1.44 232 1.48 257 2.39 - 1.19
16. V-one Society, Vadodara 250 1.50 3.57 1.80 4.00 215 4.47 1.07
17. Manav Daya Trust 273 0.50 — —_ — —_— 1.50 0.25
18. K.L. Instt. for Dear, Bhavnagar 9.00 0.50 10.26 1.00 10.50 125 2039 0.62
19. Medical Care Centre, Vadodara 5.00 2.50 6.10 4.00 7.00 5.00 7.60 2.50
20. Blind Men's Asscm.,, Ahmedabad 18.00 1200 2116 1500  28.00 1800  41.75 9.00
21. Bharat Sevashram Sangh, 6.55 0.48 7.30 1.65 1.66 1.61 1.66 0.83
Ahmedabad -
22. Zarpan Nasarpur Vibhag Surat - - 4.26 1.12 3.68 2.72 6.28 1.54
23. Axhil Bharliya Adi Vikes Parishad 8.70 117 5547 6.81 504.18 — 22474 —_
New Deihl
24. Bhartiya Agro. Industries 262 2.62 438 #.38 5.99 —_ 5.09 —_
Foundation
25. Rachnatmak Abhigam Trust 2.88 227 3.08 251 7.01 6.59 10.48 403
26. QGujarat Kelavanl Trust, 12.87 8.56 17.94 11.27 17.75 6.92 14.30 6.15
Ahmedabad
27. indian Council of Social Welfare 3.28 217 3.28 323 6.80 6.00 10.08 7.73
28. Akhand Jyoti Foundation 0.50 0.50 0.50 0.45 1.12 1.02 7.90 3.5%

29. Nashbandi Mandal, Ahmedabad 17.92 543 2068 892  24.81 2103 2170 721
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1 2 3 ' 4 5 6 ¢ 7 8 9 10
30. S.C. Patel Trust Cancer Research 7.82 5.55 7.82 5.57 7.62 7.48 7.62 3.77
Institute, Baroda
31. Gujarat State Crime Prevention 0.50 0.41 - - 0.50 0.50 1.00 0.75
Trust, Ahmedabad
32. Rachna Seva Sangh, Baroda 0.50 0.38 - - - - —_ —
33, Blind Men’'s Asson., Vastrapur 0.50 0.50 —_ — 1.00 1.00 0.50 0.25
Ahmedabad
34. Baroda Citizens Council Baroda 0.50 0.50 — - 100 0.84 0.50 0.25
35. Shri Kasturba Stri Vikas Griha 0.50 0.50 — - - -— — -
Jumanagar
36. Vikas Vidyalaya, Wadhwan City 0.50 0.38 0.50 043 0.50 0.41 —_— -—
37. Vikas Gruha, Ahmedabad 0.50 0.50 - —_ —_— -— —_ —
38. Jamnagar Zilla Sama) Kalyan 0.50 0.50 - — —_ —_ — —
Sangh Jamnagar
39. Shii T.R. Gandhw Vikas Griha, 0.50 0.31 —_— -— —_ -— —_ -
Bhavnagar
40. Balram Sangam Kshetra §amit| 0.50 0.25 —_ _ —_ —_ - -
41, Jyoti Sangh, Ahmedabad 0.50 0.50 - —_— 0.50 0.40 - —
42, Roshan Vikas Mandal — — - - 0.50 0.45 — -
43. Mangai Gram Seva Nidhi —_ — —_ - 0.50 0.39 -_— —
44, Voluntary Coordination Agency 0.14 014 0.72 0.72 081 0.81 - -—
(VCA) Rachnatmak Abhigam Trust
Haaradik Prerana Park Society,
Ahmedabad
45. Anjuman Talhini idara Charitable 9.33<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>